22nd February,1926
THE

LEG ISLATIVE ASSEMBLY DEBATES
(Official Report) .
Volt;qle VII, Part Il

(10th Febftiary to 1st March, 1926)

FOURTH SESSION

OF THE

SECOND LEGISLATIVE ASSEMBLY, 1926

DELHI
GOVERNMEN1T OF INDIA PRESS
1926



Legislative Assembly.

The President :

Tae HoxourRaBLE MR. V. J. PateL.

Deputy President :
#

Diwax Bauapur T. RaxcacHariar, M.L.A.

Panel of Chairmen :

Mzr. K. C. Nrogy, M.L.A.
Sir Darcy Lixpsay, M.L.A.
Lara Lasear Rai, M.L.A., axp
Mr. Apvrn Have, M.L.A.

Secretary :
Mr. L. Granay, CILE, M.L.A.

Assistants of the Secretary :

Mr. W. T. M. Wzicur, C.I.LE,, 1.C.S.
Me. S. C. Gurra, Bar.-at-Law,
Mz, G. H. Srexcg, I.C.S.

Marshal :

CarraiN Suras SiNgH, Banapur,”I.0.M.

Committee on Public Petitions :

*

Diwax Bamabpur T. Raxcacuariar, M.L.A., Chairman.
Diwax Bauapur M. RamacHaNDRA Rao, M.L.A.
Coroner J. D. Crawrorp, M.L.A.

Mg. Jamnapas M. Menta, M.L.A.

Mr. Asprr Have, M.L.A.
! .



CONTENTS. ¥

e
L3

VouuMe VII, Parr 11—10th February, 1926, to 1st March, 1926,

Pages..
Wednesday, 10th February, 1926—
Questions and Answers ... 1011-20
Unstarred Questions and Answers 1020-22
The Hindu Religious and Charitable Trusts Bl.l.l-—-Present.atlon
of the Report of the Select Committee - .. 1022
Statement laid on the Table ... ... 1023
Elections of Panels for Standing Commtt.ees . .. 1023-25
The Indian Naturalization Bill—Passed as amended . 1026-40
The Insolvency (Amendment) Bill—Passed .. 1040-4L
The Code of Criminal Procedure (Second Amendment) Bl.ll-
Motion to consider adopted... ... 1042-81
Friday, 12th February, 1926— '
Questions and Answers ... 1083-1101
Unstarred Question and Answer ... 1102
Statement of Business 110203
The Bengal State Prisoners Regula.tlon (Repea.l) Blll—Deba.te
adjourned - 1103-49
Monday, 15th February, 1926—
Questions and Answers ... 1151-86
Unstarred Questions and Answers . ... 1186-91
Messages from H. E. the Governor- Genera.l - 1191
Results of the Electigns to the Panels for Standing Gommltt.ees 1192
Death of Maulvi Muhammad Kazim Ali ... 1193-94
Comments in a Newspaper reflecting on the Impartmhty of tha
Chair ... 1195
The Code of Crm:unal Procedure (Second Amendment) Bﬂlﬁ
Passed ... .- ... 1196-1212
The Delhi Joint Water Board B111—Introduced 1212
The Madras Civil Courts (Second Amendment) BL].l—-Intro-
duced ... . 1212
The Indian Tariff (Amendment) Bl]l—Referred to Selec.t. Gom-
mittee 1212-19 »
Demands for Excess Grants .. 1219-34
Demands for Supplementary Grants ... 1234-80
Tuesday, 16th Februsry, 1926—
Questions and Answers . ... 1261-64
Unstarred Questions and Answers 1264-68
Resolution re the Burma Expulsion of OEenclers Act— i
Adopted 1269-96
Resolution re Extenslon of Reforms to the North-West Frontler
Province—Debate adjourned ... 1296-1344
Wednesday, 17th February, 1926—
Member Sworn . 1345
* Questions and Answers .. 1345-B4
Appointment of the Comnnttee on Pubhc Petltmns ... 1355

Messages from the Council of State e ... 1355



CONTENTS—contd.
PacEs.
“Wedmesday, 17th February, 1926—contd.
Statement regarding egotiations with the Union Govern-
ment of South ca - ... 1355-57
The Steel Industry (Amendment) Bl.ll—Passed ... 1358-79
Resolution re Supplementary Protection to the Tinplate
~Industry—Adopted . ... 1379-1408
Resolution re Continuation of the Customs Duty on Lac
. exported from British India—Adopted 1407-09
The Indian .Income-tax (Amendment) B)Jl—Referred t.o
Select Committee . 1409-28
‘Thursday, 18th February, 1926—
Railway Budget for 1926-27—Presented . ... 1429-40
The Code of Civil Procedure (Amendment) Blll—-—Pa.ssed ... 1441-55
The Legal Practitioners (Amendment) Bill—Passed ... 1466-68
The Promissory Notes (Stamp) Bill—Passed 1469
Resolution re Ratification of the Draft Convention regardmg
Workmen’s Compensation for Occupational Diseases—
Debate adjourned 1469-80
The Indian Income-tax (Mendment) B111—00nst1tut10n of the
Select Committee . . ... 1480
‘Friday, 19th February, 1926— .
Questions and Answers o ... 1481-1503
Unstarred Question and Answer ... 1503
The Bengal State Prisoners Regula.tlon (Repeal) Bll]—Motwn
to consider negatived 1504-39
The Hindu Coparcener’s Lmblllty Brll-—-Presenta.twn of the
Report of the Select Committee 1539
The Indian Registration (Amendment) Bnll——na.ssed 1540

The Hindu Religious and Charitable Trusts BlIl—Motlon
to re-commit the Bill to a Select Committee negatived... 1541-60

Monday, ggnd February, 1926—

Members Sworn . ... 1561
Questions and Answers ... 1561-74
Unstarred Questions and Answers . ... 1574-76
General Discussion of the Railway Budget ... 1577-1644
“Tuesday, 23rd February, 1926—

Questions and Answers ... 1645-49
Private Notice Questions and Answers . 1649-52
Unstarred Questions and Answers 1652-54
The Indian Tariff (Amendment) Blll—-Present.a.t.wn of the

Report of the Select Committee ... 16b4

The Railway Budget—
List of Demands—
Demand No. 1—Railway Board (Motion for omission of the

Demand adopted). ... 1655-97
Demand No. 2—Inspection - ... 1697-1713
(i) Extravagance and Defective Inspectmn ... 1698-1701

(i1) The Puttukottai Train Disaster ... 1701-08

(ii1) Investigation into Accidents ... 1708-12

(iv) Railway Disaster at Halsa G ... 171213



¢ ]
CONTENTS—contd.

‘Tuesday, 23rd February, 1926—contd.
The Railway Budget—contd. )
List of Demands—contd. -
Demand No. 3—Audit¥ ...
(i) Effect of changes in the Aud.lt System
(ii) Powers of the Public Accounts Committee

'Wodnelday, 24th February, 1926—
* Members Sworn .
Questions and Answers
Unstarred Questions and Answers
Messages from the Council of State
The Railway Budget—contd.
List of Demands—contd.
Demand "No. 3—Audit—contd.
The Cost Accounting System .
Démand No. 4—Working Expenses: Administration—
(i) Grant of the Lee Commission Concessions to Rail-
way officers
(ii) The Eastern Bengal Rallwa.y Admmlstrahon
(iii) Divisional System of Administration on the N.-W,
Railway
(iv) Unnecessary expendlture on t.he Supermt-endent of
the Railway Training School at Chandausi.
(v) Arrangements for Food and Refreshments for Th:rd
Class Passengess ...
(vi) Other Grievances of Third Cla.ss Passengers
(vii) Indianization of the Railway Services

Thursday, 25th Feb#nary, 1026—
Motion for Adjournment—
Hunger Strike by the Bengal State Prisoners in the
Mandalay Jail—Leave granted Y
Statement of Business
Deaths of Mr. T. V. Seshagiri A\ryar and Slr Muhamma.dbhu
Hajibhai
Election of a Panel for the Centra.] Adri 1sory ("ounm] for Rail-
ways
Election of the Sta.ndmg Flnance Commnttee for B.a.llways
The Railway Budget—contd.
The List of Demands—contd.
Demand No. 4—Working Ex'pensea- Administration—
contd. e
(i) Indlamza.tlon of 'bhe lewa.y Servwes——rontd .
(ii) Provision of Electric Lights in Carriages in the
Moradabad-Gajrola-Chandpur Branch of the East
Indian Railway
(iii) Unpunctuality of trains on the Centra.l Sectwns of
the Eastern Bengal Railway, etc.
(iv) Reduction of Third Class Fares on B.mlways
Motion for Adjournment—
Hunger Strike by the Bengal State Pnaonm in the
Mandalay Jail—Adopted

W,

Pages.

* 4

1713-22
1713-17

1722

1723
1723-26
1726-27
1727

1728-32

1728-32

1732-98

-1747-60

1761-64
1764-65
1765-70
1770-80

1780-89
1789-98

1799
1500

1801-056

1805
1805-06

1806-51
1806-26

1827-28
1828-30

1830-51

1851-72



\. [ iv 4 '

CONTENTS—contd.

Paaes.
Friday, 8Sth February, 1926—
Questions and Answers e .. 1873-90
Unstarred Questions and !i:swers ... 1891-93
Messages from the Council of State f.. ... 1894
The Railway Budget—contd.
List of Demands—contd.
Demand No 4—Working Expenses: Admini,ltrnt-ion—
contd. . 1894-1955

(i) Failure to deal a.dequately wlt.h the mcla traﬂic ... 1896-99
(ii) Non-stoppage of mail trains at several important

railway stations ... ... 1899-1902
(iii) Loss of articles while in cl:mrge of the Railwa.y
Administration . 1902-09
(iv) Inefficiency and negligence of the Ra.llway Pohce 1902-09
(v) Fees paid by Indian Food Stall Vendors 1909-15
(vi) Heavy Demurrage and Wharfage charges at Namk
Poona and other Stations ... 1915-16
(vii) Grievances of the Public against l',he Ra.ﬂway
Administration . 1916-19
(viii) Stores Purchase Pohcy and Management of t.hc
Stores Department, East Indian Railway 1919-29
(ix) Failure to redress the grievances of Railway subor-
dinate employees 1930-53

Demand No. 5—Working Expenses : Repa.lrs and Ma.1nte~
nance and Operation -

Demand No. 6—Companies’ and Intﬁan States share of
Surplus Profits and Net Earnings ... 1956

Demand No. 9—Appropriation to the Depreclatlon Fund 1956

Demand No. 10—Appropriation from the Deprecilition Fund 1956

1956

Demand No. 11—Miscellaneous ... 1956
Demand No. 12—Appropriation to t.he Reserve Fund ... 1958
Dema‘d No. 14—Strategic Lines ... . 1937
Ezpenditure charged to Cap;tal
Demand No. 7—New Construction ... ... 1957
Demand No. 8—Open Line Works .. 1957
Demand No. 15—Strategic Lines ... .. 1957
Monday, 1st March, 1926—
Members Sworn ... 1959
Questions and Answers ... ... 1959-75
Unstarred Questions and Answers ... ... 1976-78
The Budget for 1926-27 ... 1979-2010
The Indian Finance BxlI—Int.rodueed 2011
Election of the Standing Finance Comlmtfree for lewaya 2011
The Cotton Industry- (Statistics) Bill—Introduced . ... 2011
The Indian Divorce (Amendment) Bill—Introduced ... 2012-13
The Indian Tariff (Amendment) Bill—Considered ... 2013,
2018-46

Hunger Strike of the Bengal State Prisoners in the
Mandalay and Insein Jails 2014-17
The Indian Factories (Amencdment) Blll—-—Addltlon of the .
name of Mr. A. G. Clow, to the list of Members of the
Select Committee . ... 2018



LEGISLATIVE ASSEMBLY.
Monday, 22nd February, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clack,
Mr. President in the Chair. :

MEMBERS SWORN:

Sir Clement Daniel Maggs Hindley, Kt., M.L.A. (Chief Commissioner,
Railways); and Mr. Albert Melville Hayman, O.B:E., M.L.A. (Railway
Board: Nominated Official).

QUESTIONS AND ANSWERS.

REeORGANIZATION OF RalLway EpvucatioNar INsTITUTIONS.

928. *Mr. Chaman Lall: Is it a fact that the tLousands of children
.of Indian railway employees on the various railways cannot get proper
training on account of the poverty of their parents? Do Government
propose to ask the Railway Board to draw the attention of the Railway
‘Agents in {his direction and to reorganize the railway educational institu-
tions for Anglo-Indians and Indians alike?

The Honourable Sir Charles Innes: Government have no reason %o
believe that the facts are as stated. .

In reply to the second part of the question attention of the Honourable
‘Member is invited to the reply given in this House on 19th Februarv
1926 to question No. 925. ¢

HarpsHIPS OF INDIANS IN THE UNITED STATES OF AMERICA.

929. *Mr. B. Das: (¢) Are Government aware of the various hardships
that Indians naturslized in the United States of America and who have
‘lost their citizenship in the United States of America have ‘had to go
through in their travels and in obtaining passports?

{b) Are Government aware that some of these British Indians were
refused passports by British Ambassadors in the United States of America.
in France. Germany and other countries of Eurove as they were of opinion
at the time that these persons of Indian origin had lost their British
Indian nationality ?

(c) Are Goverrment aware of cases where wives with American and Euro
pean lineage of these denaturalized Tndians living at Paris were not given
‘passports to join their husbands in India or to proceed to the States?

( 1561 ) A



1562 LEGISLATIVE ASSEMBLY. [22xp FEB. 1926.

(d) Do Government propose to inform the British Ambassadors in various
courts of their decision on this matter and remove misconception in their
minds of a British Indian ever losing his or her British Indian nationality ?

Sir Denys Bray: A few specific cases of hardship came to the notice
of Government in the days immediately following the ruling of the Supreme
Court of the United States of America, but as far as Government are
aware they were for the most part dealt with by the issue of emergency
certificates. It is hoped that the matter will very shortly be put on a
regular basis.

I would like, with your permission, Sir, to take this opportunity of
correcting a slip on my part. I now find that the ruling of the Supreme
Court was not on the interpretation of an article in the Constitution itself’
but of a section in the revised Statute re-enacting the naturalization test
which was framed under the Constitution just three years after the-
Constitution.

Mr. Gaya Prasad Singh: May I ask the Honourable Member, Sir, what
i8 the number of Indians who were naturalized in the United States of
America and who have lost their franchise owing to this decision of the-
Supreme Court?

Sir Denys Bray: I am afraid I shall have to ask for notice of that.
question.

DIFFICULTIES IN THE WAY OF THE ENLISTMENT OF HINDU JaTS IN THE
INpIax AmMY.

930. *Pandit Krichna Kant Malaviya: Is it a fact that in the Jullundur
and Lahore Divisions of the Punjab, Hindu Jats can only get enlisted in
the Indian Army with great difficulty?

Mr. E. Burdon: Hindu Jats from the Jullundur and Lahore Divisions
are eligible for service in the Indian Army. It is, however, a fact that,
apart from those who are Dogras, Hindu Jats are not taken imto the
Army in large numbers from these two civil *divisions.

NcmBer oF Hinpu, SikH aND MUSLIM JATS RECRUITED FOR THE INDIAN
ARMY FROM CERTAIN DISTRICTS IN THE PUNJAB.

'931. *Pandit Krishna Eant Malaviya: Will the Government kindly
state what is the number at present in the Indian Armyv of Hindu Jats,
Sikh Jais and Muslim Jats recruited from the Ambala district, and from
districts in the Jullundur and Lahore Divisions? Is this number of recruits
in the Indian Army from the different sections of the Jat community in
proportion to their respective populations? :

Mr. E. Burdon: The information desired by the Honourable Member-
in the first part of this question is not available, as our statistics do not
show the numbers recruited by districts or divisions but by provinces.
With regard to the second part, the extent to which the different castes
and classes are enlisted in the Indian Army depends more on their suit-
ability for service as soldiers, than on their total numbers.
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NuMBER OF SOLDIERS IN THE INDIAN ARMY BECRUITED FROM EACH OF
rue Hixpv Castes axXD TriBEs IN THE PUNJaB.

. 932. *Pandit Krishna Kant Malaviya: Will the Government kindly lay
on the table a statement showing the number of soldiers in the Indian
Army, recruited from each of the Hindu castes and tribes in each district
of the Punjeb?

Mr. E. Burdon: I regret that I am unable to furnish the Honourable
Member with the information which he desires, since as I have just stated
in reply to his previows question, our recruiting statistics are not compiled
to show the classes ‘and castes by districks but by provinces as a whole.
I jay on the table, however, a statement which shows the total mumber
of the warious Hindu castes and tribes (other than Sikhs) serving in the
Indian Army on the 1st January, 1925, from the whole of the Punjab
Province and I trust that this information will suffice for the Honourable
Member’s purpose.

Statement showing the number of variows Hindu castes and tribes (other than Sikhs)
from the Punjab serving sn the Indian Army on the Ist January, 1925.

Brahmans . . . . . . 691
Rajpats .. . . . 8191
Dogras Jats . . . . . . 730
©Other castes of Dogras . . . . 793
Tot-1 . 10,414
Geher Punjabi Hindus.

Bralmmans . . . . . . . . . N 6Ca
Ragputs . . . . . . . . . . 1,027
Jats (mainly feom the Armbal) Division) . . . . . 4941
Alries . . . . . . . . . . L7¢6
Gujars . . . . . . . . . . 387
Total . 8,754

GRAND TOrAT . 19,168

RecruiTMENT Por THE INDIAN ARMY FrouM ™HE MUHYAL BRrammaxs
1§ tHE Rawarrinpr Drvision.

983. *Pandit Xrishna Kant Malaviya: TIs it a fact that in the Rawal-
pindi Division for some time past the Muhyal Brahmans have not been
able to get enlisted in the Army? If so, will the Government kindly state
why that is so?

Mr. E. Burdon: The answer to the first part of the question is in the
negative. The second part does not arise.

Recrurrment ror THE INDIAN ArMY oF “ Punsasr Hinor ” RreIMENTS.

934. *Pandit Krishna Kant Malaviya: Is it a fact that in the Indian
Army raised from the Punjab, there are regiments known under the mame
of ‘‘ Punjabi Mussalmans ’’ and *‘ Sikhe *’? Is it s fact that in the regi-
ments known as the ‘‘ Punjabi Mussalmans *’, there are ususllv recruits
from several Muslim castes and tribes, and similarlv in the ‘“‘Sikh”’ regi-
ments there are recruits from several Sikh castes and tribes? Is it also a

]
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fact that there is in the Indian Army raised from the Punjab no regiment
known under the name of ‘‘ Punjabi Hindus ’, and that Hindu
Jats in the Jullundur and Lahore Divisions, Muhyal Brahmans and Hindu
Khatries in the Rawalpindi, Lahore and Jullundur Divisions, and Ahirs,
Gujars and other Hindu fighting classes in different parts of the province
cannot get enlistment in the Indian Army? Will the Government kindly
state why no °‘‘ Punjabi Hindu *’ regiments as such are raised in the
Punjab?

Mr. E. Burdon: There is no regiment known under the name of
“‘Punjabi Mussalmans’’. There is one regiment known as Sikhs, namely,
the 11th Sikhs, but only three of the battalions are composed exclusively
of Sikhs. ‘

l(:‘rovemment do not propose to raise a ‘‘Punjabi Hindu’’ regiment as
such.

CoxversioN oF HiNDU Jats aND oTHER Hinpu MiLitary CasTtes aND
TrIBES,IN THE PUNJAB TO THE SIKH, MUHAMMADAN AND
CHrisTiaN RELIGIONS.

935. *Pandit Krishna Kant Malaviya: Is it a fact that the reason why
Hindu Jats in the Jullundur and Lahore Divisions, and several other
Hindu military castes and tribes, in the different parts of the Punjab are
becoming Sikhs, Mussalmans and Christians in large numbers is that they,
.cannot get enlistment? Are Government aware that in the Punjab, the
Hindu Jats have gone down in numbers, from 16 lakhs to 11 lakhs during
the last 20 years? Are they aware that almost the whole of this decrease,
in the Jullundur and Lahore Divisions is due to conversion?

Mr. E. Burdon: With regard to the first part of this question, I may
state that Government are not aware that the position is as stated by the
Honourable Member. His attention is invited to the reply which I have
just given to a previous question, from which he will see that Hindu
Jats from the Jullundur and Lahore Divisions are eligible for service in
the Indian Army.

The answers to the remaining parts of the question are in the negative.

NouMBER OF MazuBI SIKHS IN THE INDIAN ARMY,

986. *Pandit Krishna Eant Malaviya: Will the Government kindly
state how many Mazhbi Sikhs there are in the Indian Army? Is it a
fact that almost all these Mazhbi Sikhs come from among the caste of
Chuhras? Do Government recruit from among the Hindu Chuhras, who
telong to the same caste and tribe as the Mazhbi Sikhs? If not, why
not? -

Mr. E. Burdon: The answer to the first part of this question is that
1,584 Mazhbi Sikhs are serving in the Indian Army. With regard to
the second part, these Sikhs originally came and a few still come from
the Chuhra caste. But, on the other hand, the majority of this class now
serving in the Army are the descendants of Mazhbi Sikhs who originally
may have been Chuhras, but who had long since given up the duties of
domestic sweepers. :

The answer to the third part, of the question is in the negative, the
reason being that Hindu Chubras do not provide as suitable récruits as
Maczhbi Sikhs.
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AvLecep AXNTI-Hinpu Poricy oF THE GOVERNMENT IN THE MATTER OF
RECRUITMENT FOR THE ARMY IN THE PUNJAB.

937. *Pandit Krishna Kant Malaviya: Are Government aware that their
present policy regarding recruitment for the Army in the Punjab has pro-
duced a wide-spread feeling among the Punjabi Hindus that the policy of
Government is snti-Hindu? Will the Government kindly state what they
propose to do in order to allay the misgivings of the Hindus of the Punjab
in this matter?

Mr. E. Burdon: The anawer to the first part of the question is in the
negative. The second part does not arise.

Tae Dera IsMair KHAN-TANK DEcCavvILLE RarLway.

938. *Pandit Krishna Kant Malaviya: (a¢) Will the Government kindly
state whether the narrow gauge light railway betweeh Dera Ismail Khan
and Tank is still under the control and management of the Military De-
‘partment? If the management of the Railway has been transferred to the
North Western Railway, will they kindly state since when this has been
done, and on what conditions this transfer has been made?

(b) Will the Government kindly state what is the annual deficit, in
running this narrow gauge light railway between Dera Ismail Khan and
Tank? Will they also state which department is debited with this annual
deficit, the Military Department or the Railway Department?

(c) Will the Government kindly state whether it is under contempla-
tion to dismantle this light railway? If the answer be in the affirmative
will they kindly state whether the civil population of Dera Ismail Khan
District have objected to this Railway line being dismantled? Do the
Government propose to consider the objections against dismantling this
light railway? .

Mr. G. G. Sim: (a) The management of the Dera Ismail Khan-Tank
Decauville Railway has been transferred to the North Western Railway,
with effect from the 1st April 1925. The terms of the transfer are that
the Railway Department acquires the line at present value and works it
as part of the strategic lines of the North Western Railway system.

(b) As entirely separate accounts of the working of the line were not
maintained when it was under the administration of the Military Depart-
ment, no accurate figure of the annual loss in working is available. But
it is estimated that the present annual loss, including provision for
interest on capital expenditure, will amount to approximately Rs. 1} lakhs.
The question of improving the financial position of the line will,
however, receive attention. The loss in working the line will appear in
the Railway accounts as part of the loss on working of strategic railways
which, under the terms‘of the Conveéntion for the separation of Railway
from General Finance, is borne by General Revenues.

~ (c) There is no present intention of dismantling the line with the idea
of abandoning it.

SurveY oF Rarnway Linrs rroM HINDUBAGH To FoRT SANDEMAN AND
PROM FoRT SANDEMAN To TaXEK.

939. *Pandit Krishna Kant Malaviya: Will the Government kindly
state whether it is under contemplation to make a survev of a railway line

from Hindubagh to Fort Sandeman in Baluchistan; and to make another
:



survey of a railway line from Fort Sandeman, across the Gomal River to
Tank in the Dera Ismail Khan District? Has the sanction of the survey of
these railway lines been received? If so, how far have the survey opera-
tions progressed? When can the commencement of the construction of
these lines be expected?

Mr. G. G. Sim: The Honourable Member is referred to parts (b) and (¢)

of the reply given by me in this House on the 1st February 1926 to
-question No. 507 by Sir P. S. Sivaswami Aiyer.

CoxsTrrcT'OoN OF NEW Rarnway Lixes axp Roaps 1N THE FRONTIER.

940. *Pandit Krishna Kant Malaviya: Will the Government kindly state
what new railway lines and new metalled and unmetalled roads are pro-
jected in the Frontier? What is the total mileage to-day in the trans-
border area of metalled and unmetalled roads?

Sir Denys Bray: Government regret that they are unable to make a
statement regarding roads and railways projected in the Frontier as it
would not be in the public interest to do so.

The approximate mileage of metalled roads in the trans-border area
is 280, but no figures can be given as to the total length of unmetalled
roads in view of the vagueness of the term, which would presumably
include mountain tracks made by the tribesmen themselves.

Lerrer 15 TBE TARUN RAJASTHAN OF THE 2ND AUGUST, 1925, REGARD-
IN¢ THE COURTS IN AJMER.

941. *Pandit Krishna Kant Malaviya: (o) Has the attention of the
Government been drawn to the letter about the courts of Ajmer published
in the Tarun Rajasthan, dated 2nd August, 1925°?

(b) Is it a fact that the Commissioner never attends the court?

Sir Denys Bray: (a) I have now seen the article.

{b) No, Sir.

Torar. Ovurerr oF THE GIRIDIE COALFIELD.

942. *Mr. Ahmad AR Khan: (a) Is it a fact that the Giridih coalfield
which is owned and worked by the East Indian Railway contains the best
coking coals available in India?

(b) What was the total output of coal in the year 1924-25?

(¢) How much of it was made irto coke?

The Honourable Sir Charles Innes: The Giridih coalfield does contain
good coking coal. The total output of coal in the year 1924-25 was 652,645
tons. Tt is not known how mueh of it was made into coke, but the
coking plant is capable of producing some 75,000 tons of eoke per annum.

TUrieisatiox ofF COAL SUITABLE FOR MANUFACTURE OF STEEL FPoRr
Ra1LwaYy Prrroses.

943. *Mr. Ahmad Ali Khan: Is it a fact that thousands of tons of coal
which should be preserved or utilised .in steel making is used for rail-
way purposes for which coal from other fields could be got as cheaply and
of as good quality?

The Honourable Sir Charles Innes: Government do not

propose to
express an opinion.
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TaE DairY FacrorYy ScHOOL AT ANAND IN (GUJERAT.

944, *Mr. W. S. J. Willson: Will the Government be pleased to state
‘whether the activities of the Imperial Department of Agriculture in the
-conduct of the Dairy Factory School at Anand in Gujerat are to be con-
fined to education in cattle breeding and dairying, or whether the schooi
is to?be conducted on commercial lines in competition with private enter-
prise

Mr. J. W. Bhore: The activities of the Anand Creamery are confined
to research and instruction in the manufacture of dairy products on &
commercial scale. One of the objects of Government in establishing this
creamery is to stimulate private enterprize in the dairy industry by affording
facilities for training in the management of dairies and dairy farms on
-commercial lines. The creamery does not compete with private enter-
prise except so far as such competition is necessarily involved in carrying
out the objects with which it has hecn established nor is instruction in
<cattle breeding given at Anand.

SaLE IN CaLcurra or Probters oF THE GOVERNMENT DEPARTMENT
OF AGRICULTURE.

945. *Mr. W. S. J. Willson: Are Government aware that in Calcutta,
products emanating from the Government Department of Agriculture are
being advertised and sold to the public through agents or dealers as the
products of this Department?

Mr. J. W. Bhore: The answer is in the affirmative.

GRANT OF ANNUITIES OR OTHRR MONETARY REWARDS TO RECIPIENTS
or TEE King’s Porice MEDpaL.

946. *Baba Ujagar Singh Bedi: (a) Is it a fact that a recipient of
the first' and second class Indian Orders of Merit and the Victoria Cross
is granted some annuities or some other monetary rewards, monthly or
annually? If so, will the Government be pleassd to state the rewards
for each such order?

(b) Is it a fact that a recipient of the King’s Police Medal is not
-awarded any such pecuniary reward, annually or monthly? If so, why not?

(¢) Do Government propose to include the King’s Police Medal in the
‘same category as the other orders referred to above and remove this
-existing disparity ?

The Honourable Sir Alexander Muddiman: (a) Yes. The pensions and
the allowances attached to the Indian Order of Merit and the Victoria
‘Cross are as detailed in Pay and Allowances Regulations of the Army in
India, Part II, paragraph 137, V and VI.

(b) Yes. I invite the Honourable Member’s attention to the statute
establishing the King's Police Medal a copy of which has been placed in
the Library of the House.

(c) The Government of India have no such power. The Medal was
instituted and created by Royal Warrant. .
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VISIT OF THE PRESIDENT AND CERTAIN MEMBERs OF THE CURRENCY
CoMMISSION TO THE UNITED STATES OF AMERICA ?

947. *Mr. S. C. Ghose: 1. Will the Government state if it is a fact
that the President and certain members of the Currency Commission will
soon proceed to the United States of America?

2. If the answer is in the affirmative, will the Government state the
necessity for this visit and what would be the burden imposed on the
Indian tax-payers by reason of this visit?

The Honourable Sir Basil Blackett: The Government have no informa-
tion on the subject.

ExpexDITURE ON THE CONSTRUCTION AND FURNISHING OF TWO SALOONS
ror His ExcerLexcy THE GOVERNOR OF BENGAT.

948. *Mr. S. C. Ghose: 1. Will the Government state under whose
orders the two saloons recently built for the Governor of Bengal were con-
structed at the Kanchrapara workshop of the Eastern Bengal Railway?

2. What was the cost incurred in (a) building the saloons, and (b)-
furnishing them?

3. Will the cost of constructing and furnishing the two saloons be borne
by the Government of India or by the Government of Bengal?

Mr. G. @. Sim: 1. The construction of the two saloons for His Excel-
lency the Governor of Bengal was ordered by the Government of Bengal
with the previous sanction of the Secretary of State in Council.

2. The saloons were built and furnished at a total cost of Rs. 1,20,093.

Separate figures showing cost of building and furnishing are not yet avail--
able, but they are approximately :

Rs.
@ . . ) L. 1,14,369
(d) . . . . . . . 5,724

8. The cost of comstructing and furnishing the saloons will be borne-
by the Government of Bengal.

Fares ox THE East INDIAN Rairnway.

949. *Mr. 8. C. Ghose: 1. Has the attention of the Government been:
drawn to the letter written by Santosh Kumar Banerji in the Amrita Bazar
Pairika of the 12th Japuary, 1928, in which it is alleged that the East
Indian Railway administration has, instead of reducing the fares as pub-
licly advertised, increased the fares?

2. If the sllegations are true, will the Government state the reasons
of such increase?

Mr. G. G. Sim: 1. The reply is in the affirmative.
2. It is not a question of increasing fares. When introducing the
revised fares from 1st January 19268 the East Indian Railway in calculat-

ing the fares adopted the general principle of rounding off charges by
reckoning fractions of 6 pies and over as one anna and dropping fractions
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of less than 6 pies. In the case referred to in the letter the distance is
19 miles and the fare works out to Re. 0-5-6} which is charged as six
annas. Had the distance been, for example, 15 miles the fare charged
would have been 4 annas instead of 0-4-4} pies—the actual fare.

GRANT OF PrIvILEGES AXD CONCESSIONS TO THE ANGLO-INDIAN
MeuBERs OF THE INDIAN MEDIcAL DEPARTMENT.

950. *Mr. 8. O. Ghose: 1. Will the Government state if any communica-
tion has been received from England as regards granting privileges and
concessions to the Anglo-Indian members of the Indian Medical Depart-
ment?

2. If the answer is in the affirmative, will the Government state the

nature of the communication and what steps. the Government intend to-
take in the matter?

Mr. E. Burdon: (1) and (2). The Government of India have received
8 despatch dealing with certain subjects discussed by the Anglo-Indian
deputation which waited on the Secretary of State in July, 1925. The
Indian Medical Department was one of those subjects. The despatch
is at present under the consideration of Government and I am unable to
make any further statement on the subject at present.

EXPENDITURE ON THE PROSECUTION OF SOME OF THE DIRECTORS OF THE
ArLuiaxce BaNk of SiMra 1IN ENcrLaxp.

951. *Mr. S. 0. Ghose: Will the Government state what expenditure
was incurred by the Government of India for prosecuting some of the
Directors of the Alliance Bank of Simla in England?

The Honourable Sir Basil Blackett: The information will be obtained
from the India Office and supplied to the Honourable Member in due-
course. .

Mr. Gaya Prasad Singh: Will the Honourable Member kindly let us
know whether the information will be supplied to the Honourable Member
pnly, or if a copy will be laid on the table for the information of the
House as well?

The Honourable Sir Basil Blackett: I have no doubt that if other
Honourable Members wish to see it, I shall be glad to show it to them.

Lack or SHEDS AND WAITING RooMs AT JI1agaXJ STATION oON THE
EasteRN BeN@aL RAILway.

952. *Mr. 8. 0. Ghose: 1. Will the Government state if it is a fact
that there is no shed or waiting room for passengers in general and no

waiting room for female passengers at the station of Jiaganj on the Eastern
Bengal Railway?

2. If the answer is in the affirmative. will the Government bring the
matter to the notice of the Railway administration concerned ?

‘"Mr. G. G Sim: T propose to answer this and question No. 961
together. - ’
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As the Honourable Member is aware questions of this kind are always
under the consideration of the Agent and suggestions for amenities and
facilities for passengers are constantly brought to his notice by his Local
Advisory Committee. Provision is made each year in the Budget for
such facilities as seem most urgently required, and no doubt these sug-
gestions will be considered in due course by the Agent. .

Frrrive or SearcE-Licats To ExciNes o8 THE EasTerN BENGaL
RaiLway.

953. *Mr. S. C. Ghose: Will the Governmen} state how many years
more it will take for the administration of the Eastern Bengal Railway to

_ fit search-lights to the engines of trains which carry Indian passengers and

which travel at night?

Mr. @G. @. Sim: The Eastern Bengal Railway have already fitted over
30 locomotives working mail and passenger trains with electric head-
lights and are working to a definite annual programme. It is expected

that all engines working the above services will be so fitted in about 18
months.

Issue or INVITATIONS TO THE EDITORS OF IMPORTANT INEWSPAPERS TO
ATTEND THE ABMY MAN®UVRES AT ATTOCK IN NOVEMBER LasT.

954. *Mr. S. C. Ghose: Will the Government state whether invitation
letters were issued by the military authorities to the editors of the import-

ant Indian newspapers to attend the big army manceuvres held at Attock
in November last year? ’

Mr. E. Burdon: No individual invitations were sent to the editors of
any newspapers, but a press communiqué was issued on the 29th Sep-
tember, 1925, announcing the arrangements that had been made to accom-
modate press representatives who desired to attend the manceuvres, and
stating that applications from newspapers who wished to send representa-
tives should be addressed to the Adjutant General in India, Army Head-
quarters.

DeraY 1x THE DELIVERY oF THE MaI1Ls aT PaBxa.

955. *Mr. 8. C. Ghose: 1. Has the attention of the Government been
drawn to the letter of a correspondent which appeared in the Englishman
of the 18th Januaryv last. about the delav in the deliverv of the mails at
Pabna on account of the.irregularities of the steamer service?

2. Do Government propose to take steps to remove the inconvenience

- complained of?

The Honourable Sir Bhupendra Nath Mitra: 1. Yes.

2. A proposal to have the mails conveyed by a motor service is under
consideration.

Cost or THE CoxsTRUCTION OF THE MIRJAWA Duzpor Raruway 1n
PersiaN BaLucHISTAN.

956. *Mr. S. C. Ghose: 1. Will the Government state what was the

-eost of constructing the Duzdop Railway in Persian' Baluchistan?

2. Is that Railway maintained by the Government of India for the
benefit of Persia?
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Mr. @G. G. Sim: 1. The cost of constructing the Mirjawa Duzdop section
ir Persia was Rs. 78°02 lakhs.

2. This Railway is not maintained at the cost of the Government of
India though, as a matter of convenience, it is worked by the Agency of the
North Western Railway.

-DEPUTATION TO THE ANDAMANS.
957. *Mr. 8. C. Ghose: 1. Will the Government state what was the
necessity of sending a deputation c¢f 4 Muhammadan gentlemen to the
Andaman Islands in December last year?

2. Was the cost of the deputation paid for by the Government oi
India?

3. If the answer to the above question is in the affirmative, will the
‘Government be pleased to state the expenditure incurred therefor?

4. Will the Government state why the question of sending this deputa-
tion to the Andamans was not deferred till the Honourable the Home
Member himself visited the Andaman Islands a few weeks prior to the
-departure of the 4 Muhammadan gentlemen and had seen things with his
own eyes?

Mr. H. Tonkinson: 1 and 4. The Honourable Member is referred to the
statement which the Honourable the Home Member made on the 3lst
August, 1925, in answer to Mr. S. Sadiq Hasan’s question No. 270. In
-accordance with the promise referred to at the end of that statement and
after correspondence with the Government of Madras with reference to a
Resolution on the subject moved in the Madras Legislative Council, Govern-
ment agreed to grant facilities to four gentlemen, 3 Muhammadans and a
Parsi Doctor from Malabar, to visit the Andaman Islands to see for them-
selves the conditions and circumstances of the Mappilla villages there.
I% is true that the Honourable the Home Member visited the Islands shortly
‘before these gentlemen, but though he is flattered by it, he can hardly
accept the suggestion that he always sees things in the same light as his
non-official Indian friends.

2 and 8. Government agreed to pay the travelling and out-of-pocket
expenses of the four gentlemen, estimated to .amount to about Rs. 5,000.

Eumieration or Innian LaBovr 10 CEYLON.

958. *Mr. 8. 0. Ghose: 1. Will the Government lay on the table a
copy of the report submitted bv the Madras Government as the result of
‘the interview in.June, 1925, between the Honourable Mr. Mohamed Usman
and the Members of the Ceylon Labour deputation regarding emigration of
Indian labour to Ceylon?

2. Will the Government state what acticn has been taken by the Gov-
ernment of India on the report?

3. Have the Government of India satisfied themselves that Indian
labourers in Ceylon are receiving a living and decent wage there?

Mr. J. W. Bhore: 1. No formal deputation from Cevlon waited on or
interviewed the Honourable Mr. Mohamed Usman, Home Member,
Madras, on the subject of emigration of Indian labour to Ceylon. Certain
-officials of the Cevlon Government however. who happemed to be in
Madras in June, 1925, met the Honourable the Home Member, Madras, and
mentioned to him their pointa of view on one or two matters connected

’
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with emigration to Ceylon; but as the meeting was purely informal, no-
report on it was submitted by the local Government to the Government of
India.

2. Does not arise.

8. The question of fixing a standard wage subject to & minimum for
payment to Indian estate labourers in Ceylon is under discussion with the
Colonial Government.

Diwan Bahadur T. Rangachariar: May I remind the Honourable Mem-
ber that this matter of fixing wages has been under consideration for over
three years now.

Mr. J. W. Bhore: I am aware of that, Sir, but our proposals in this
connection have gone to the Ceylon Government.

Diwan Bahadur T. Rangachariar: Do Government realise that unless
pressure is brought to bear on the Ceylon Government, this question will
never be settled?

Mr. J. W. Bhore: No, Sir, I do not agree with my Honourable friend.

REsTRICTION OF THE NUMBER or INDIAN EMIGRAXNTS To MarAYA.

959. *Mr. S. C. Ghose: 1. Will the Government state how many Indians
left the Madras Presidency for Malaya for employment as labourers during
the months of June, July, August and September, 1925?

2. Will the Government state if it is a fact that there was a heavy rush,
during the above four months, of emigrants to Malaya?

3. Will the Government consider the desirability of restricting the
number of emigrants to Malaya every year?

Mr. J. W. Bhore: 1. The following is the number of Indian labourers
inclusive of minors who left the Madras Presidency for Malaya during the
months June to September, 1925:

June, 1925 . . . . . . . . 6,894
July, 1925 . . . . . . 8,317
August, 1925 . . . . . 7,447
September, 1925 . . . . . . . . 9,500

Total . 82,188

2. Yes. As compared with the corresponding period of 1924.

3. The Government of India understand that recruitment is being made
to meet a greatly increased demand for labour on account of the increased
activity of the rubber industry in Malaya. They are satisfied that there is
no fear of the increased recruitment leading to a glut in the labour market
so as prejudicially to affect the interests of labourers and do not therefore
propose to take the action suggested. The Government of India are, how-
ever, watching the situation and, if at any time circumstances arise calling
for any special measures, they will take such action as may be required.

EriciBiLiry oF CorLoN1ALs FOrR CoMMISSIONS IN THE ARMY IN INDIA
RESERVE OF OFFIOCERS.

960. *Mr. 8. C. Ghose: 1. Will the Government state if it is a fact that
s nof,iﬁcation_was issued by the Army Department in June or July 1925
inviting gentlemen domiciled in the Crown Colonies to apply for commis-
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:gions in the Army in India (Reserve of Officers) and stating that applica-
tions should be submitted to the Secretary, Military Department, India
‘Office, London?

2. If the answer is in the affirmative, will the Government state the
mnature of the notification and also state why Colonials should be given
eommissions ?

Mr. E. Burdon: (1) and (2). A press communiqué was issued on the
1st July, 1925, notifying for general information that gentlemen domiciled
in the Crown Colonies, as distinct from the Dominions, were eligible for
ccommissions in the Army in India Reserve of Officers and that applications
should be submitted to the Secretary, Military Department, India Office.

The reason is that such persons are eligible being British subjects and
‘we require on mobilisation as many officers as we can hope to get.

Pandit Shamlal Nehru: Are gentlemen in South Africa also granted
scommissions ?

Mr. E. Burdon: South Africa is not, I understand, a Crown Colony.

Pandit Shamlal Nehru: Will the Government reconsider the case of
:South Africa?

Mr. E. Burdon: No, we cannot reconsider the case of South Africans.
‘We cannot possibly take them because we cannot have first claim on their
:gervices if war breaks out.

LACK OF RAISED PLATFORMS AND WAITING RooMS AT SERAJGANJ
Bazar StaTioN ON THE EASTERN BENGAL RaILway.

1961. *Mr, S. O. Ghose: 1. Has the attention of the Government been
drawn to the letter written by Babu Ananta Bandhu Sen, Zemindar, which
appeared in the Servant of the 17th December, 1925 about the incon-
veniences suffered by passengers on account of there being no raised plat-
form, no waiting room for females, etec., etc., at Serajgan] Dazar station?

2. Do Government propose to bring the matter to the notice of the
Agent of the Eastern Bengal Railway?
Ki-#n n i
EMPIOYMENT OF ANGLO-INDIAN WOMFN IN THE QUEEN ALEXANDRA’S
MiLrrarY NUrsiNG SERVICE.

962. *Mr. 8. 0. Ghose: 1. Will the Government state if proposals have
‘been received from the India Office for giving special nursing appointments
in this country to members of the European domiciled community ?

2. Will the Government state if it is the intention of the Government to
give appointments in this country to Anglo-Indians in the Indian Medical
-service on the special terms recently held out when thirteen new British
recruits to the Indian Medical service were called for?

Mr. E. Burdon: (1) and (2). A despatch has recently been received
from the Secretary of State dealing with certain subjects discussed by the
Anglo-Indian deputation which waited on him in 1925. The question of
the employment of Anglo-Indian women in the Queen Alexandra’s Mili-
tary Nursing Service for India is oue of them. I am not in a position to
give any further information at the moment.

tFor answer to this question, see answer to question No. 952.
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PoNIsHMENT OF SORTERS OF THE RoYar Mair Service uxbper RuLk
758 or THE Posr OFricE MANUAL.

963. *Mr. Amar Nath Dutt: (¢) Will the Government be pleased to-
state whether, when the actual culprit is found out and punished, the
official or officials, i.e., the sorters of the Royal Mail Service connected
with the case are punishable under rule 758 of the Post Office Manual?

(b) In how many such cases during the last three years, where per-
petrators of theft or abstraction in the Royal Mail Service were found out-
and punished, were the sorters who had nothing to do with the actual
crime punished ?

(c) Will the Government be pleased to say whether any appeal from
the sorters of the Royal Mail Service, E. Circle in the C. Division
addressed to the Secretary of State, praying for a remedy againsy the
unjust operation of rule 758 of the Post Office Manual, Volume IV, was
withheld by them under rule XI (8) during last year?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) Seven.

(c) Yes. One such appeal was withheld.

UNSTARRED QUESTIONS AND ANSWERS.

MuysLiM REPRESENTATION IN THE SUBORDINATE ACCOUNTS SERVICE OF
THE PosT AND TELEGRAPH AcCOUNTS DEPARTMENT.

167. Haji Wajthuddin: With reference to the statement laid on the
table by the Honourable the Finance Member on the 25th January, 1922,
in reply to my interpellation, will the Government be pleased to state
what steps have since been taken to give the Muslims their due represen-
tation in the Subordinate Accounts Service of the Post and Telegraph
Accounts Department ?

The Honourable Sir Basil Blackett: I would refer the Honourable
Member to the reply given to his question No. 102 on the 4th February,
1924, the complete reply sent to him in May, 1924, to his question No. 881
asked by him on the 14th March, 1924, and the reply (which will be found
in the Library) to question No. 1263 asked by Mr. Mahmood Schamnad
Sahib Bahadur on the 23rd March, 1925.

ConGEesTioN AT THE Carncutra EspranxapkE Bookina OFFICE OF THE
EasteErN BeNGaT RalLway.

168. Mr. S. C. Ghose: 1. Has the attention of the Government been
drawn to the News published in the Statesman of the 19th December
last, about the congestion prevailing at the Calcutta Esplanade booking
office of the Eastern Bengal Railway?

2. Do Government propose to take steps to remedy the existing state
of affairs?

8. Do Government propose to direct the authorities of the Easterm
Bengal Railway to open booking offices at Bhowanipore and Kalighat
(Calcutta) for relieving the congestion?
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Mr. G. @. Sim: I propose to answer this and questions Nos. 170 and
173 together.

As the Honourable Member is aware questions of this kind are always-
under the consideration of the Agent and suggestions for amenities and
facilities for passengers are constantly brought to his notice by his Local
Advisory Committee. Provision is made each year in the Budget for-
such facilities as seem mcst urgently required, and no doubt these sugges--
tions will be considered in due course by the Agent.

LerTER 1IN THE AMRITA BAZAR PATRIKA oF THE 20TH DECEMBER,
1925, aBotT THE STATE OF AFFAIRS IN THE CaLCUTTA GENERAL
Post Orrice.

169. Mr. S. O. Ghose: 1. Has the attention of the Government been
drawn to the letter signed ‘‘ Ignoranuks '’ which appeared in the Amrita
Bazar Patrika of the 20th December, 1925, about the state of affairs in
the General Post Office at Calcutta?

2. If the answer is in the affirmative, do Government propose to remedy"
the grievances?

The Honourable Sir Bhupendra Nath Mitra: (1) Yes.

(2) The correspondent of the Amrita Bazar Patrika has misrepresented
facts. The staff deputed to help the Foreign Parcel Department are not-
required to work till midnight, nor is it a fact that they are not provided
with sitting accommodation. The work is done by such auxiliary staff
during their ordinary working hours.* They are drawn from different
departments of the Calcutta General Post Office, and, as each of them is-
required to work in the Foreign Parcel Department for only one day in a
month, the work of the departments concerned does not suffer. When:
the bulk of the parcel mails received is tco heavy to be disposed of by
the ordinary staff of auxiliaries, extra staff is employed on overtime. Dur-
ing the winter seasons of 1924 and 1925, sums of Rs. 731-8-0 and
Rs. 596-12-0, respectively, were paid as overtime allowance for the dis-
posal of foreign parcel mail articles in the Calcutta General Post Office.

$170. Mr. S. ©. Ghose: 1. Has the attention of the Government been-
drawn to the letter written by Mr. M. N. Ghose in the Amrita Bazar
Patrika of the 25th November, 1925, about the state of affairs prevailing
at Raniganj station on the East Indian Railway?

2. If the answer is in the affirmative, do Government propose to ask-
the agent to remedy the grievances?

Mar SiLE AGENTS OF THE SUTRVEY OF IxDiA.

171. Mr. 8. C. Ghose: Will the Government state how many Europeans,
Anglo-Indians and Indians are employed as map sale agents of the Map-
Record and Issue Office, Survey of India. and the salaries drawn by them?

Mr. J. W. Bhora: With one exception all map sale agents of the Survey
of India are old established firms and not individuals. In addition to these
agents the Government of India have recently agreed as an experimental’
measure for cne year to the upper subordinates and the lower subordinates
of the Department being allowed to act as map sale agents while on leave
in places where no Survey office exists. .

The agents do not get any salaries as such but are allowed a commission
on the value of maps sold by them.

tFor answer to this question, see answer to gquestion No. 168.

L]
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CONSTRUCTION OF A STATION BUILDING AND PraTrorM AT KasTHA
Juxcrion STaTiON ON THE EasT INDIAN RAlLwaY.

172. Mr. S. C. Ghose: 1. Will the Government state if a station build-
.ing and a platform have been constructed at Kastha Junction station on
the East Indian Railway?

2. If the answer is in the negative, do Government propose to ask the
‘railway administration concerned to put in hand as soon as possible the
construction of a station building and a platform and thus save passengers
trouble and inconvenience ?

Mr, @. @. Sim: (1)and (2). Government have no information on this
question which is one which might suitably be referred to the Agent
through his Local Advisory Committee.

Lack or o PratrorM aND WaIiTiNG RooMs AT JHINKARGACHA.
StaTION.

*173. Mr. S. C. Ghose: 1. Has the attention of the Government been
.drawn to the news appearing in the Amrita Bazar Patrika of the 16th
December, 1925, about the condition of Jhinkargacha station, having
no platform, no waiting room, ete., etc. '

2. If the answer is in the affirmative do Government propose to direct
.the Agent to look into the matter?

AsSISTANT SECRETARY OF THE Taxartion IxQuiry CoMMITTEE,

174. Mr. S. 0. Ghose: 1. Will the Government state what was the
-necessity of having an Assistant Secretary attached to the Taxation Inquiry
Committee ? '

2. Will the Government state which persons acted as Assistant Secre-
-tary and the salaries they drew while acting as such?

The Honourable Sir Basil Blackett: Mr. J. V. Joshi, Assistant Secre-
tary to the Bombay Government, was appointed as Assistant Secretary to
the Committee at the outset on a pay of Rs. 800 per mensem to supervise
- gtatistical work. At the end of September, 1925, however, he was relieved
.at the request of the Bombay Government and Mr. Bret, the Secretary,
also proceeded on leave owing to ill-health. In their places, two Assistant
‘Secretaries were appointed, namely, Rao Bahadur Sundaracharlu, a
Deputy Collector under the Madras Government, on a pay of Rs. 660 per
mensem and Mr. A. R. Rebello of the Indian Audit and Accounts Service
-on a pay of Rs. 1,000 per mensem.

ProvisioN oF AMBULANCE CARRIAGES ON THE INDIAN RaILways.

175. Mr. 8. C. Ghose: 1. Are the Government aware that ambulance
- carrisges have been constructed by the English Railways for the carriage and
comfort of invalids? N

2. Do Government propose to consider the advisability of providing
ambulance carriages in India for all classes of passengers on payment of
-8 supplementary fare?

The Honourable Sir Oharles Innes: Government do not know what the
practice on English Railways is. As far as they are aware, there is no
strong demand on the part of the travelling public for special ambulance
-carriages, especially ag invalid passengers who can afford to pay for them
-can always obtain tourist cars.

*For answer to this question, sce answer to question No. 168.



GENERAL DISCUSSION OF THE RAILWAY BUDGET.

Mr. President: The House will now proceed with the discussion of the
Railway Budget. Members will bear in mind that a large number of
amendments will be coming up in the next four days, and if discussion
is to be kept under control and repetition is to be avoided, it is necessary
that those who desire to speak to-day will not enter into the details of the
questions to be raised by the amendments.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Sir, in making a few remarks on the Railway Budget, let me
share the sense of gratification or satisfaction which my Honourable friend
the Railway Member has felt in presenting this Budget. Sir, he has given
himself credit and the Railway Board and the staff working under the Rail-
way Board and also the Railway Finance Committee credit for the satis-
factory results which we are face to face with to-day. At the same time
there are a few points which require our earnest consideration before we
share in any entire satisfaction. The Honourable Member for Commerce
has really forgotten his indebtedness to the first Assembly in the matter of
putting the Railways on a sound footing. As is usual with human beings,
he is also aware only of the presence of the immediate master and has
forgotten the existence of the first Assembly. I find in another place my
Honourable friend Sir Clement Hindley has been good enough to refer to
the good work done by the Acworth Committee in the first instance and the
Retrenchment Committee in the second place, but the foundations were
laid by thé first Assembly. My Honourable friend Sir Charles Innes will
remember that we met in Calcutta in 1921, and the anxious
deliberations we had there and the liberal grants we made for pro-
gramme revenue when we were in verv straitened circumstances.
and when we wisely allocated fixed finance for the purpose of improving
the Railways. But for that I do not think the Honourable Member would
be in this satisfactory position in which he finds himself to-dav.

Sir, studying the figures carefully, I am rather led to think that *we
should not rest entirely satisfied with the figures which have been presented
to us. The tale brought out by the figures is rather too prospervus a one.
There has been a steady increase in the figures of net gains. While in 1921-
22. we worked at a loss of 9} crores, in 1922-23 we made & net gain of
1-22 crores, in 1923-24, 6-43 crores, in 1924-25, 1816 crores, in 1925-26
8-77 crores, and we are budgetting for a net gain of 8.70 crores for the
next year. This is rather a miracle as it were, first a deficit of 93 crores and
then a steadv increase in the net gains. Can it be that it is due to plen-
tiful crops all these years? Can it be due to rapid development of rail-
ways? Can it be due to abnormal economies effected by the railwav
management? Or is it all these causes put together which account for-
these results? It is not possible for us or for the Railway Member, or the
Railway Board to control the gross receipts : thev depend upon the monsoons
and upon the fluctuations of trade. But as regards working expenses, it is
possible for us to have effective control over that. The gross earnings show
only an increase of 10 crores from 1922-28 to 1926-27. They stood at 93.48
in 1922-23 and for 1926-27 we are budgetting for gross earnings of 103-43.
So there is an addition of 10 crores. But let us examine the working
expenses during the period. In 1922-23 working expenses amounted to
65.96 crores.

In 1923-24 61-06
., 1924-25 62-90
» 1925-26 65-92
» 1926-27 e e 30

67
(1877 ) R



1578 LEGISLATIVE ASSEMBLY. {22~p FEB. 1926.

[i)iwan Bahadur T. Rangachariar. |

These working expenses, as we are aware, are composed of administra-
tion charges, repairs and maintenance and operative expenses. As regards
administration charges and programme revenue that is a matter which we
ought to take into account. 1 am sorry to note that, while it stood at
7-97 crores in 1922-23, it has now mounted up to 13-10 crores. That is an
increase of over 5 crores, while our gross revenues have increased only by
10 crores. Under the head of administration alone there is an increase
between 1922-23 and 1926-27 of over 5 crores. That is a matter which
requires serious and earnest attention on the part of the Railway Board and
of the Railway Department. We are aware, Sir, that in 1919-20 there was
a generous revision of pay and allowances and therefore all expenses which
were due to that revision had come into existence before 1922-23. Between
1922-23 and 1926-27 why there has been this great increase of over 5 crores
in administration charges is a matter on which I hope there will be some
explanation forthcoming. Sir, coming to operative expenses, there is a
satisfactory decline. It stood at 35-97 in 1922-23. To-day we are budget-
ting for 27-72 crores for the year 1926-27. That shows there is a decline
which we may have to examine. And as regards repairs and maintenance,
while the figure stood at 25-74, it now stands at 29°50. I am not satisfied
with the increase shown under the head maintenance. I will come back
to that; but so far as these operative expenses are concerned the decline
shown in the figures is a satisfactory feature in this Budget, whereas I am
not at all satisfied with the growth of expenditure under the head of admi-
nistration. But even under the head of operative cxpenses theré are various
matters which we have to remember in connection with the fall of expendi-
ture. Prices of articles have fallen very much since 1923, and that probably
accounts for the great fall in the operative expenses. As regards repairs
anYl maintenance, the progress kept up by the Railways is not at all satis-
factorv. That is a matter on which too much attention cannot be bestowed
by us or the Railway Board. After all it is valuable property in our hands.
We have to keep it in a satisfactory and efficient condition, and it is neces-
sarv to overtake the repairs which were long overdue in 1921-22. In {act
we allotted 18} crores for overtaking repairs alone in addition to the annual
grants which we made. It is an unsatisfactory feature notwithstanding all
the excuses made by the various railway companies and by the Railwav
Board, that they are unable to carry out the programme. In fact the
figures tell a very sad tale when we really examine them. There is a lapse:
of 17-84 crores in the Budget of 1928-24 and also in 1924-25 there was a
lapse. In 1924-25 there was a lapse of 16-50 crores and in 1925-26 there
is a lapse of nearly 10 crores in the amounts granted to the Railwavs for
repairs, betterments and improvements. But they complain they are not
able to carrv out the full programme. The extravagant allotments we are
making lead perhaps to extravagance, or rather carelessness in the prepara-
tion of the estimates which thev make for carrving out these improvementse,
That is also apparent from the fact that more than once the Railway Board
have had to return these estimates and revise the estimates in order to
cut down the estimates which had been made for carrving out thece repairs
and betterments. This shows to myv mind more work is essential. Tf wc
want to keep our property in an efficient condition we must carrv out this
work for betterments, improvements and repairs and money spent on that
purpose will be well spent: although we may be spendine too much to-dav
the propertv will be kept -in a sound and efficient condition. Therefore
economies effected in that line will not be good economy, it will be false
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-economy and we shall repent it later on when our property is not in a
satisfactory copdition. We should nct look to the return made to us to-day
in the shape of over 8 per cent. or 9 per cent. I find the Railway Finance
Committee have fallen into the mistake of supposing now that the railwavs
are carning 8} crores or 9 crores, why should we so carefully examine or
scrutinize the way in which the working expenses are managed. I see they
have also fallen into that error. My Honourable friend Mr. Sim is too
powerful a man to deal with. He carries the Finance Committee with him
at every point. I find there is no single proposal of his which has been
turned down. I find going through the Finance Committee’s proceedings
almost every proposal is accepted. That shows no doubt the master mind
of my Honourable friend Mr. Sim. At the same time I would ask them
to bear in mind, not to rest content with the returns which we are getting;
for the returns of to-day may turn out to be the loss of some years hence.
Therefore, unless we keep our property in an efficient condition bx spending
more than we do, we shall be repenting later on as we had to do some vears
ago.

Sir, that is one of the points. There has been a most important de-
parture during the year under review, that is in the matter of starting a
Depreciation Fund and Reserve Fund, and also as regards rules regarding
the allocation between capital and revenue. This is dealt with at length
in the recent Report of the Railway Board for Railways in 1924-25. I
find the matter discussed elaborately in the opening paragraphs of that
Report. That is a matter on which careful consideration is needed. I find
this matter, these rules as regards allocation were placed before the Rail-
way Finance Committee so early as the 6th February last vear; but Sir,
I am rather apprehensive as to the results of the application of those rules.
1 am anxiously awaiting the promised report of the Accountant General
for Railways on the effect of those rules which he refers to, I think in his
Appropriation Report. In his Audit Report for 1924-25 he promises us an
account of what the effect of these rules in relation to railway accounts
will be; and he proposes to discuss them more fully in his Appropriation
Report. T have not been able to get a copy of the Appropriation Report
for 1924-25. I am looking forward with some anticipation to that Report.
T hope he will be able to bring out the results of the changes which have
been effected. The net result of the changes as I see it and as it is
pithily put by him in his Appropriation Report for 1923-24 is this. Para-
graph 10 of that Report says: ‘

‘ The present policy which was based on fundamental rules laid down by the
Secretary of State in the early stages of Railway development and has been in force
fov many years, rested on the principle that Revenue should bear all the expenses
of renewing or replacing property up to its existing standard of efficiency regafdless
‘of current costs of sauch replacements, etc., and that the Capital should bear only the
cost of any increase in the standard of effectiveness of the property. The revised
principle which it is proposed to adopt is based on the comparative cost of the existing
and of the replacing item of property. In effect this would result in Revenue being

charged with the past cost of the worn out property while capital would bear the
actual cost of the property which is purchased or constructed in replacement.’’

Bo this is a fundamental change of a practice which has existed for over
60 years in the management of the Indian Railways. Under what autho-
rity this change was made or who suggested this change before this change
was effected by the Railway Board I am unable to trace. I have looked
at the Aeworth Committee’s Report. I have looked at the Retrenchment
Committee’s Report. Tt is true they make comments here and there as to
*r2
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unduly benefiting capital at the expense of revenue, but the instances they
give are quite different from this fundamental change. This fundamental
change which has been applied, Sir, I am afraid may lead to unduly bene-
fiting the revenues at the expense of capital. That is a matter which will
have to be carefully remembered. Well, we should not unduly benefit
either side, that is capital or revenue. This will have the effect of unduly
benefiting revenue. I know, Sir, that in regard to railway companies under
the existing contracts, this rule cannot be worked. They cannot take
advantage of it. But may I ask why the railway comparies can not take
advantage of it, whether they will not claim to have the same principle
applied to them, whether if we adopt it for our accounting system they
will not claim justly that they should also be allowed to do that. Anyway
it will lead to practical difficulties. For instance we cannot compare the
working expenses “of the Company Railways with the working expenses of
our own Railways. We cannot compare and contrast our own working
expenses of previous years with the working expenses of the present day,
if this fundamental change is made in g practice which has been followed
for so long a time. Sir, I am not an accountant, but I look at it from the
common sense point of view. Strictly commereial principles may be applied
no doubt for persons who are really engaged in commereial transactions;
but we are the owners of property. Am I as the owner of a property to
adopt strictly commercial principles in keeping the accounts relating to my
property? That is the question which I have to ask myself. Sir, I should
like to be enlightened on this point. For instance if a mile of railway cost
Rs. 50,000 in the making and if you are to replace it by spending 1 lakh
of rupees to-day, the standard is the same—you have not improved the
standard, but you want to allocate to capital the present day cost of renew-
ing it. 8ir, that has not been the practice hitherto. And I see capital
at charge stood at 600 crores whereas now we have mnearly 700 crores in
capital. It stood at 54388 crores in 1913-14. In 1921-22, capital stood at
606 crores; and to-day, Sir, it stands at nearly 700 crores. Not that between
1921-22 we have added new mileage aggregating to that amount: but on
the other hand this shows that there will be a mounting up of capital if
we go on adding the present day cost of the renewals to capital charge.
I am sure that in a few years our capital amount will stand at a very high
figure; and T do not know what the effect of that will be on the accounts.
I notice that a firm. of expert accountants are coming out and I am sure
their advice will be taken in examining this question. Not that T want to
disturb these things, but I do want to draw the attention of the Depart-
ment to this radical change which I am afraid has been adopted. This
Assembly has not been given an opportunity of considerin,

1 ; ; this question.
That is my complaint—that this fundamental change wag Eﬁectedqwithoﬁt
consulting the Assemblyv. t

They tell us that they consulted the i
Finance Committee. But is that enough? On S;uch a ftﬁndamef::lm;::]os
nosition, could not the view of this Assembly have been taken beforehand ?
There may be others—I am not competent to deal with it—but there may
be others in the Assembly who may be able to bring their mind to bear
upon this change which has been effected wit

- 1 hout our knowled
important change which may have far-reaching effects in later Yeimg?’ an

Sir, then again I notice—perhaps this is a matter of i
looked at the schedule for the Depreciation Fund Char:esfleitai;w:m
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with the way in which life had been given to various articles and things.
For instance I was struck with the statement that you can give a masonry
building two hundred years’ life. I own masonry buildings myself, and
if all my property could have two hundred years’ life I would be a great
man indeed. (Kumar Ganganand Sinha: “You are.”’) But it is rather a
.surprising proposition to a commonsense man like me: I notice that a
girder bridge is given sixty years’ life and a masonry bridge 125 years.
As a common man it struck me that there was something wrong in the
system. This policy is likely to benefit revenue; this method of allotting
amounts to the Depreciation Fund, by giving long lives to these things,
seems to me to help revenue at the expense of capital. I do not kmow
‘that that is a wise policy at"all. To-day you may be able fo declare divi-
dends of 8 per cent. and 9 per cent., but, Sir, in later years you will rue
the day when we were so liberal; there is no use showing high percentages
of returns, when your property is going to rack and ruin without your
paying attention to it at the same time.

Sir, I have only one or two more points which I will now take up. -I
find that there is an omission, an important omission in the memoranda
supplied to us. Last year and the year before that, we were supplied with
a memorandum containing a list of employees, giving the various communi-
ties and the classes employed. I find that omitted in the present state-
ment. I do not know why. In fact there is no reference to the question
-of Indianisation either in the “speech of the Honourable the Commerce
Member or in the speech delivered in the other House. There is no account
given of the progress in dealing with the question of Indianisation, I mean
the matter concerning both the Indianisation of the services and the facili-
‘ties for their training in workshops and other places. That is a matter
which should not be lost sight of. That is a matter on which the Assembly
will not go to sleep and will not allow the Railway Board to go to sleep.
Unless the Railway Board keeps a special watch over that item, the
Assembly will not rest content. The omission of these schedules, Sir, is a
significant omission, and the omission of any reference to this question in
‘the speeches in either place is again a matter which calls for serious notice.

Sir, there is one other matter which I wish to mention—a matter of great
importance. The Acworth Committee pointedly drew attention to the
necessity for the creation of an office in the Government of India, namely,
a Member for Transport. Transport does not consist merely in maintain-
ing Railways. The time has come when we should look round and see
whether our waterways should not be taken in hand at once. Now that
we have taken sufficient steps to safeguard our Railways, we should take
up our waterways hand in hand with the Railways. They have been
neglected in the past; and the time has come when we should take up this
question of waterways, and I hope that the Honourable Member for
Commerce, before he lays down charge of his office, will add to the items
to his credit this item of waterways and see that it is started in his depart--
ment, in order to take charge of the coastal traffic and to see that ports
give all facilities for developing coastal traffic in this country and also
inland water traffic. We cannnt depend upon Railways entirely for traffic.
It is too costly for the people; it is mot suited to the poor people of this
-country.. Waterways are best suited to them and we have got ample
natural facilities in that direction. We have got an abundant -coastal line
and we have got abundant rivers which judiciously manipulated will vield
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good results. Sir, once again I congratulate the Honourable the Commerce
Member on presenting a satisfactory Budget; but I must close with this
warning : the satisfaction should not be complete. We must keep a close
and watchful eye on the growth of expenditure in various directions. I
would rather be content with less returns to the general revenue, but we
want the property kept in a safe and efficient condition.

Mr. President: At this early stage of the discussion I think it is neces-
sary to fix a time limit to enable a large number of Members to take part
in the discussion. I fix fifteen minutes as the time limit for each speech.
and I warn Honourable Members that I will enforce that time limit very
strictly.

Lieutenant-Colonel H. A. J. Gidney (Nominated: Anglo-Indians): Sir,
I wish in the first place to congratulate the Honourable Member in charge
of this Department as also the Railway Board on the very able way in
which they have presented this Budget, and the sound financial position
in which we find the Railways to-day. It is very pleasing to see that it
is only three years ago since the railway finances were separated from the
general finances, and within this short period the Railways have built up a
reserve amounting to Rs. 21} crores, especially when one realises that this
has been effected with a reduction in the fares and rates. But, Sir, satis-
factory as this part of the Budget is, there are certain other points which call
for serious consideration, points which appear not to have been dealt with
by the Railway Board and at times against the direct wishes of this House
and public opinion. If one were to look at page 39 of the proceedings of
the Standing Finance Committee, for January 18th to 20th, it will be
observed that the reduction in passenger rates amounts to 111 lakhs. If-
Honourable Members will further analyse these figures, they will find that
out of this total only 24 lakhs are obtained from Company-managed Rail-
ways, leaving the balance of 87 lakhs which is obtained from State-managed
Railways. Now, Sir, what does this imply? It implies that Company-
managed railways are only mindful of the dividends they pay to their-
shareholders and that the interests of the lower class passengers who travel
on their Railways do not concern them much. But, Sir, I do not complain
against nor do I blame the Board of Directors of the Company-managed
Railways.” The fault lies primarily with the Railway Board. It was
obviously its duty to insist on these Company-managed Railways to reduce
their rates in corformity with the reduction on State-managed Railways.
I submit, Sir, that the Railway Board has failed to exercise the power-
that it possesses in this matter. These Companies with the exception of
the Assam Bengal Railway, I believe, pay substantial dividends to their
shareholders, and it is a matter of regret . . (Mr. K. Ahmed: ‘‘They make
al regr;ettable loss.””) Will the Honourable Member not interrupt me
please?

It is a matter of regret, Sir, that this position should have developed
and be allowed to continue. I hope, 8ir, when the time comes for the
voting of grants that this House will express its views on this point in no
uncertain voice. I appeal to the Railway Board to take a courageous line
on this subject and to insist forthwith on all Company worked lines mak-
i?g reductions in the fares corresponding to those introduced on the State-

nes. ‘
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The next point, Sir, that I wish to touch upon is the Railway revenue
expenditure of the Budget. I find nothing in the papers to show that the
Railway Board has any schemes in view or under consideration for the
reduction of operation costs. Last year, Sir, the Board referred to a
scheme for introducing automatic couplers. It was claimed that the
scheme would secure economies and would minimise the danger to the lives
of the station staff which the present system entailed. I believe a large
sum of money, about 70 lakhs, was included in the current year's Budget
and the scheme was said to be an urgent one. But what is the position to-
day? Nothing apparently has been done, and there is no provision for
this work in next year’s Budget. S8ir Clement Hindley, I think, might
have given an explanation for the delay in introducing this scheme in his
speech in the Council of State the other day. I feel, Sir, that I must
characterise the action of the Railway Board in this matter as halting and
dilatory. What 1 want in this connection is that the Honour-
able Member in charge of this Department should either now
or when the Demands for Grants are being considered give us
full details of what schemes the Railway Board has in view for the
coming year for the reduction of revenue expenditure,—not retrenchments
but economies. We do not want general observations, but concrete instances.
In the absence of these I feel inclined to deseribe this part of the Budget
as uninformative, dull and very disappointing.

As regards capital expenditure, while 1 congratulate the Railway Board
very much on the advance which it is making in the electrification of the
Great Indian Peninsula and the Bombay, Baroda and Central India Rail-
ways, I am disappointed at the halting policy that is shown in extending
this hydro-electric method of traction to other parts of the country.
Calcutta, Sir, I submit, has an equal claim to, if not greater claim than,
Bombuy to the institution of the most up to date methods of Railway
transport. Its suburban traffic has hitherto bafled the Raiiway adminis-
trations in that citv and I fear that, unless the Railway Board bestirs
itself, the electrification of even the terminal portions of the three import-
ant Railways entering Calcutta will be shelved for many years to come.
I do not want to confine my remarks to Calcutta only. Attention should
also be given to Madras, a Presidency richly endowed with enormous
sources of hydro-electric power. I submit, Sir, the Railway Board and
the various railway admiristrations should look further shead srd not
spend so much money on new constructions, as in the contemplated ex-
penditure of 1% crores of rupees on the new workshop at Jhansi, which is
quite likely to be scrapped in another 15 or 20 years or sooner, because
when the Great Indian Peninsula Railway extends its electrification scheme,
it will not end at Igatpuri; it will go further and further till it reaches
Jhansi, when these.new workshops will be next to useless. I submit, Sir,
that the time has come when the Railway Board should take a bold step
in the matter—one that will turn the brighter prospects as portraved in
this vear's Budget into assured reality. Committees should be formed on
every Railway to investigate the possibilities of introducing hydro-electric
power in place of steam power whose days are getting numbered. It was
only a month ago, Sir, that the King’s representative opened the Makwar
Dam in Egypt—a mighty work dwarfing all the monuments of the Pharaohs,
and what I would suggest is to applv the spirit that made the Makwar
Dam to India and her Railways. I ask, why has the whole British nation,
irrespective of parties, responded to the Prime Minister’s recent speech on
Electrical Development? Because this meant effective reconstruction at
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last after 7 years of neglect and delay. A similar response is needed in
India and her Railways and I feel sure the Railway Board will give this
matter its serious attention.

I turn now to the consideration of a few general questions. My Hon-
ourable friend Diwan Bahadur Rangachariar has referred to the absence
in this year’s Budget of information regarding the classification of employees
in the various Railways. I had noted this myself. I believe Indianisation
was made a part of the convention of the separation of the Railway from
the General Budget. It is therefore a budget matter. I do not wish to
anticipate the explanation of the Honourable Sir Charles Innes for this
omission, but I think some such information should have been given in the
books as was done last vear. The subject of Indianization leads me to
ask Government if they will disclose the figures of the number of Anglo-
Indians on the Great Indian Peninsula Railway. (4An Honourable Mem-
ber: ““They are increasing.”’) Will you kindly stop interrupting—who were
brought under retrenchment in 1928-24, and the number of posts which
were vacated by these Anglo-Indians which were subsequently filled by
Indians, within a very short time. 8Sir, I have no desire to raise any con-
troversial question touching on the relative claims of Anglo-Indians and
Indians to employment on Railways. The point I wish to make is this.
It is as unfair to discharge Indians and fill their appointments by Anglo-
Indians as it is to do the opposite, which I have every ground for believing
was done a few years back and is even being done to-day on the Great Indian
Peninsula Railway. Sir, the Great Indian Peninsula Railway has been
held up as a wonderful example for the large economies in the cost of staff
that have been introduced during the past few vears. But I do not think
it would please this House to know at what price these ruthless economies
were effected. Suffice it to say at the loss of many appointments and the
wrecking of many homes—economies that are being maintained to-day at
the price of the ruined health of an understaffed and overworked body of
emplovees. The guards and drivers are, I believe, to-day called upon to
perfcrm superhuman efforts. These retrenchments, I understand,:- have
_placed a severe physical strain on the subordinate staff, and I think it is
high time that the Agent and his chief of staff were made to cry a halt,
for there is a limit to human endurance even though the employees prefer
to remain silent rather than face the ghastly spectre of unemployment.
Sir. what is the true position to-day in the Great Indian Peninsula Railway?
Thousands of appointments of subordinates have been brought under re-
duction, while the number and salaries of superior appointments have
considerably increased, and a far larger proportion of Anglo-Indians have
been brought under reduction. In a few words, Sir, the Anglo-Indian
subordinate has been offered as the officials’ sacrifice on the altar of eco-
nomy and retrenchment. It is said that the staff is happy and contented.
I know the very opposite exists.” They do not complain of their pay. But
what they do complain of is the feeling of insecurity and instability regard-
ing their jobs, not knowing when from overwork they might be given their

discharge with a month’s notice—that bond of Railway subordinate slave-
dom.

One more point, 8ir, and I have finished. I urge that the subordinate
employees in Railways want a fuller measure of protection from their em-
ployers than they have at present. I want this protection to be given to
them and T ask for that protection not only for the commumitv which I
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have the honour to represent and which forms the backbone of all Rail-
ways in India, but also for thousands of my Indian brothers who serve
under similar conditions. Sir, what I ask for is that on each Railway
there be appointed a committee on which the employees must
be represented, to decide questions which relate to breach of
vdlsclplme, questions which relate to dismissals and forfeiture of bonuses,
gratuities and provident funds, because I submit that it is not right for the
Agent or his officials to be the accuser and judge in such matters. Govern-
ment refused to accept the Resolution which this House passed last year
askimg for a Committee of Inquiry into the grievances of railway employees,
but let me warn the Government to-day that, until they establish such. a
Committee or until they give full representation to the interests of the em-
ployees, the legitimate claims of the subordinate establishments of the
Railways will never be satisfied and Gcvernment will never obtain all that
it is possible to obtain from their employees by not having a con-
tented and loyal staff and a staff which will work under conditions
which give them a reasonable amount of security of office. Sir, I am no
advocate of strikes. Neither am I an advocate of creating discontent.
But I am certainly an advoeate of justice being shown to the subordinate
railway employee and of his being given the same justice and channels of
redress as are given to everv menial in the Government of India and
other Government offices.

12 NoonN.

Mr. Kasturbhai Lalbhai (Ahmedabad Millowners’ Association: Indian
‘Commerce): Sir, I welcome the budget statement of the Member in
charge for Railways, particularly so as it shows progress in so many
different directions. The Honourable Member through modesty has not
claimed any share of the credit which should rightly go to him and which
we, on this side of the House, are quite prepared to admit, and we con-
gratulate him on the able manner in which the Railway Administration
has been conducted for the last few vears. (‘‘ Hear, hear,” and cries of
“‘Coal”’.) It is a healthy sign of the times that the reductions both in
fares and freights have been announced to the varying degrees of satisfac-
‘tion to various sections of the public. Sir, it appears to me that the
Railways under the management of the State are following a very con-
gervative policy, unwarranted by the circumstances. (Mr. N. M. Joshi:
“‘Even in reducing third eclass fares.’”’) Quite right. Last year I was
obljged to bring in a motion demanding a substantial reduction in the
freight on coal, and was told that if the Government were to accept ib,
it would take away & large slice from the Government revenues, in just
the same manner as the Honourable the Finance Member gave this
‘House to understand that the finances of the country would be in a perilous
eondition if the cotton excise duty were to be abolished. Sir, I have been
in this House for two vears and a half and have failed to understand
how the Honourable Members on the Treasury Benches have made pos-
-sihle what they decried as impossible omly a few months back.

The coal trade, as the Honourable Member is aware, has been passing
fhrough a crisis for the last two years and over, and the one great need
to revive it has been a reduction in freights. By no means do I desire to
belittle the announcement that has been made by the Honourable Mem.
ber of a 10 per cent. reduction all round, I appreciate it, but what I say
is that it will hardly give that impetus to the trade which it so sorely
necds; and I therefore hope that a further reduction will be made possible

4
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in the near future due to the continued prosperity of the Railways. (Mr.
B. Das: *“ How much do you think would be justified?’’) 25 per cent.
The importations of fuel oil have steadily risen from 34 million gallons in
1919-20 to 80'5 million gallons in 1924-25. This increase is an index to
the coal being replaced by the foreign imports of fuel oil, and the railw:v
policy is more or less responsible for this. )

In the matter of fares also, I feel that the reductions are too small tc
attract traffic; and if it be the aim of the Railway Administration to
stimulate traffic, it appears to me that further reductions will have to be
made.

" 8ir, I do not see any point in the Honourable Member making the
announcement of the reduction of freight at the time of presenting the
Railway Budget. Commercial and industrial opinion was greatly agitated
over this question and it is difficult to see what would have gone wrong
had the Honourable Member announced the decision when it was arrived
at instead of waiting till the budget time. Sir, this Budget is very differ-
ent in its effects from the General Budget, and I hope announcements c*
this nature will hereafter be made when the decision is taken.

Sir, we have been told that the long distance coal freights will be -e-
duced from the 1st of April by 10 per cent. Working this out for Ahmeda-
bad, I find that the reduction comes to 8 per cent. only. Last year it was
asserted by the Honourable Member that an all-round increase in freight
on coal was 30 per cent. while as pointed out by me. it was 83 per cent.
in the case of Ahmedabad. I should very much like to know why Ahmeda-
bad is bging singled out every time and allowed a disproportionate benefit.
Will the Honourable Member enlighten me whether the reduction in
freight on coal from the Central Provinces collieries over 400 miles distance
will also be 10 per cent?

I shall be glad to learn what policy the Railway Board proposes to
follow in the matter of fares and freights on different Railways, for when
one line announces a reduction and another keeps silent thinking over. it.
it creates dissatisfaction in the minds of the public. I would therefore
suggest that the announcement of reduction—no matter how much it is—
should be made simultaneously by all the lines concerned.

I may be allowed to make some mention with regard to the great dis-
parity in freight rates. The Honourable Member in charge of Railways
has expressed the opinion that these are more illusory than real. Sir,
that is not so. If the commercial interest in the country has cried out for
the appointment of a statutory Rates Tribunal, it is because such dis-
parities as I shall presently mention have gone on for years without any
redress. For instance, Sholapur is 1,823 miles distant from Calcutta, and
the rate is Rs. 4-7-2 per maund, which is fully three times the rate
from Calcutta to Bombay both via Jubbulpore and Nagpur, the distances
being 1,333 and 1,223 1niles, respectively. From this, it will be appareat
to the Honourable Member that a great injustice has been perpetrated on
the commerce and trade of Sholapur. I need hardly say that it is not
only Sholapur, which has to suffer in this respect, but there may be other
centres similarly placed.

Sir, T am one of those who do not believe in half measures, and the
announcement regarding the Rates Tribunal being merely an advisory bodv
has no charm for me. Not only has the Ahmedabad Millowners’ Associa-
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tion, which I have the honour to represent in this House, disapproved of
the formation of this kind of body, but even the Indian Chamber of Com-
merce, Calcutta, and the Industrial and Commercial Congress which re-

eently met at Delhi have demanded a statutory body. This shows that
the proposed advisory body does not meet the requirements of the Indian
eommercial public. That being so, I beg to submit that it will be a waste
of money to proceed with this body which does not enjoy the confidence of
those that will have to deal with it. I hope it is not too late even now

for Government to mend matters in this connection. Sir, I trust you will’
not rule me out of order if I were to make mention about the personnel of

this advisory body. It will be admitted by the Honourable the Commerce

Member that the subjects which will come up for discussion before this
body will be of a very technical and complicated nature. The Acworth:
Committee which recommended this measure stated in very clear terms
that you require the verv best men with previous experience if possible to
sit on this Board. Sir, I would be the last person to cast any reflection-
on the gentleman appointed as the President of the Board. But, Sir.

what I feel most is that this was a post which could well have gone to a
shrewd business man. (Laughter.) Bombay has always received step-

motherly treatment in the matter of appointments and grievances. 1
know that it will not be asking too much of the Honourable Member if I

say that a Bombay business man should be appointed on the Board. (4n
Honourable Member: *“ Why?'") Because Bombay has always been
neglected by the Government of India whether it be in the matter of
Executive Councillorships or the Rates Tribunal or anything else.

One more point with regard to the terminal charges and I have done.
If I am not much mistaken, these charges have been recently introduced-
There has been no definite basis for the imposition of these charges. 1
have been given to understand that this question is under the examination
of the Railway Board. May I hope that an equitable basis will be worked
out to the satisfaction of the commercial public at an early date and also-
that the items comprising these terminal charges will be clearly defined.

Mr. Harchandrai Vishindas (Sind: Non-Muhammadan): Whilst thank-
ing vou for giving me this opportunity of participating in to-day’s debate.
I begin by congratulating, or rather joining with those who have con-
gratulated the Honourable the Railway Memker. I congratulate him and
will also criticise him. I congratulate him or the simplicity of expression
and the lucidity of exposition which have always been the characteristies
of his speeches. ' T also congratulate him upon certain improvements that
we find effected in this year's Budget. First of all, we find that wisdom:
is justified of her children when the Legislative Assembly agreed to the
proposal of the Honourable the Railway Member to separate the Railway
finance from the General finance. Some of the satisfactory features that
we find in the present Budget are the following: There has been an im-
provement as compared to the position in 1921-22 to such an extent that
instead of the deficits that used to te the common feature in those days,
we have come to a position when we make contributions to the general
revenues, and contributions to the Reserve Fund which would come {o-
Rs. 983 crores and also have a Depreciation Fund with a balance of"
Rs. 6'71 crores. Another thing is that whatever criticisms may have
been levelled by other Members who have preceded me, I rather think
that it is also a satisfactory feature that a Rates Tribunal in some form has.
been appointed. on the principle that half a loaf is better than no bread.
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I am also glad of the announcement that the accounts are to ke overhauled
by a firm of commercial accountants of world-wide repute. Perhaps if
I remember rightly, I am at divergence from the Honourable the Deputy
President. With due deference to him I think the reason that has been
assigned for this is perfectly sound, namely, that there will be an
independent body of investigation and the Railway Board ought to be
-congratulated upon imposing a kind of control over themselves so that
they may be stimulated to more efficiency and greater economy of work-
ing. (Diwan Bahadur T. Rangachariar: ‘‘1 did not quarrel with the

appointment of expert accountants.’’) Then I congratulate you too
(Liaughter.)

Then, one point is that we see indications of returning sanity with
regard to fares and freights. About this I will say something later.
Further we have increased powers of sanction that have been delegated
by the Secretary of State to the railway authorities. Next the reduction
-of stores Lalances is expected to amount to Rs. 4'75 crores. Another
thing is that there will be a lower fuel bill owing to fall in prices.

Whilst I have given the chapter of satisfactory features so far, I will
now come to the unsatisfactory features of the Budget. One unsatisfactory
‘feature that struck me was. the very wide difference between estimates
and actuals which shows rather defective budgetting. (An Honourable
Member: “No, no.”’) In 1924-25, the difference between the budget
estimates and the revised estimates of income was Rs. 2:62 crores. The
-difference between the budget estimates and revised estimates of expen-
-difure for the same vear was Rs. 3 crores nearly. The difference between
"the revised estimates and actuals of gain from commercial lines was
Rs. 14.75 crores minus 1125 crores. that is, Rs. 3% crores. In
1925-26 the budget estimate of income was Rs. 101°34 crores and the
revised estimate was Rs. 99'81, that is, Rs. 153 lakhs less. The revised
estimates of gross traffic receipts were down by Rs. 179 lakhs and the
-earnings from goods were down by Rs. 2} crores. Then again the budget
estimate of expenditure for the same year was Rs. 90-54 crores while the
revised estimates were Rs. 89836 crores, that is, Rs. 118 lakhs less.
Approved capital programme was Rs. 32-07 crores, the budget provision
‘was Rs. 22°92 crores and the revised estimate was Rs. 19-5 crores, that
is, Rs. 8'4 crores less. I recognise that the Honourable the Railway
Member has got a sense of this deficiency in this respect when he says:

““ We have reason to hope that in the future actual capital expenditure will
approximate more closely to our budget estimates.”

‘So far so good. Coming to the great question of fares which has been a
thorny questicn for this Assembly for ever so many years, I say, that
it was in 1917, that these fares were increased, but with a promise that
as they work merely a war measure, as soon as the war was over the
original fares would be restored. But instead of doing that, in 1922, the
fares were raised again and when Government were pressed for ther
reasons for not reducing the fares they. said that they could not do so
because of the rise in wages and general costs. If that was the case,
that excuse should be applicable to the maintenance of the fares in regard
to all classes. But yet there was discrimination. As regards the present
‘reduction of farec upon which serveral Honouraktle Members have con-
-gratulated fhe Honourable Member, let me state one drawtack and that
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is this. While the first and second class passengers are benefited by an
all-round reduction—if we look at page 40 of the Proceedings of the
Standing Finance Committee, Vol. No. 6, we find that on the North
Western Railway, for instance, in the case of first class passengers, the
existing fare for the first 800 miles is 24 pies per mile and it will ne
reduced to 18 pies per mile. Likewise as regards the second class’
passengers it will be reduced from 12 pies per mile to 9 pies per mile. But.
that is not the case with regard to third class passengers. The existing
rate is 34 pies per mile. That has been maintained up ta the first 50
miles and it is only long distance passengers that get the relief. It should
bé remembered that in this regard consideration should te given to what
is called the average lead. The average lead of third class passengers on
the North Western Railway is stated to be 40 miles, a figure which appears.
.at the bottom of page 41 of the Proceedings. It would mean, therefore,

that the ordinary third class passenger is not to be benefited but only
long distance passengers, whereas the proper person who should be
kenefited is the short distance traveller. There is no reason, Sir, why there
should be this differentiation between first class and second class
passengers on the one hand and third class passengers on the other. My

own belief is that first and second class passengers do not need relief ‘o
such an extent as the third class passengers do. (Honourable Members:

‘“ You are right there ’’) Then, Sir, it must be remembered that the
policy of not revising these fares in the past has been a great mistake
because in this case, as in other cases, the economic law of diminishing
returns has worked: that is, the higher the price the less the customers.

Now, it is true that every year there is an increase in the third class travel-
ling public on account of various causes, such as, development, increase:
in population, increase in living standards, and so on. But it has been

found that during these years on account of the increased rates there has
not been that normal growth in travelling public which we should have

expected under normal conditions. I am glad to say that this factor has
also been recognised by the Honourable Members belonging to the Rail-

way Board.

Now, Sir, I come to certain other factors. We have been told that the
remodelling of Great Indian Peninsula Railway station yard is also provided
for in the Budget. I hope the Great Indian Peninsula Railway will now
be able to provide waiting room accommodation for passengers which,
unfortunately, the Victoria Terminus station, which is the best station in
India, is lacking. I do not think there is any roadside railway station
in the whole of India which has not got a waiting room. This point has
oftentimes been hammered at ky Sir Hari Singh Gour.

Coming nearer home to my province Sind, I find that Sind has been
rather neglected or treated as the Cinderella of India, especially in regard
to Railways. (Mr. B. Das: ‘‘ What about Orissa?’’) Orissa is left to the
Honourable Member himself. Now, Sir, one great want of Sindhis is the
construction of what is called the Karachi-Cawnpore Railway, which has
been under discussion for a very long time. With regard to this Railway,
the Chairman of the Chamber of Commerce, Karachi, said as follows on
the 1st of May, 1925:

“1 feel most strongly that the advancement of the Port of Karachi is suffering,
and will in the future suffer still more severely, from the protracted delay in the
construction. of that new broad gauge line hetween Karachi and Cawnpore for which
this Chamber has been yressing so considerably over many years.” .
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"Then again:

*“ There is no doubt that additional income would accrue from the valuable stimulus
that would be given to the United Provinces by the better demand for their produce
for export via Karachi. While railway difficulties exist, preference in cultivation will
most certainly be given to articles for consumption either loca or in the near
‘vicinity, but if the cultivator can be guaranteed a good export demand for certain
valuable products, there is every reason to anticipate that gg would see that these
products were available . . . . The establishment, moreover, of this, broad gauge Tine
would place Delhi many hours nearer to its nearest Port—Karachi--whilst a direct
mail service between Karachi and Aden would bring the capital of India nearer to
the capital of the Empire than is possible by any other land or sea route.”

Then, Sir, in this regard certain remarks were quoted from the speech
of Mr. T. R. Wynnex, the then President of the Railway Board.
during the second stage of the discussion of the Budget in 1914, which he
made in the Imperial Legislative Council. They are as follows:

‘“ During the year one most important matter has been receiving the earnest con-
sideration of Government. I refer to the proposal to improve railway connections
between Karachi, the United Provinces and North-East India, etc.”

‘The Chairman of the Chamber then continues :

‘“ Since this statement was made 11 years ago, the necessity for these improved
railway connections has increased enormously, but still no definite improvement of
any real importance in the form of a thorough broad gauge connection has beem
made . . . . I feel most stronﬁly that the Chamber should go on hammering at the
matter until. something tangible actually occurs, however disheartening Sle task
may be.”’

I think, therefore, that I cannot accord much appreciation to the Budget
in view of this great shortcoming. I hope the Railway Board and the
Honourable Memter for Commerce will bear thig in mind and do the need-

ful ty supplying the omission in the near future.

Moreover, Sir, there is this other point. When I said that Sind was
treated as Cinderella of India, it is also manifest from the fact that while
going from Calcutta to Karachi, there is always a big delay on the way
for want of connection at junction stations. The Calcutta-Punjab mail
reaches Lahore at about 12-30 and the passengers have to wait there till
8 o’clock next morning. Likewise, the connection between Delhi and
Karachi from Calcutfa is equally defective because the train for Karachi
leaves Delhi at 9 P.M., whereas the Calcutta Mail arrives here only at 12
midnight.

There is one more point, Sir, after which 1 will bring my remarks {a
a close. It is this. For a long time we have been representing to the
proper authorities the lack .of communications in Sind and some time ago
when an address was presented to the then Governor of Bombay, Sir
George (now Lord) Lloyd, for this purpose, His Excellency’s answer was
that we should concentrate more upon feeder lines in Sind than upon other
kind of communications. Although we have been hammering at it time
after time, we have not had a sufficient response. I am glad to notice this
vear. however, that a reference was made by Sir Clement Hindlev. T am
told. in the Council of State where he promised that feeder lines in Sind
would be provided for. When I left Karachi two or three days ago, I
was also told that an announcement has been made that expenses for the
survev of the Oderolal feeder line have been sanctioned. It is the same linc
-about which T have been asking questions in this Assembly time after time.
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I am also told that a conference is going to be held by the Commissioner
salong with other officials to consider the construction of some other feeder
lines in Karachi. Well, Sir, this is a point that I ought to have mentioned
among the satisfactory features of Government work in regard to railways.
If that is true, then I congratulate the Railway Board. (Sir Clement
Hindley,: ‘It is quite true.”’) Thank you very much.

That is all, Sir. that I have to say on the Railway Budget.

Mr, H. G. Cocke (Bumbay: European): Sir, this is the annual general
meeting of the shareholders of Indian Railways and the Directors with
their scholarship and learning and their files are sitting over there at a
«convenient distance from the shareholders who are criticising them. But
you, Sir, unlike the Chairman of a meeting of a public Cownpany, are
the fortunate position of absolute independence. (Hear, hear ) Sir, I must
be verv careful in anyvthing that I may say because I happen .to belong to
A committee which advises this Beard of Directors. It is important that
a member of that committee should not criticise himsel ‘and it is more
important still that he should stick to any decisions that may have been
reached by that committee. But one point which I should like to criticise
is the extent to which new lines have been opened up during the last two
vears. It has been considerable in a sense and inconsiderable in another
-gense. 1 think the total new mileage opened in the last two years has
been in the neighbourhood of 500 miles. Having regard to the number of
railway systems in this countrv and also the vast extent of the country,
that, Sir, is not a very vast development and it is obvious that the Railway
Board is not altogether satisfied with it. I notice that Sir Clement Hindley
in his speech said :

* The mileage added to the Railways last vear and this year is only a partial index

of the work which we have in hand and that we may expect before long to reach
a much higher output."

It is stated that there are 63 projects at present sanctioned covering 2,500
miles, and that the projects sanctioned and under consideration cover
from 6.000 to 7,000 miles. Those figures are very large and I hope that
to attain them quickly construction will be spesded up very materially.
One direction in which that can be achieved, I feel certain, is by making
more use of private contractors. 1 know that is being done to some extent
in bridge work and also in other ways, but I believe that by putting out
specific work to tender vou will get better results and get work done quite
economicallv. T hope we shall hear somethirg from our Directors on that
point because if we are gning to increase the vearly new mileage opened
from 250 to 1,000 miles, which Sir Clement Hindley has hopes of doing.
it is obvious that we shall have to go far more quickly alead in the future
than we have done in the past. We have seen that the railway agents
have been far too optimistic in the figures that have been presented of
capital expenditure anticipated. They have not been able to spend anything
like the amount that thev had hoped to. For instance this vear, 1925-26.
the approved programmed expenditure was 32 crores. The Railway Board
'said to their agents, ‘‘ Go ahead, we will not interfere, spend vour 32 crores,
but we are sure you will not be able to do so.”’ The Railway Board was
more than justified. They made a lump sum cut of 9 crores, leaving 22
crores and 90 lakhs as a net grant to be spent. At the same time thev
did net prevent their agents from spending up to their 82 crores, but the
latter have not been able to spend more than 19} crores,"leaving 81 crores
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to lapse, so that only 194 crores will be spent this year. It is hoped that
22 crores will be spent next year, plus 4 crores on the Delhi-Umballa-Kalka
acquisition, but as I say, if we are to increase the railway development of
this country, in which there is a vast field, at a much quicker pace than
has been possible in the past, it is necessary that we should spend very much
more than 22 crores which is anticipated for the year 1926-27.

There is another point about new construction as to which I should
like information, and that is with reference to the possibilities of company
lines undertaking construction in advance of the date when they may be
taken over by the State. What is the position? Supposing a company
line spends a crore of rupees on a project of which that company will not
reap the benefit, if, five years hence, the State takes it over. They have to
pay interest on the money borrowed for sexpenditure, and they have, I
understand, to pay that interest out of revenue. But I do not think in ali
cases—if at all—will they get back that interest from the Government when
Government take that railway over.

‘Sir, it is very gratifying to find that the Railways of this country will
have placed to railway reserves the amount of 124 crores in the three years
ending 1926-27. I hope, however, that too great inroads will not be made
upon those reserves, as, c(\mpared with the size of the undertaking, really
the figure is very small.

I have heard the word ‘* Indianisation *’ mentioned in railway debates,
and therefore I may raise it myself. I notice in the annual Report of the
Railways for 1924-25 that the total number of people employed, Europeans,
Anglo-Indians and Indians, is given. Now the increase for 1924-25, as
compared with 1918-14 is 107,000 hands, and those 107,000 represent the
increase in the number of Indians. The Europeans have dropped by 1,700
and the Anglo-Indians have increased by much the same figure, so. the
large increase of 107,000 is entirely Indian. That is very creditable. I
have never heard anyone yet get up and suggest that the Railways of India
can be run without a considerable measure of European supervision.
(Honoureble Members: ‘‘ Question?”’) I am not dealing with the pro-
portion of Indians, I merely say I have never vet heard anybody get up
and suggest that the Railways of this country can be run without a consider-
able measure of European supervision (Honourable Members: * ‘Why
not?”’) If Honourable Members think they can do it, I hope they will give
us their reasons later on in the debate. If we are desirous of going quicker,
very much quicker than in the past, with development construction, I hope
that this development will not be retarded by scrapping too many people
with a vast amount of railway experience in this country.

There is another point I should like to mentisn and that is, the matter
of the claims paid for loss of or damage to goods. Claims, I notice, have
come down very materially; in 1922-23 the figure was 120 lakhs, in 1923-24,
79 lakhs, in 1924-25, 57 lakhs. I do not know whether there is any figure
given (at least I have not been able to find one) for 1925-26, but I should
like to know whether the 57 lakhs paid out in 1924-25 is going to be
materially reduced in 1925-26. :

One word on the subject of Rolling Stock. I notice that the Budget
includes an sallotment for 2,707 additional goods wagons and 671 coaching
vehicles. Of these 671 ve}.ucles. 547 are for lower class traffic. I am glad
to see a large development in the lower class stock, and I yield to no one

iR
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in my admiration of the efforts made to improve the traffic facilities for third
class passengers. At the same time I should like to mention that in my
opinion first class passengers should not be entirely neglected. A large
number of first class passengers come from overseas who are accustomed
to travel in comfort on the railways of Europe and America and I do not
like to hear criticisms of Indian railways which I often do hear. I have
used carriages myself which ‘have leaked during a heavy fall of rain, which
have been insufficiently lighted making it impossible to read in them, to
say nothing of other little disadvantages.

I welcome very much the two inquiries which are now going on, the one
in connection with accounts, and I feel sure that the benefits which will
accrue from the appointment of expert accountants will be considerable.
We are gradually improving in the matter of keeping and presenting our
accounts, and I hope it will be possible for Mr. Sim or his successor to
give us something in the form of a Balance Sheet for each railway and a
combined Balance Sheet for the whole of the Railways. We see a large
amount of capital at charge in one statement but I cannot see side by side
how that capital has been expended. I have no doubt that it is somewhere
hidden away. I cannot find in concentrated form what the total expendi-
ture is for permanent way, bridges, stations, and so on, or the amount
Jocked up in stores at the end of the year, the surplus of assets over liabilities
or of liabilities over assets, etc. A balance sheet on commercial lines is
only following out the ideas of the Inchcape Committee and would be very
valuable as a permanent record year by year.

Ag regards the Workshops Expert Committee, a very large field lies
before that Committee which should lead to considerable economies. The
amount of delay that takes place in executing repair work leads to a
large amount of capital being unnecessarily locked up; it has meant that
rew engines have been purchased, which would not have been necessary
86 soon if there could have been a speeding up of repair work to existing
engines,

Sir, I think that exhausts my remarks. In conclusion I should like to-
pay a tribute to Sir Charles Innes and all the more so because he will not.
be here next March. We do not know where he will be then. If he is sitting
by the village pump reading the report of our discussion, he will no doubt
take a very great interest in the proceedings. He may sometimes in retire-
ment be inclined to weigh the benefits of the separation of railway from
otber finance with the benefits accruing during his period of office from
the protection of industries. I should not be in order in going into that
matter now, but I am quite sure that the separation of railway finances
from general finances is one of the finest things which he has achieved
during his term of office. It will go down to posterity associated with his
name and I congratulate him very heartily on his success in his office.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural): Sir, I have no doubt that my Honour-
able friend from Ahmedabad has got every reason to congratulate the
Honourable the Commerce Member on the Railway Budget that has been
presented to us. I may be allowed to congratulate my Honourable friend
from Ahmedabad on what the Ahmedabad mill industry has got in this
Budget. Sir, with all the criticisms that we on this side of the House
may have to offer on the Railway Budget, I have no doubt that Honourable
Members will agree with me when I say that my Honourable friend the

’ L
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Commerce Member has every reason to congratulate himself on the results
of the railway administration for the last three years. It is indeed very
gratifying to note that the separation of railway finance from the general
finances of the country has succeeded in producing the desired effect. As
my Honourable friend the Commerce Member has pointed out in his speech,
if there is one thing more than another to which the better results are due
it is the convention of September 1924. The objects of this convention, as
Honourable Members will remember, were two-fold, firstly, to relieve the
General Budget from the violent fluctuations which resulted from its
association with the Railway Budget, and secondly, to enable the Railways
to carry on a more continuous policy of railway development. While those
who are responsible for the railway administration of this country were
actuated by the second object, that is to enable the Railways to carry out
‘a continuous policy of railway development, I am afraid that, in agreeing
to that convention, the House had more in mind the idea of relieving the
General Budget from the violent fluctuations to which it was subject.
Sir, my Honourable friend, Mr. Jamnadas Mehta, in his Budget speech
last year, pointed out how with a merciless hand, this House forced out
from the railway administration every penny that the General Budget could
get. This contribution of the Railways to the General Budget is a feature
which T personally do not approve of. Sir, the only ground on which the
contribution which Railways are called upon to pay to the General Budget
can be justified is the present, and I helieve the temporary, financial strin-
gencies of the General Budget; and I do hope that when our general finances
are in a better and more stable position, the first thing we will do will be
to wipe away the contribution which the Railwavs pay to the general
revenues. Sir. what is the meaning and what is the significance of the
contribution which the Railways pav to the General Budget? (An Honour-
able Member: ‘‘For the losses made hefore.’’) Whatever may be the losses
made before, the meaning of the contribution is this, that it is a tax upon
the communications of the country. Sir, I for one would not be prepared
to support any taxation on the communications of this country.

‘While the separation of the two Budgets has resulted in producing the
desired effect, I am afraid in one respect it may retard the future railway
construction in this country. Sir, the obligation to pay a fixed contribution
to the general revenues must necessarily hamper fresh railway develop-
ment in future. My Honourable friend the Commerce Member has indicat-
ed in his speech that in launching fresh programmes of railway construe-
tion, the railway administration will primarily be actuated by the consi-
deration whether the proposed new line will pay immediately and whether
it will pay well. If that is to be the only criterion of future railway develop-
ment in this country, I am afraid railway development will suffer very
considerably and seriously indeed. My Honourable friend Mr. Cocke
pointed out the very unsatisfactory progress that has been made in the
opening up of new lines. In 1924-25, we opened 233 miles, in 1925-26,
264 miles, and in 1926-27, we expect to open 240 miles of railways. Sir,
I believe T am correct in saying that at present we have a totalyrnileage
of 88,500 miles, and 20 years ago the Mackay Committee pointed out that
India must very soon possess a mileage of 100,000 miles. Therefore Sir,
construction at the rate of 250 miles a vear, I consider very unsatisfaétory.
My Honourable friend, 8ir Clement Hindley, in another place, expected

O
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-that it would be possible, before long, to opgn up about 1,000 miles of new
_railway every year, and I do hope, that that expectation of his will be very

soon realised and fulfilled.

Judged purely from the financial results of the last three years, the
railway administration has every reason to congratulate itself. For the
three years beginning from the year 1924-25, the railway administration has
succeeded in contributing a gross amount of 22 crores of rupees to the
-{yeneral Budget, in keeping a reserve of 12} crores, and having in its
Depreciation Fund account about 925 crores, altogether a net gain of
-48°75 crores. Judged by these figures, as I said, the railway administra-
tion and my Honourable friend the Commerce Member might very well
-congratulate themselves, but, Sir, the financial results of a railway adminis-
tration are not to be judged merely by the net profits that accrue but by
the efficiency and the cost of service of that administration. Honourable
Members will remember that the English Railway Act of 1921 laid down
that the English railway companies are entitled to their standard revenue
provided that the working and management are efficient and economical.
Sir, here in India the railways are a monopoly and there is no competition.
My Honourable friend the Commerce Member says that the House has
its guarantee of economy in the fact that we have to pay not only our
‘interest charges, but a contribution in addition, and that anything we can
make in excess of our charges goes to our own reserves. Sir, on the ques-
tion of economy we cannot simply take the word of the Commerce Member.
An impartial and competent tribunal must decide whether the rates and
freights charged on the railway companies are proper, whether they are
in conformity with the economic position of the country, and only when
that is proved, can it be said that the railways are providing service which
'is economic and efficient. A mere comparison with past years’ results
would not. I submit, be a proper index of the economies that have been
effected. I will give, for example, an instance. I see. Sir, that the opera-
ting cost in 1925-26 was 26°74 crores: in 1926-27, the Budget provides for
"26°46 crores. In 1926-27, if T have understood the Budget correctly, the
railway administrations have provided for an increase in traffic to a consider-
able extent and the one item of expenditure which directly goes up with
an increase of traffic is the operating cost. And vet what do we find?
In 1926-27, in spite of the increase expected in the traffic, the operating
cost is budgetted at about 10 lakhs less than it was in 1925-26. That
shows there is something wrong in the operating cost of 1925-26. (The
Honourable Sir Charles Innes: ““The tuel acccunt.’’) I for one have not
heen able to understand what the real significance,of this is. Take again
the stores balance account. I see, Sir. that in 1921-22, the stores balances
amounted to 22.19 crores; in 1922-28 to 22-98 crores: in 1923-24. 2157
‘crores; in 1924-23, 1708 crores; in 1925-26, 15-85 crores; and in 1926-27,
14'06 crores. Sir. the enormous figures at which stores balances stood at-
tracted the attention of the Inchcape Committee, and they pointed out that
reforms were necessary. T have no doubt that compared with the figures
of 1921-22, the figures of 1926-27 are very satisfactory indeed. In fact as
eompared with the figures of 1921-22 there has been in the stores balance
account a saving of 41 lakhs in interest charges alone: but T would ask the
Honourable Member for Commerce to explore the possibilities of still fur-
ther reductions in the stores balances. As a layman I am nob able to gav -
whether it is justifiable, taking into aceount all the circumstances, to have
402
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& stores balance of 14,06 lakhs. I hope my Honourable friends the Com-
merce Member and the Chief Commissioner for Railways will look into
this matter very carefully.

Sir, speaking about economies I have got one suggestion to make. I
would like to know whether the loading capacity of our trains is utilised
to its fullest extent. Sir, I have not been able to find any statistics in
the Administration Report of the Railway Board, any statistics or figures
to prove this. I find, that in England the Ministry of Transport publishes.
statistics every month . . . . (Sir Clement Hindley: ‘‘We publish such
statistics t00.”’) You publish statistics every month, I know, but I want
to know whether you publish statistics on this particular point. (Sir
Clement Hindley: ‘‘Yes.”’) Well, I have not been able to find them. I
understand there is a complaint even on English railways that the average
load of merchandise in a loaded ten-ton truck is only 3 tons. What I would
like to know is whether the loading capacity of our wagons. . .

The Honourable Sir Charles Innes (Member for Commerce and Rail-
ways): The loading capacity of our wagons, you mean; you said tons.

Mr. B. K. Shanmukham Chetty: Of our trucks, I mean; whether it
is utilised to its fullest extent. My Honourable friend the Chief Com-
missioner of Railways says that statistics are published, but I have not
been able to find at least from the Administration Report any statistics
on this point. It will be conceded that an increasing truck load and train
load would lead not merely to a decrease in operating expenses but a
reduction in maintenance charges and a considerable saving in replacement
of rolling stock. This is a point on which the railway administration might
well satisfy itself whether economy to its fullest extent has been realised
in this respect.

Sir, there is no doubt, as my Honourable friend the Commerce Member-
said, that the prosperity of India is in no small degrée bound up with
the prosperity of the railways; but the prosperity of our railways depends
not so much on the net earnings shown every year in the Budget but
upon the efficiency of the service rendered and on the economy in.the
administration of railways. With these few words I would like to con-
gratulate my Honourable friend on the budget statement which he has
presented to the House, :

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, I do not desire to add to the chorus of congratulations
of which my Honourable friend Sir Charles Innes is the recipient. Indeed’
I should have thought that his colleagues on the Treasury Benches might
well nigh be envious of it. I desire therefore to view the Financial State-
ment of Sir Charles Innes and the statement made by the Chief Com-
missioner for Railways from a few general standpoints and to offer one
or two observations on the general position of the Railway Budget this
year. Sir, my Honourable friend the Honourable Sir Charles Innes three
years ago, when the question of State management of Railways was dis-
cussed, expressed himself as wholly pessimistic of the wisdom of State
management, wholly pessimistic of any demoecratic Assembly taking charge-
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‘of State management and spoke of the notorious incapacity of democratic
assemblies having the power to manage railways, of the corrupt.on that
it would engender and all the rest of it. Sir, to-day on the floor of the
House my Honourable friend claims that this Assembly will go down to
history as having made the greatest landmark in the administration of
Railways in this country. Sir, I congratulate him on his conversion to
sane views. I congratulate the Assembly also upon having demonstrated
‘40 the most senior Member of the bureaucracy on the Treasury Benches
that after all democracy in this country aiso has its uses, and that there-
fore it will not be possible at any rate for my friend Sir Charles Innes
hereafter to say ‘‘We are still experimenting with this democracy, we are
merely seeking to find out if you are fit for it and the Statutory Commission
-cannot be - brought out before 1929.”” If this democratic Assembly on
matters of railway management and administration is able to make a land-
mark in the history of Railways, if this Assembly has succeeded beyond
-expectation in producing an improvement in railway administration to the
-extent to which my Honourable friend claims and for which he obtains
.credit and receives the congratdlations of the House, I say. Sir, our
fitness for taking charge of all the other responsibilities that devolve upon
us, not merely in respect of the Railway Budget, but also in respect of the
‘(reneral Budget, seems to me to be clearly established. I do hope my
Honourable friend, Sir Charles Innes, will therefore not grudge to make
that frank and full admission on the floor of the House.

I do not desire further to emphasise the political aspect of the admission
"Sir Charles Innes has made. I would therefore next refer to the fact that
in spite of these great and satisfactory Ieatures upon which he can leg'ti-
mately congratulate himself, I am yet unable to find to-day from his
-exposition the exact principle upon which our railway administration and
State management of Railways is put in the Department which controls
‘it.  We want to know, Sir, whether Sir Charles Innes has now made up
his mind that State management of Railways in this country is the richt
and correct thing to do and that it has passed through the experimental
stage and we have established a great landmark. If that is so, I want to
know what is that landmark, what is the principle upon which my Honour-
able friend would base the State management of Railways in this country.
I find on the one hand my Honourable friend, Mr. Shanmukham Chetty,
stating that State management of Railways should not be based up(Sn
-a commercial basis. On the other hand I should have thought. Sir,

Mr. R. K. Shanmukham Chetty: On a point of personal explanation.
I do not know whether I stated any thing which. contained an
implication that railway management should not be on & com-
‘mercial lines: I said quite the contrary.

_ Mr. A Rangaswami Iyengar: May I explain, Sir. I am afraid mv
‘friend Mr. Shanmukham Chetty has not understood the full implications
pf wh.at he said. He said that the ides that the Railways should be worked
in this country in order to earn a profit for the general revenue was not
sound. On the other hand, he said that any profit that is earned would
be virtually a tax upon communications. Now, I want to know
what is a commercial proposition. I want to know whether a com-
‘mercial proposition does not mean a balance sheet and a balance sheet
with a profit. Otherwise, that business company which mmakes that

. . 4

1 pu.
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proposition deserves to be wound up. Therefore, there is no question, once:
you admit the principle of commercialisation in the matter of railway
adminstration, you have to work it on a business. principle, on the principle
that tor every service that you do you obtain an adequate return. If you
work on that basis, there is no escaping from the position that Railways.
should be treated as a business proposition. But, Sir, I do not want
to labour this business aspect of it to death. On the other hand, I per-
fectly agree that so far as the Indian Railways are concerned, they must
be primarily treated as administrations which perform national services
on a bus:ness basis, and therefore while I am quite clear that the principle
upon which railway finance was separated from general finance and re-
organised upon a commercial basis is quite sound, at the same time I do-
not think that it is right that the general revenues should treat the railway
property in this country as a property to be exploited. It was Lord Curzon.
who in the palmy days of railway surpluses by which he was able to make
the first reduction in the salt duty, described the Indian Railways as a.
magnificent asset. Sir, if it is a magnificent asset, we in this Assembly
have to decide to what use we should put this magnificent asset. whether
we are merely to put it to use in the way of putting more money into-
the hands of the Finance Member so that he may go on increasing expendi-
ture upon the general services, military or other, of which the Government
are in charge, or whether we should put the profits that are earned to
the use of performing more national services. From'that point of view,
it is clear that the primary object to which this magnificent national asset.
should be devoted is the improvement of the utilities to the community
which this railway property should bring to the country. I do not agree,
again, with my friend Mr. Shanmukham Chetty who as good as stated that
no contribution whatever should be made from- the balance of railway
surpluses to the general revenues. I do not agree with this view for the
simple reason that the present basis upon which the surplus is divided’
is a wholly artificial basis. Now, Sir, if the Railways are to be worked as
a business proposition, obviously the capital that has been sunk in the
Railways and the present value thereof ought to give a return to the State
which has put all this capital into it; and the question what is the proper
return on that capital can be determined if we go into the whole figures-
for over seven or eight decades.

Mr. R. K. Shanmukham Chetty: It will pay the interest charges.

Mr. A, Rangaswami Iyengar: Yes; and the question is what is the
interest charge upon the railway property. You are talking of capital at
charge; I want to know what is the present value of the asset acquired
bv that capital; and what is the return you want on this capital that has
now remained invested for over sixty years? If you are going to value the
railway property on its present capital value basis and if you want it to
give a return on that basis, I am sure, Sir, the one per cent, that is paid
as contribution from the railway revenues to the Government and to che-
ceneral revenues will be too small. On the other hand, if
you merely say ‘“We put in capital at various times. we lost =0
nmiach money in various wildeat schemes; we have had huge deficits, huge
losses on Railways in the past, if you are going to make up all that

The Honourable Sir Charles Innes: And huge surpluses too.
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Mr. A. Rangaswami Iyengar: Of course; if you are going to. do that,
then we will have to go into the whole history of it. I do not think, Sir,
that the separation of railway from general revenues in India was made
after taking steps to evaluate all these things and arrive at an equitable
basis of figures. On the other hand, I take it that it was a rough and ready
distinction based upon the exigencies of the services concerned. Therefore,
it seems to me a futile tusk to try and find out whether this contribution
ghould be dispensed with altogether. I think, Sir, that when the contri-
bution from the Railways to the general revenues amounts to a much higher
figure than it does now, the question whether that contribution or any
part thereof can be repaid by the general revenues to the Railways for
improving the utilities, is as well within our competence as the question
whether we should pay these contributions to the general services.- It is
only a process of accounting, but it is of no great consequence in so far
“as we are concerned with the particular objects to which we shall devote
the surplus earnings of Railways.

Therefore, Sir, I desire to point out that if we believe that these railway
assets are to be national utilities, I think the Government of India should
take more interest in the development of national or public assets in the
provinces also than the) have chosen so far to do; and that is the reason
why I have been at pains to explain the position. The House will recollect
—1I do not know how many will recollect—that last year I referred to the
vexed question of District Board railways. In our province, Sir, there was.
another form of public asset that was developed. District Boards taxed
themselves and accumulated assets, borrowed money and constructed rail-
ways with the help of the Imperial Government. The Imperial Govern-
ment last year reversed that policy. They held up all the railway projects
for over fifteen years and they have now declined to give a clear lead to the
province. The result of it is that this money of the' District Boards in my
province—over 1} crores—has been locked up in securities which have
terribly depreciated. The responsibility for that depreciation is wholly
upon the Imperial Government; and I think they are bound therefore to
make good that money lost in that way by at least helping up the District
Boards to make the best use of that money in their hands by building up
other and further transport utilities. We were told last vear that the
Resolution on the new branch line terms had as good as declared, with the
concurrence, I will not say connivance, of the Standing Railway Finance
Committee that hereafter all new projects for branch lmes should be made
as part of the main svstem and should be undertaken by the Government
and that the capital that District Boards or Provincial Governments might
furnish would only be availed of in cases in which the lines are not paying—
a policy which was deqcrlbed in the Madras Legislative Council by a Mem-
ber of the Government as ‘“Heads I win, tails you lose’’. That pohcv the
: Central Government has established; and the result of it is detrimental
not merely in regard to future hnes but also in regard to all projected
lines of these District Boards to which they had been looking forward, from
the profits of which they expected to do much puhhc utility work in the
several departments under the local suthorities in Madras. Not only has
all that exnectation been defeated in respect of future lines, but in recard
to existing lines under actual construction the Government have held them
up and the money that is lying idle has not been put to any use

Diwan Bahadur T. Rangachariar: They have taken it up themselves.
oL '
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Mr, A Rangaswami Iyengar: I am coming to that. Then, I gaid last
year to the Honourable the Financial Commissioner in this House that
this matter requred looking into and that the Government should afiord
guidance to the District Boards as to the best way in which they can carry
out their policies and projects for the benefit of their districts. 'here were
some technical difficulties under the Devolution Rules which 1 pointed out
and which were subsequently remedied. The position so far as that is con-
cerned is that railway construction is & reserved subject; while District
Board cesses and District Board railway construction are transferred sub-
jects. As a result neither of these two departments was able to co-ordinate
their ideas with the other in this matter, thanks to- dyarchy. Their diffi-
culty is that the general question of railway construction and railway
administration is a central departnent; and when 1 asked the central
department a question on the subject, they said it was a provincial matter;
but when the Provincial Government is asked about it they say it is under
the Ministry, a transferred department. We get no lead, no help. All
this time, all these years, prior to the Montagu Scheme, the Central Gov-
ernment had kept the tightest hold upon railway administration and railway
construction every where, and now they say railway construction so far as
feeder lines and tramway lines are concerned will be a provincial transferred
subject; and then when the District Boards go to the Local Government,
i.e., the reserved department, they feel no interest; they do not afford any
guidance. I say, is it right for the Central Government to leave District
Boards in this position of absolute .helplessness? I asked my friend
Mr. Sim to help District Boards in this matter. He came to my province
twice ; and the proposal he made was: ‘‘Look here; I will take over all these
lines; I will pay you something; we will adjust the price: I will pay vou
the money; take it and do whatever vou please with it.”” Sir, that is a
policy of irresponsibility on the part of Government of India, and I object
not merely in regard to this but in regard to the other question of policy
of making doles to the Provincial Governments. I object to the Imperial
Government dumping money upon provincial or local authorities with no
guidance to them, with no expert help which they could obtain. I said,
Sir, and I say that my Honourable friend had a very inadequate perception
of his responsibility when he merely sald ““ We will give you the money
and vou do what you please with it 1 say, Sir, so far as this question
is concerned, it is the duty of the Railway Board and of the Railway
Department of the Government of India to come to the rescue of the District
Boards and to tell them how best they can profitably use all this money,
how best they can conserve and improve the resources which they have
obtained by using this Rallway cess. If the Government want to take
over some of the railways, it is their duty not merely to pay them compen-
sation, but also to instruct the District Boards how they can use it for other
purposes of public utilitv. Sir, it was said at the time when the Devolution
Rules were framed that District Boards and local authorities should be
asked to confine themselves to the construction of tramways and light rail-
ways. Now, what have the Government done to help them in this matter?
When we ask the Provincial Government about this matter, thev say that
thev do not know anything about it and that the rules are very confusmv
and 8o we are referred to the Imperial Government, but when we
ask about it here, we are referred to the Provincial Governments,
and my friend Mr. Sim-says, ‘‘ Oh, you take the money, I do not kmow
cxactly . . . . . .
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Mr. President: The Honourable Member must know that his-time is up.
He is the Secretary of a great Party, and I think he should strictly adhere

to the time limit.

Mr. A. Rangaswami Iyengar: Sir, I do not want to say more on this
matter. But I will merely content myself with saying that my Honourable
friend Mr. Sim will certainly give me a satisfactory answer about this

‘matter.

Mr. W. S. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official) : Sir, I desire, in the few remarks that I wish to make, to
congratulate the Honourable the Commerce Member on the wonderful
budget figures which he has put before us and to associate with him and
other speakers in passing on our meed of praise to Sir Clement Hindley,
the Honoursble Mr. Sim and the railway staff generally.

I take first the important point raised by my Honourable friend Mr.
Harchandrai Vishindas, in which he rather found fault with the Government
-about & difference in the estimates. To my mind, Sir, the figures put
‘before us by the Honourable Sir Charles Innes are perfectly wonderful for
their accuracy in estimating. The difference is only a matter of 35 lakhs
~f rupees net, which, on a turnover of 101 crores, amounts to the absolutely
insignificant difference of "35 per cent. Sir, I do not think any accountant
could claim that he could put forward better figures, and there must have
been a certain amount of real good fortune in it that they came out so
marvellously closely. "

My friend Mr. Rangaswami Iyengar quoted Sir Charles Innes old speech
against the policy of State management. He has forgotten that subse-
-quently to that, Sir Charles Innes definitely stated in this House that to
his mind the separation of railway finance from the General Budget had
-done away with one of the greatest of his objections to State management.
I think Mr. Rangaswami Iyengar should have remembered that . . . .

Mr. A. Rangaswami Iyengar: May I say, Sir, that I merely relied upon
the words which Sir Charles Innes used that this Assembly will go down
to history as the Assembly which had at long last placed the railway finances
on & proper basis. I was only claiming .o

Mr. W. 8. J. Willson: Quite so. But the Honourable Member quite
forgot what the Honourable Sir Charles Inpes had said on a subsequent
.oceasion.

The question of State management is a fait accompli. Therefore, it
is no use arguing it further upon the floor cf this House. The contribution
‘which the railway finances are to make to the State has been fixed by this
House. The Government proposals were amended by this House. If we
follow Mr. Rangaswami Iyengar further, we would find that his speeeh
practically amounted to urging an increase in the freights. But, Sir, 1
do not propose to follow him. I prefer to take the fact that we have in
this Budget given effect to a considerable amount of reductions both in
passenger fares and coal freights. In regard to passenger fares, Mr.
‘Ha‘rcha.ndrai Vishindas rather spoke as if it were one of the objects of a
Railway Board to give relief to the passengers. I submit, Sir, that when we

-are running our Railways on a commercial basis, our first outlonk must be
1]
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to see that we make a profit. We are not here so much for the purpose of
granting relief as for making a profit. I personally would not wish to seo
our resources frittered away, at this early stage under the change of manage-
ment, in granting insignificant reliefs here and there. The question of
whether a relief or concession or reduction is justified must prove itself by
what it subsequently brings in to the pool. I attach no value to the giving
of a few pice here and there, but would far rather see the money spent in
the development of traffic and in the increase of facilities. It must be
noted that the reduction in the coal freights, which I cordially welcome,.
stands on a slightly different footing. They are given on a prime mover,
that is to say, coal is the article which provides the prime movers for alb
our industries, and the lower the cost you can make for all these things,
the greater the fillip to industry. If you encourage vour industries, any-
thing that we may be giving away in the way of railway freight should
come back with interest out of increased traffic. Incldentall\. the coffers. ,
of the State, if it in the meantime has to lose a little of the contribution
which it takes from the Railways, may be more than made up in an in-
erease in income-tax.

On the question of Reserve Fund, therefore, I do not wish to-
see this fund dissipated. At 10 crores it is a very small figure,
it is only equivalent to what we actually lost in one unfortunate
year, and in another unfortunate year, we might lose a considerable:
portion of it again. I would not like to state any figure to which I think.
we should work up, but I do state generally that we should work up, and
go on gradually increasing that figuree We must remember that ourr
Depreciation Fund is one from which we naturally spend and that we have
not, as other transport companies have, an Insurance ¥Fund, which on occa-
sions of calamities and so forth, may bear the cost of such calamities. Apart
from reduction in the long distance coal freights which has long been asked
for, I would dearly like to see our next step taken in the way of a further
reduction by way of rebate on export coal. The reduction of long distance
coal freights cannot be expected to bring in anv new markets; it can only
add to the consumption and development, but a specific rebate on coal
freights ir 8 direet incentive towards recapturing the markets which we were:
unfortunately obliged to lose during the war period.

Further, Sir, such reduction of coal freights has a special claim upon
the Railway Budget, because it is the coal owners themselves who have
made one of the biggest contributions to the Railway Budget by the re-
ductions they have made in the price of their coal. On that subject T
hardly think it wise to fix the date for the reduction some little distance
ahead as the 1st of April. In my own experience, reducmg freights at a
given date like that has taught me that what happens is that evervbodv
immediately holds up buyving and everybody who can do without coal untif
after the 1st of April will be tempted to do so. That will mean that some

wagons and engines and facilities generally will not be fully utilised during
the intervening month,

Mr. Rangachar’ar commented somewhat adversely upon the expenditure
under adiministrati~n. Now, Sir, T take the point that if you are going to
improve vour administration, you cannot lessen the cost of it. You have
to buy good brains—the best brains. You have to employ special staffs-
for special purposes. Anybody reading the speeches of Sir Charles Innes
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and Sir Clement Hindley must have seen that they have had to emplqy a.
certain number of special officers to put upon special tasks, and this is a
factor making for an increase in administration expenses and not a reduction.
I am sorry to see that it has nmot been possible to spend more than just .
under 20 crores, but there again, I know from such of the inner working
of the Railways as has come before me in the Committee on which I serve,
that this point is .being well kept in mind and all attention is devoted to it -

on behalf of the Railways.

A great deal of the difficulties from which the Railways have suffered .
has been due to congestion in the marshalling yards. Those of us who
travel extensively in this country cannot fail to netice the tremendous blocks -
of traffic that we see, and from the inquiries which I make in the places in

* which I travel, I am informed, actually at stations themselves, that things
are improving. Mr. Shanmukham Chetty was not aware that figures are
published, showing the working of the engines and wagous. I am sorry
he does not know it, because. had he looked at those figures, he must have -
noticed the improvement for himself.

With regard to workshop development some of my friends have been .
much concerned to find that an expert has been brought out from home with
a view to co-ordinating the working of the different workshops. I have
had the advantage of a certain amount of conversation in hig office with
Sir Clement Hindley on this point and I am not so much alarmed about it
myself. But I would merely like to say that I hope that as soon as pos- -
sible that expert’s report may be issued and a full statement made thereon.

I welcome very much the remarks in regard to work being given to out-
side contractors and I associate myself with the remarks which fell from

Mr. Cocke in that respect.

Diwan Bahadur T. Rangachariar: May I ask what was the alarm about.-
the expert on workshops?
) hnr W. 8. J. Willson: Well, Sir, I will-go back to the subject if you-
wish.

. Diwan Bahadur T. Rangachariar: Please develop it. I do not under-
stand it.

Mr. W. S. J. Willson: The idea was that vhis scheme would interfere-
with private enterprise and would have the effect of taking away from private -
;vorkshops work to which they considered they were entitled and can per-
orm.

. I am sure we all welcome the statements in the speeches in regard to
the work which is being given to the wagon builders of this country. It is-
very gratifying to find that these workshops are all now full, and I might
perhaps pass on from there to say that if the work is given so far as possible
in this country to wagon builders, why should work also not be given to our-
professional class? Take, for example, the proposal to import auditors to-
come and redraft some of our accounts. We have several very distinguished
firms of chartered accountants in this country whose ramifications extend'
all over the world, and while it may be that their name has been borne in
mind, for my part I should like to find that preference is given to those-
who are situated in this country and who pay their taxes here. Moreover,
if any such system has been devised, it will probably require assistance from-

thiose in this country to carry it out.
’
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An important item in the Budget this year is the statement that the

‘work on the new harbour at Vizagapatam has been put in hand. This is
.a work of very considerable magnitude and I should think it will probably

have as far reaching effects as any other project referred to in the Budget.
Mr. B. Das (Orissa Division: Non-Muhammadan): It will ruin

Mr. W. 8. J. Willson: Don't be selfish.
Mr, B. Das: It will.

Mr. W. S. J. Willson: With regard to the Rates Tribunal, I associate
myself with the remarks from my commercial colleague from Ahmedabad.
I would certainly like to stress that the Committee, be it advisory or
statutory, should have amongst its members men chosen from the com-
mercial world, though 1 will not be quite so provincial as he was ag to

-claim that they should necessarily be appointed from Bombay !

In the Budget also we have a figure given as about 4 crores for the
purchase of the Kalka Railway. I am not desirous of saying anything
against that, but I merely like to say that I am not much enamoured of
spending any money that we have on buying up existing concerns which

are already doing their work. For my part, I would rather see the money
‘spent on new projects in the country.

I was particularly pleased with the remarks of Diwan Bahadur
Rangachariar on the question of inland waterways. The inland water-
ways of India have never received the attention that they deserve, (Hear,
hear) and I think if the House will from time to time give vent to any

views it may hold on that point, it will not be lost either on the Govern-
ment or on any of the Standing Committees.

In conclusion, Sir, I should like to say just a very short word about
Sir Charles Innes’ departure. I trust that he may not find himself any-
where near a village pump '

Diwan Bahadur T. Rangachariar: We will keep him here; let him take
up waterways.

Mr. W. 8. J. Willzon:

- - o

. but that India may continue to reap the

“benefit of the great and unselfish services which he has always so liberally
‘placed at her disposal. (Applause.)

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lumch at Half Past Two of the
Clock, Mr. President in the Chair.

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris:
Muhammadan): Kindly allow me to congratulate the ;Hfmournble_the Rail-
way Member on producing this Budget and presenting it in a very intelligent
and clear form. But there are still a good many things which the Rail-
wav administration must take into account. These Railways ought not
o be worked on mere commercial considerations only. This ought fo be
a secondarv consideration. The primary object oughf: to be the con-
~venience of the people, the welfare of the people, and the improvement and
development of the country; but many railway authorities merely look
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to their proﬁté only. For instance, the South Indisn Railway opened a.
trial station at a place called Trikanad in the caiendar year 1908.

The Honourable 8ir Charles Innes: What district?

Mr. Mahmood Schamnad Sahib Bahadur: South Canara District. In
the very first year the net income was Rs. 2,478 and it went on steadily
increasing until in the year 1922-1923 it was Rs. 11,211. But it is a
trial station still. They have not yet constructed a pucca building. Even
after 18 years it is a thatched shed, without even a platform, or a waiting
room, or any other convenience that is necessary for the comfort and eon-

venience of the travellers; and it is also situated in a very inconvenient
site.

The next thing I wish to point out is that the West Coast is altogether-
neglected in- the matter of construction of new railway lines. There is
only one line connecting the West Coast with the general raiiwey system
which runs through the Palghat gap. In cases of emergency we on the-
West Coast are quite isolated. For instance, during the recent floods,
when this sole line of communication was interrupted, the West Coast-
was cut off from the outside world altogether for several weeks. Not
even mails could be sent for weeks. As it occurred during the monsoon
communications could not be had even by sea. Similar things happened
during the recent Malabar rebellion when also some bridges were broken.
4t was also during the monsoon. This state of affairs could be remedied
if the long proposed Hasan-Mangalore line were constructed. This line-
is to run through the Bisli Ghat opening. This will be a very paying line,
not a development line and it has also been surveyed once. I have asked
several questions about this, but nothing seems to have been done so far.

Another thing that calls for the attention of the Railway Administra-
tion immediately is the question of third class fares. There is no use of
making nominal reductions and deceiving the people while substantial re-
ductions are made in the higher class fares. For instance, a reduction of
1 pie per mile made by the South Indian Railway will be no relief to the
poor travelling public at all. This reduction js not even one-fourth of
the increase made over the pre-war rates.

Sir, I want also to bring to the notice of this House that the West
Coast interests were never represented in the Advisory Committee of the
South Indian Railway. This is another example of the neglect of the:
West Coast. I beg to suggest also that Indianisation of the Railway Ser-
vices has not received sufficient attention. But I have to remind the Gov-
ernment that Indianisation must proceed as far as is possible on the line
of giving proper representation to the different communities of India.

Another thing that I want the House to remember is that there is na
through running between Madras and the Imperial Capital. People have
to come here via Bombay waiting there for some time or via Dhond and
Manmad waiting there for some time with all their luggage and putting
themselves to a lot of inconvenience. About this also I have been asking
questions.

As regards the appointment of the Rates .Advisory Committee I do-
not think that it will do much good. The Acworth Committee having:
recommended a Rates Tribunal I do not know why the Government have-
not adopted it. Sir, I hope that the Government will not fail to do some-
thing for the poor third class passengers and that the interests of the-
West Coast will not be neglected any longer. I resume my seat.

L
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Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Sir, I rise
to congratulate the Honourabie Member in charge of the Indian Railways
on his presenting this year's Budget which he said in his introductory
-speech was an improvement on its predecessor, that is to say, that it was
better than the last vear’s Budget. I have no doubt, Sir, that since the
East India Company first started Railways in this country it has improved
the condition of the country and that the railway lines have proved a great
success -as far as the interests of India are concerned. The Honourable
‘Sir Charles Innes, while inviting the Members of the Assembly to conm-.
-sider the Budget, gave us to understand that. we may take this opportunity
of raising a discussion on questions of policy and matters of general
interest. Your instructions, Sir, this morning before we began' the general
discussion on this Budget were that we must confine ourselves to a short
general discussion because there are so many notices of proposed cuts and
reductions in the Demands for Grants which will come up during the next
-four days. Now, Sir, the policy that is adopted by the Government in the
matter of starting Railways in this country is stated to be commercial.
But, Sir, there are some strategic lines also and the opinion has been
expressed by Honourable Members in this House to-day that they ought
to be administered for the henefit of the country, for the convenience of
‘the people and for the advancement of their general interests. The policy
of my Honourable friend Sir Charles Innes is that the Government are
willing and anxious to construct new lines provided that they will be
remunerative. The practice now is to draw up the annual programme of
new construction on the basis of co-ordinated recommendations of Local
‘Governments and Railway Administrations. No doubt, Sir, this practice
is & very good one. But, if the Government had authorised the Local
Governments to make inquiries through their self-governing or nation-
building institutions such as the District Boards of every province and the
Ministers of Agriculture whose duties should have been to communicate
with the Railway Board direct about the advisability of new construction
-on commercial and national basis, then I would have congratulated my
friend and said that the people of India have a voice in Sir Charles Innes’
construction. India is an agricultural country; 95 per cent. of the popula-
tion of India are agriculturists and it is for their benefit and for the benefit
of the countrv that the new construction should take place. There should
‘be construction of railways from each centre of agricultural product even
from villages wherefrom these commodities of our agriculturists should be
-carried to the marketable centres. towns and metropolis at the cheapest
rate. Sir, the Honourable Member has spoken about the reduction of
rates of freight from the Jharia coal fields to certain important industrial
centres in India. But the necessities of agriculturists are much more
indeed to be looked into than the industries which are of less importance.
My friend Mr. Kasturbhai Lalbhai was talking something about the busi-
ness point of view. He wants to talk on everv thing from the business
point of view. B8ir, there are some persons in this country and also
in other countries who look at everything from the business point of view,
without anv regard to the convenience of the people and the convenience
of the nation.

_ A reference has been made in the Upper House to the appointment of
' Bir Narasimha Sarma as the first President of the Rates Advisorv Com- -
mittee and that the Committee will be fully constituted very shortly to take
up its duties by the beginning of next April. Well, Sir, T hope that Sir
Narasimha Sarma and his Advisory Committee will now find opportunities
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%o utilise his experience and co-ordinate his efforts in the direction of settle-
ament of reduction of rates of agricultural commodities tor the benefit of
the country. My friend Mr. Kasturbhai Lalbhai has made certamn sug-
.gestions about the appointment of the Rates Advisory Committee and he
has also criticised the appointment of Sir Narasimha Sarma from the busi-
ness point of view. He says that he is lacking in business qualifications.
Well, Sir, I do not know if a business man like him from Bombay city
-or from any other cities who are interested persons, who are, Sir, profiteers
and who look things not from the national point of view but from the poinf
.of view of lfow to make a bargain out of is, will have any regard for the
poor agriculturists, who form 95 per cent. of the population of this country.
“The Royal Commission on Agriculture which will start its work as soon as
its personnel is selected by His Excellency the Viceroy will, I hope, in-
vestigate and co-ordinate every effort to uplift the conditions of the agricul-
turists in that direction. The essential point and the main object of main-
taining the Railways in India should be the national ome, namely, for the
‘benefit of India and the Indian people. * Every year about 3 crores of rupees
as taxes or duties on jute are realised from Bengal alone and these are
produced by the Bengal agriculturists who get almost no return from the
-Central Government for the taxes they pay. They get very little railway
benefit. As a rule the railway lines are far awav from their agricultural
.centres. This year there has been a good profit from paddy crops and
-grains, but unfortunately all these products do not find good markets for
want of railway facilities from the villages at a moderate rate.

At present the Railways are not working for the benefit of the agricul-
-4durists and the masses. And there are some other Railways, as for instance,
the Assam Bengal Railway about which reference has been made by my
friend Colonel Gidney that it was not a profitable concern. As a matter
-of fact, Sir, it has every year been working at a great loss with the result
that objection has been raised in this Assembly during the last 6 years, ever
since I came here, by me and my friend Mr. Neogy and other Members till
we got tired of asking questions about it. I should like to know why Rail-
ways of this sort are constructed in this country. It is neither a strategic
‘line nor anything of that kind. I do not think anybody is going to fight
there to conquer this country or that it is absolutelv necessary. Sir, a
rumour bas been spread that the Government of India, particularly the
-department of my Honourable friend, has gone a little further in order to
uplift the conditions of those gentlemen who come out from Europe to start
tea plantations and tea gardens in the province of Assam. I think the
Honourable Sir Charles Innes is quite familiar with this rumour. Sir, it
is not only a rumour that I am raising but if ycu go to Assam vou will hear
this from every man there. The attack that has been levelled against the
Government with reference to this railway line is that the Government are
‘anxious to support Furopeans and their tea plantations and nothing else.
“This industry is a great industry, no doubt, it helps people in this country,
as far as the constituents, the labourers, of my Honourable friend, Mr.
-Joshi are concerned. But Sir, you carry these working class people from
the Central Provinces or other provinces only probably once a year. Then
what happens? The Railway dues not fetch any profit. I don’t think you
will find much profit. There will, however, be a surplus of profits on Rail-
ways in general next year as.it appears from the Budget, of 10-45 crores,
saccording to the budget estimate but the working of strategic lines will .be
deducted from it. But where is the profit from the business point of view

[
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[Mr. K. Ahmed.]
a8 my friend Seth Kasturbhai Lalbhai wants? Where is the commercial
line from the business point of view? The Government of India in Rail-
way Department undertake new constructions in this country. But that is
not carried on on a sound businesslike principle at all.

Now I come to the third class passenger fares, a subject which has.
engaged the attention of this House already. This is not sufficiently lower-
ed to bring it to the pre-war rates, though the Honourable Sir Charles
Innes thinks that there will be a possibility of further redugtion. There
are only six railway lines out of so many that have reduced third class fares
by a very small amount. Railway fares should be reduced for the benefit
of the country, and should not be kept up at the enhanced rate to pay
the high salaries of the Chief Commissioner and the Members of the Board
and its Directors whose pay, Sir, we cannot touch because they are not
votable. They are, Sir, untouchable, and I agree with the Honourable
Mr. Chetty when he said that so much profit should not be made out of
Railways to add to the revenue but the Railways should run for the con-
venience of the people. This has been discussed at great length and debat-
ed upon in the suggestion advanced by my Honourable friend Mr
Rangaswami Iyengar.

Mr. President: Order, order. Will the Honourable Member now bring
his interesting remarks to a close? .

Mr. K. Ahmed: The Government must realise the situation, and I hope
it is not wise for me to level any more attacks on the subject. I moved
a Resolution in 1923 for the reduction of third class fares and of other
classes also and the Honourable Sir Clement Hindley gave us to under-
stand that he would consider it, but since then effect has not been given to
his promise by Government in this matter. If it is not out of my modesty,
I tell the House that I took a leading part and was instrumental in getting
the East Indian Railway and the Great Indian Peninsula Railway to be
managed by the Government, but the Government have been very slow
to move in the matter of giving effect to our cherished hopes, As regards
the other subjects, Sir, e

Mr. President: Order, order. The Honourable Member must now con-
clude.
Mr, K. Ahmed: In two minutes, Sir.

Mr. President: I am afraid I cannot allow the Honourable Member to
gO on.

Mz. K. Ahmed: In half g minute, Sir. I believe, Sir, the sub]ect of coal
will be dealt with by my Honourable friend, the coal expert, who is looking
at me, and engineering by Mr. Das who is familiar with wagons and their
component parts. I am not going to trouble the House in any way on
the subject. All that is necessary for me to say is that I hope the Honour-
able Sir Charles Innes will find the Railways expand and grow more and
more and become more and more an efficient instrument of Indian trade,
commerce and agriculture which will bning prosperity to India, if he will
devote a few days more before he retires from his connection with Indian
Railways, towards the uplift of the masses, the great pesasantry, the dumb-
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anillions, the 95 per cent. of the people of Indis, emple}f théni-as’sérvants
of the railway and put them in the administration and.not.the Amglo-
Indians alone . . . . o WA

- Mr. President: Order, order. . Will the Honourable Members rdderve
further remarks for a future occasion? . Mr. Gaya Prasad Singh. .

Mr, Gaya Prasad Bingh (Tirhut Division: Non-Muhammadan): Sir, I
-am glad the advent of the Railway Budget gives us on this side of the
House an opportunity of remewing our acquaintanee with our old ‘frfend,
Bir Clement Hindley, whose presence we welcome here this morning, as
his visits, if I may be pardoned for saying so, are somewhat like the visits
-of a comet, few and far between. He is here no doubt to receive and
inflict some of the hard knocks to-which reference was -made the other
-day by the Honourable the Commerce Member.

Reference has been made in the course of the debate to the constitution
-of the Rates Tribunal, especially by my Honourable friend from Ahmeda-
‘bad. He criticised the constitution of the Rateés Tribunal as not being a
-statutory body and as departing from the recommendations- of the Acworth
‘Committee. I agree with him there. The present position of things which
results in a virtual monopoly in favour of Railways, so far as rates and
fares are concerned, is highly unsatisfactory; and we would have been glad
if the Rates Tribunal had been constituted in the manner recommended by
the Acworth Committee. But my Honourable friend went further and
suggested that the President of the Rates Tribunal should have been a busi-
‘ness man. .Here my friend conveniently forgets the recommendation of
the Aeworth. Committee which says that a lawyer of some eminence ought
‘to be the President of the Rates Tribunal. ~ At page 51 we find this recom-
mendation :

*“ We recommend the establishment of a Rafes Tribunal consist,in?- of an experienced
“lawyer ‘as Chairman, and two lay members, one representative of the railways and
the other of commercial interests, with power to add two additional members, one
-ou each side.” :

My Honourable friend from Ahmedabad also complains that Bombay
has been tréated rather unfairlv by the Government. I think he ought to
‘have_gone further and pointed out the two glaring instaneces in which
Bombay has been treated unfairly. One is in the matter of the abolition
.of excise duty, and the other in the reduction of coa! freights.

I will now refer briefly to a very ticklish subject, namely, the India-
nisation of the railway services. This is a question which naturally raises
a grept amount of warmth.on both sides of the House, and recentlv the
non-appointment of an Indian on the Railway Board has given emphasis
to this point. When this. question 'was under discussion last year my
Honourable friend, .the .Finance Member, distinetly “gtated ‘that when the
next vacancy occurred in the Railway Board the scales would
be weighted heavily in favour of an Indian. But, as was point-
-ed out the other day, something wseems to have gone wrong

8 par. With the scales “and we find no Indian has been appoint-
" ed. I do pot of course want to say one word against the gen-
tleman who has been appointed. He mav be all right; as a matter of
{act he ‘may be quite fit for the post; but the position is that the process
«of Indianigation, 'instead of being accelersted, is being:retarded in cettain
matters.‘. . . EE R L n ! o

»
#
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Sir Olement Hindley (Chief Commissioner: Railways): Question?

Mr. Gaya Prasad Singh: My friend on the other side questions. For--
tunately I have before me . . . .

Mr. President: Order, order, the Honourable Member will have ample-
opportunity to deal with the question of Indianisation when an amend-
ment to that effect will come before the House. He might refer to the-
question in a general way but must not discuss it in detail at this stage.

Mr. Gaya Prasad Singh: I was going to refer to it because it was
questioned by my friend on the other side. However I will not refer to:
the question of Indianisation now. I will come to the inconveniences of
third class passengers. Can I speak on this, Sir?

Mr. President: The Honourable Member may refer to it in a general
way, but he need not go into details because the question will come up for
discussion before this House by way of amendment.

Mr. Gaya Prasad Singh: I am referring, Sir to the general inconve-
niences of third class passengers. In the first place I would refer to the
difficulty which' the third class passengers have in buying their tickets. I
have been asking question after question in this House suggesting that the-
booking offices ought to be opened a considerable time before the arrival
of trains, but so far as the realities of things go, this is far from being the
case. The booking offices are not opened in time to allow all the passen-
gers to buy their tickets. This feature is worse on the Railway in North
Bihar than elsewhere, I mean on the Bengal and North-Western Railway.
It appears, Sir, from the present Budget that ‘‘the receipts from third
class passengers on the whole system, including Company and State sec-
tions, are about 99 per cent. of the total passenger traffic, and yield - 96-
per cent. of the total receipts from coaching traffic;’’ but the treatment
of these passengers is simply deplorable. On the occasion of fairs and
festivals they are carried like cattle in wagons. In 1922 the Government
issued instructions to the railway administrations that ‘‘steps should be
taken as far as practicable to put a stop to the practice of conveying pas-
sengers in goods vehicles,’’ and this was admitted in reply to a question
of mine on the 20th January last. But the evil is not yet remedied.

Then also I am sorry to say that, so far as my province is concerned, the-
progress of railway construction has been neglected so far as new pro-
jects go. There are two projects in North Bihar to which I should invite
the attention of the Honourable Member in charge. One is the projected
railway between Muzaffarpur and Sitamarhi, and I am glad to say my
friend Mr. 8im, in reply to a question the other day, has stated that it has
been put down as a project which is likely to be taken up in the near
future. The work should be undertaken at an early date. There is an-
other project, Sir, which I should like to bring before the Railway De-
partment, and it is this. There is no direct railway connection between
Hajipur and Sitamarhi, and passengers travelling between Hajipur and’
Cawnpur on one side and wanting to go to Samastipur and beyond are
put to very great inconvenience, trouble and loss of time. Besides this
that tract of country is not at all open. That is a fertile tract of country
in which tobacco and rice are very largely cultivated and also exported.
I venture to suggest that this project should be carefully examined to see-
whether it is likely to be remunerative; and if 80, the Railway Board and
thHe authorities concerned should take the matter up.
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With regard to some other points, notices of amnendments have already
been given when we shall have ample opportunity to discuss them.

. Mr. Narain Dass (Agra Division: Non-Muhammadan Rural): Sir, I
shall make a few observations of & genmeral kind because that is, after all,
what is permitted to us and what we ought to do on an occasion like this.-
I shall take first that aspect of the debate in which Members have poured
down s stream of congratulations on the Honourable the Commerce Mem-
ber. 8ir, so far as the arithmetic of the Railway Budget goes, I think
that congratulation is not without a reason. But, Sir, I would rather
like to show the genesis of the present financial position of the Railways.
Is it due to better management? Is it due to what has been called re-
habilitation or reconstruction? Or is it due to some extraordinary methods
of accounting, supervision and inspection? Sir, these things might have
made a contribution to a very slight extent, but I will take the very basic
fact, the extraordinary burden of railway taxation, I mean in the shape
of fares and freights, which has been had recourse to not once or twice
but perhaps thrice during the last eight or nine years, and it has been
persistently stuek to. It is this that is the secret of the financial position
of the present Budget. Sir, Railways are called a commercial concern, a
business concern. Why should we not call it a heartless monopoly? What
is the character of this business concern, the only business concern in the
country which can dictate its own terms, which can dictate its own fares
and its own scale of freight? That is the Imperial sort of business con-
cern, that is the real genesis of the commercial nature of the thing. Sir,
the Honourable Mr. Willson has given expression to a very good formula.
‘“We are here not for granting relief, but for making profits.”” I think
that is a statement which holds good not only in the Department of
Railways, but in all the departments of the Government administration.
We are here not for giving relief, not even to the poorest, not even to the
most needy, but for making profits. That is the shocking statement which
has come out after all from a great business man. I will repeat the state-
ment again that that is a statement which would hold good not only in
the Department of the Railways, not only in the Department of Posts
and Telegraphs, but throughout the administration of this country. Sir.
as it has a very close and striking resemblance to this expression of views.
I will just take your permission to read a few words from the speech of
the Railway Member relating to the fares of third class passengers. Sir,
this is what he says:

‘“ The position in regard to the third class fares is somewhat different. I gave
figures in my budget speech last year to show that taking Indian Railways as a
whole the last three years showed a steady increase both in the number of passengers
carried and in earnings derived from the traffic. The figures of 1924-1025 tell the
same tale and it might be argued that there is no very strong case for any reduction
in third class fares.”

Here, Sir, is the commercial formula. If it implies anything it implies
that because third class passengers who have no other means of transport,
nothing else to fall back upon, submit to this scale of fares, that argues
of itself that the fare is all right, is a reasonable fare. Sir, I do not know
what the commercial value of such an argument is. Railways happen to
be the only concern—I mean Railways are the monopoly of Government.
Private persons as such, private firms as such, are not allowed to run rail-
ways, at least without a number of restrictions and limitations which re-
duce them almost to the condition of a State business. Such being the
case, is it & sound argument to sav that because a certain scale of rater

e p 2
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‘[Mr. Nerain Dass:) o
and fares was submitted tb by ‘the people, though they are poor people,
and because in spite. of those rates, they were compellai;bc.hnvgi rectiurse
to Railways in incrpasing :traffic -that shows.that rates and ’:h-a.lghts A9
reasonable? I think that is not & good argument. Supposing the Gov-
ernment were to make & monopoly of the whole wheat production of the
country. What would be the effect? If we mean to live at all, if we do
not mean to give up the ghost, though we may reduce our scale of food
say half a chattack or a chattack, yet unavoidably, wheat being our staple
food, we shall have to fall back upon the Government .for our wheat what-
ever be the price they fix for it. So it is no argument to say that because
there was not & considerable falling off in the volume of third class traffic,
or because there was a slight increase or some natural growth in the volume
of third class traffic, it is no argument to say that beoause this has been
the case, the scale devised by the Railway authorities is a reasonable scale
and a very fair scale of fares. At least to a man not initiated very much
into the commercial aspect of Railways or the business aspect of Railways
as these terms are understood by Government, this seems to be a very
hollow argument indeed.  Sir, in spite of all the efficiency of management
which we find in this Railway Budget and in the statement of the Hon-
ourable Sir Clement Hindley, if these unconscionable fares and rates had
not been persisted in and adhered to, these crores contributed to general
finances, the building up of a big Reserve and the contribution to the De-
vreciation Fund—all this would -have been a dream and a vision. Sir,
there are ways and ways of deing things: Look at the paragraph . which
deals with new constructions and so forth. I find that much of the money
allotted year after year is absorbed in what is called reconstruction or re-
habilitation. We had a certain sort of railway system here. They were
being conducted on certain lines. Now all sorts of improvements, all sorts
of imaginary improvements and facilities and conveniences, without re-
gard to the poverty of the country, without regard to their absolute neces-
sity,, are being introduced and they-come of course more or less under the
head of new construetion. I find out of 22 erores or so about 156 crores
or more are absorbed in,this fashion. If we go en spending money like
this, how can we ever hope to arrive at a position when the reduction of
third class fares or a reduction in railway freights will be at all possible?
‘Well, if we make every station of marble and if we use furniture of the
finest teakwood and the finest ebony, I do not think a millenium will ever
come when we shall be able to think of reductions in right earnest. So I
say even if we mean to run the railways on the footing of a business con-
cern, means could be devised by which speedier relief could be given to
the overburdened people of this country.

Bir, there are people holding decided views that the more railways 'in
this country grow, the belter the interests of the country will be served. 1
am not one of those who look upon railways as quite unnecessary and super-
fluous things. But, Sir, the capacity of every country has first to be
consulted. Big railways acting as arteries might be a great necessity;
but in the case of a poor country like Indis to think of a network of railways
would be a luxury bevond the means of this country. T know that these.
railways serve the interests of the foreign capitalist and the foreign trades-
man. Every ounce of grain we erow first goes to feed mouths thousands
and thousands of miles awav. We know how comparatively richer those
people are. We know how thev would starve us even with the moderate
wmeans we have at our command. But these railways ‘have other interests
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also in view. There was a tiine at least when'niéndy weds rathér ebéy in
western countries, and foreign- capitaliste- had to find -some place
where they could invest it under-a sort of ‘guarantee, not only under a
wort'of guarantee but'in a variety of cases they were actually given &

aranteé and the ‘ihterest Wug, guaﬂhtee\d, whether - the railways worked
g;l a profit or at a loss. 'Well, Sir, if we divest ourselves of these remote
tonsiderations and if we look upon rallwava as mere business concerns, we
eould find out even without the’ mtelhgence of a financial expert or of a
railway expert, a number of means by which relief for a poor country like
India might easily be found. But, Sir, that is not the motive that ac-
tually. moves us. We have to think of building up reserves and so on,
while every third class passenger pays twice the fare -he used to pay some
10 vears ago. Every body here can cite imstances where even for the
longest distances in India the third class fare .even with the show of re-
duction that has been made here in this Budget, is more than twice what
it was some 10 years ago. And, Sir, the one point that I will urge is this,
that if the Honourable the Finance Member deserves any congratulation
I think he ought to be congratulated-for contimuing with an almost cruel
tenacity rates “that were imposed as a, temporarv war measure and which
are not in accord with the capacity of the people nor consistent with a
healthy. growth .of trade and industries.

Mr, Jamnadas M. Mehta (Bombay Northern Division: Non-Muhamma-
dan Rural): Sir, as you have rightly hinted, this is an occasion for a financial
review of the railway administration and 1 propose to confine my few
obgervations to that question alone. Along with the rest of the Honour-
able Members I also feel gratlﬁed at.the prosperous condition of the Rail-
wayvs and I am willing to give credit wherever credit is due. Honourable
Members will wait till they hear whem it is that I am willing o give credit
to—the factors that have contributed to this prosperous condition of our
Railways. Before doing so, I may say that the Railway Finance Com-
mitbee has been working with the best goodwill -and co-operation with the
Financial Commissioner; if the Railway Board was more independent
shan it is to-day, if it was not sfill in the 'leading strings of the Secretary
of State, it would be more able to respond to the Standing Finance Com-
mittee on Railways on the various questions that come up for discussiin
before the Finance Committee.

I may say one thing about the form of the Budget: It has improved;
it is more handy; but I think even the Railway Board meed not economise
80 much a8 to make the budget figures almost unreadable; a little more
monsy might be spent on printing the figures in somewhat larger type
than Has been doné.

Another suggestion that T would make is that members of the Stand-
ing Railway Finance Committee might be allowed, if they so choose,
also to be members of the Loeal Advisory Committees of the railway
administrations at whose headquarters they may be residing; very often
q:est.lons come up before the Central Advisory Council about railways of

e provinces in which the members are residing; and yet in order to be
sble to throw some-light on that subject they must go to members who
‘are members of the local Railway Advisory Committee before they cam
be of any use; and as this Finance Committee is the central body, it would
become a more useful body if Government-and the various Agents would
accede to the sugmestion which I am making. It will really increase
the usefulness of these Railway Advisory Commlttees in the provmeas
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Now, Sir, I must go quickly through the various financial questions;
there is one omission in the Budget, in that it does not contain the general
aocounts of stores, nor the general accounts of manufacture which used to
be a feature of previous Budgets. With the budget books of the various
railway administrations we have got the store account separately: the
general summing up of the stores position and of the manutacturing

operations does not occur at the end of the main budget book, as used to
be a feature, at any rate, last year.

Much good, Sir, has been done; much has been attempted; and, ss
everybody now acknowledges, it is due to the two Committees, Sir
William Acworth’s Committee and Lord Incheape’s Committee, followed
up by the very wise action of this House in separating railway finance
from general finances. The decentralisation powers given to Agents are
in' one sense necessary if you want to call upon them to show results.
‘The Department of Statistics is I am sure creating a very healthy emula-
tion among the various railway administrations to correct their own extra-
vagances and eventually to contribute to the improved working of the
railway administration. Many sources of waste and extravagance have
been also stopped; for instance, the reduction of stores balances will save,
as my Honourable friend, Mr. Chetty, rightly pointed out, an annuasl
amount of 41 lakhs of rupees. We find also that we have reduced the
compensations paid to various consignees of goods on account of strictar
control of watch and ward; the saving is about 64 lakhs in two years,
although unfortunately it seems to me that Bengal is still more infested
with railway thieves than any other province of India.

Then, Sir, another thing which has led to economy is that wasteful
agreements with some of the railway companies have been terminated,
and we are now losing less than we were losing before because of the
existence of this contract; as for example, the Delhi-Umballa-Kalka Rail-
way. The other is the dismantling of the Arakan light railway. Although
the railway is being dismantled i¥ is saving us an expenditure cf
Rs. 28,000 a year, because its working was costing us 2 lakhs a year oy
way of loss. These factors have contributed to the better results and to
that extent I say waste has been prevented and we are grateful for these
factors which have led to economy. Bulb there are other factors also
which have led to the results on which everybody seems to be congra-
tulating himself, which my friend Sir Clement Hindley calls a striking
success, and which my Honourable friend Sir Charles Innes calls a signal
success, and on which, as I say, everybody is in a mood of congratulation;
but I still say that the present prosperous condition is not solely due to
the efficient working of the separation of the railway and general finances,
but to other factors. For one thing, it is no use comparing the figures of
net profits which Lord Inchcape’s Committee gave as Rs. 805 lakhs, because
since then we have added five hundred miles of railways; and vou have
-to take into account the increased earnings from the increased mileage.

Well, Sir, the capital at charge which is shown to be to-day at Rs. 580,
crores is not the real capital at charge. We have in the past years paid, by
way of railway annuities and sinking funds, capital to the extent of Rs. 51
crores, and that is a concealed -source of earnings. The other capital at
charge is that we have given to the various companies and subsidised com-
panies 1and as a free gift, worth Rs. 250 lakhs; that also is silently earning;
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it is a concealed source of earning and further that would be . . (Mr.
N. M. Joshi made an interruption which was inaudible); these add to the
-earnings of the railways. As Mr. Parsons had pointed out—Mr. Parsons
who will replace my friend Mr. Sim—I am sorry so soon as an officer proves
to be an excellent officer, he is transferred to another department; that is
not the right way of working the Railways; my Honourable friend Mr. Sim
-should have consulted railway efficiency more than the claims of the Gov-
ernment of India. Coming back to the subject, Sir, I say the losses paid
come to Rs. 64 crores; and if the irterest thereon, as worked out by my
Honourable friend Mr. Parsons, is added the total losses come to Rs. 135
-crores. This also the country has spent in making the Railways what
they are to-day. . -

Then, Sir, capital has been always unduly relieved, and here I state
eategorically that I do not agree at all with what my friend Diwan Bahadur
Rangachariar has been saying. I say that all that he has said is entirely
opposed to facts. Capital has been unduly relieved in vdrious ways and
-the amount can never be calculated. These things—this concealed capital
which comes at the barest calculation to somewhere near 200 crores—and
the interest thereon alone will come to 11 crores a year which is our present
income; so that the rest of the capital at charge, i.e., 607 crores, is not
-earning anything.

Diwan Bahadur T. Rangachariar: That was not the point I took.

Mr. Jamnadas M. Mehta: 1 am coming to your point: I am merely
‘incidentally mentioning this here. It is the concealed capital that is
-earning. 1 was asked ‘“What else is earning’”’. 1 am coming to it now.
"The high rates and fares are earning; it is the discomfort of passengers,
the ‘“‘blood”’ money which we have taken on account of higher rates and
fares, the sweated labour of the railway employees, all these things are
-earning. Again the rise in exchange has been earning. Thanks to the
Honourable .the Finance Member, he gets us'one rupee and makes us lose
five rupees, but the Government finances appear prosperous. If you
-take all these factors into account,—and there are many more, the cycle
of good years which the country has got, the good monsoons that have
eontributed to the earnings—I say if you take into account all these
factors, you are working altogether at a deficit; the Railway Board has still
to show good results as a result of the separation of its finanees from the
general finances. What it is to-day earning is neither the result of the
separation of its finances from the general finances nor the result of the
other good things, but it is the concealed capital, it is the high rates
and fares, it is the discomfort of the third class passengers, the sweatad
labour, the rise in exchange and fall in prices, itis these things which are
earning and the Railway Department hss yet to show that they are mak-
ing the best use of the separation 'of their finances from the General
Budget. The efficiency and good results of the separation of the Railwsy
Budget have vet to be shown.” Therefore, I say, Sir, I congratulate these
factors on the good results. I will congratulate the other factors when
they begin to be operative.

Sir, the figures of the current vear are so accurate that they will de-
serve the commendation of my Honourable friend Mr. Willson. I think
‘they are even better than he thought.them to be. The Budget shows that
-there is a decrease of Rs. 385 lakhs in earnings but if Rs. 87 lakhs were not
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pald to these undeservmg railway officials the result of this year's working
would be not 10 crores 45 lakhs, but 10 crores 82 lakhs which is better: b\'
Bs. 2 lakhs than the. budget ﬁgures

Then, Sir, I shall refer briefly to the working expenses. = During last’
year’s Budget, my friend Mr. Rama Aiyangar suggested that the figures:
of the working expenses of the Railways should be carefully examimed.
That .was done at great length in the Standing Finance Committee for:
Bailways. In this connecsion I want to pay & tribute to the great industry
and application of Mr. Rama Aiyangar for -bringing the subjeet in thas
very pointed form, and as a result of the examination we found ‘that, after-
all, the situation was not so dismal as he had plctured to himsell, a.nd that
we were not working worse than we were working in 1918-14; but I hope
the railway administration will not consider that sufficient. We have still
te go on making retrenchments on account of various factors which I am
going to mention presently.. Sir, you find that schemes for open line works.
are made out m a hurry. They are not properly estimated and funds are
voted; then it is found that the estimates are not properly made, that the
lhonment was not properly done, and that the subject required overhaul-
ing, 'and, Sir, in this way, various schemes of betterment of open lines
have been made which have caused delay and loss to such an extent tThat
one Agent of a Railway, the Agent of the Enstern Bengal Railway, was com-

pelled to make a complaint to this effect, on pa.ge 29 of the Qumquenmal
Programme of that Railway, and he says:

“But I am convinced that much delay and expense -are mcu.rred by bad lay-outs.
of yards which have been added. to without method or real study of their functions.
as transportation machmery

Sir, this is the strongest condemnation that could come from an Agent
of & Railway about the haste with which these schemes are worked out.
and it is borne out by the memorands accompanying the Budget. In
some cases after the funds are voted, some of the work has to be held up,
with the result that loss acerues. If things were done more carefully
the. worling expenses could be further reduced. Another thing that would’
lead - to the reduction of the working expenses is this. We find that addi-
tional traffic is being worked at a very high operating ratio. When a rail-
way is working for a number of years, its equipment is complete; the rails:
are laid, stations are built, the line is constructed, signals are made, in
fact everythi.ng is completed; if years after the equipment is eomploto
additional traffic comes, it ought to be handled by the addition of a few
men and a few coaches and wagoms. That cannot make the operating
ratio at 50 per cent. or 60 per cent. To-day the operating ratio of addi-
tional traffic works out between 50 to 60 per cent. of the new earnings. The
operating ratio of the additional traffic must be barely between 15 to 20-
per cent., because nothing has to be done except to add a few men or a
few wagons.or.coaches to deal with that additional traffic. Sir, this is
another method by which your working expenses could be reduced if you
will only pay proper attention to the operafing ratio of additional traffic.

There is one more thing, Sir. I find a discrepancy between the figuros-
about the contribution to the general revenues in the Budget presented
by the Honourable the Railway Member and in the speech made by the Hon-
ourable Sir.Clement Hindley. The Honourable Sir Clement Hindley says:
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" that the.contribution from 1923-26 is 5 crores-80 iskhs, while ihe Budgat.

gays it is' b crores 9 lakhs. You will find that on page 8 of the Budget.
There it is shown as 5 crores 9 lakhs, while the Honourable Sir Clement
!H'indleg' has said in his budget speech in the other House it is 5 crores.
80 lakhs . . ., : Setge s D N

The Honourshle 8ir Charles Innes: What year sre you talking of?.
Mr. Jamnadas M. Mehta: I mcan 1925-26.
The Honourable Sir Oharles Innes: I said 5-32 crores.

Mr. Jamnadas M. Mehta: You have shown the figures as 5 crores 9
lakhs at page 8 of your Budget whereas Sir Clement Hindley said in the
other House the other day that it is 5 crores and 30 or 32 lakhs. I say he
is correct, and therefore, vou will have to make .a consequential change
here; there is seme confusion. about the method of reckoning the contri-
bution to general revenues, because it seems that the losses on strategic’
lines are deducted twice, and sometimes one-third of the additional sur-
plus is not added as in the case of 5 crores 9 lakhs. I am not in favour
of giving more to general revenues, but now that we are observing a con-
vention, we must do proﬂer accounting; and therefore unless my Honour-
able friend Sir Charles Tnnes tells me how his figures are correct, my
figure should be accepted by Government.

Mr. President: The Honourable Member said that he had only one
thing to say and that l;e would finish with that one thing.

Mr. Jamnadas M. Mehta: If vou will permit me, Sir, I shall take only
two more minutes. I have to speak only on the reserves. Now, I do
not agree that the reserves should be what they are and even more. Let
us compare the New South Wales Railwavs and see how our reserves.
stand. There a Commission had been appointed, which did not re-
commend any reserve; the moment vou have paid the interest, sinking
fund charges and for depreciation, all must go, savs the New South Wales.
Commission, towards the reduction of the rates and fares. That is what
the Commission of New South Wales, on which there were distinguished
railway men, recommended, and I do not understand whyv India should
make an exception in the case of reserves. We provide amply for interest
and depreciation; we even go and place 7 crores at the disposal of Gov-
ernment towards general revenues; after that I do not understand what
remains to be provided for.

Sir, this 12,15 lakhs is the clearest evidence that we are taking more
from the traveller and the merchant than we ought to take; vou should
not take a single rupee more than vou are justified in taking. Automati-
cally it should lead to the reduection of rates and fares, the moment you
have got something more when all these things are provided for. There-
fore, I am wholly opposed to these bloated reserves; thev only serve the
purpose of giving Government a temptation to waste more, and I am afraid
that sometimes they may even be diverted to non-railway purposes and
to finance aggressive movements outside India. Therefore I am entirely
opposed to this. 8o long as you keep this contribution to general revenues,
you may keep one year’s reserve agamst a bad harvest or a bad monsoon.

Diwan Bahadur T. Rangachariar: The Reserve Fund is a diminishing
¥



1618 " LRGISLATIVE ASSEMBLY. [22xp FeB. 1926.

Mr. Jamnadas M. Mehta: It is not a diminishing asset. That is my
«complaint that Diwan Bahadur Rangachariar has not paid proper
.attention to this Reserve.

Diwan Bahadur T. Rangachariar: I have.

Mr. Jamnadas M. Mehta: They are not a diminishing figure. They
.are an increasing figure. In 3 years they have come to 12,15 lakhs.
Government have no business to take a rupee more from the people or
the merzhants than is absolutely necessary. I am sorry I have to wind

up because of the time limit, but I do say that the high Reserves are
.a standing danger.

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelley : Non-
Muhammadan Rural): 8ir, I rise with mixed feelings of satisfaction and
:sorrow. My friend Mr. Jamnadas Mehta has relieved me of much of
my work. But I think I may mention that in this Budget the satisfac
tion that we feel is that somehow or other we have arrived at a decision
to estab'ish the convention under which we are now working. The whole
-credit must be given to the Honourable Sir Charles Innes for bringing that
.about with great patience and with great skill and labour. We feel the
-effect of it. But I am certainly sorry, Sir, thgt we were not able, as
was proposed by some of us at that time, to see that the whole thing
‘was put off for three years. However, we passed a Resolution saying that
:at the end of three years we should be able to revise the arrangement
Under these circumstances I do not feel that we should have put it off
even for three years. The three years' working ehows abundantly that
we would have been wiser if we had come to a setflement as to the dis-
“tribution amongst the several heads after taking the real working of the
Indian Railways into consideration after the experience of the Great
‘War. After the War, till 1921-22, we were working at great sacrifice.
We were not able to rehabilitate as we ought to have done. Prices
‘fluctuated enormously, and actually we worked at a big deficit in 1921-22.
“The Retrenchment Committee came in 1922-28 and reported before the
Budget of 1923-24. They worked under circumstances in which it would
almost be absolutely impossible for any one to judge of the position.
‘Here was the Railway Department pressing for all their rights and saying
‘that all their expenditure was quite proper. There was the Retrench-
ment Committee which saw nothing but a big waste and extravagance.
The Acworth Committee had reported on the methods in which the thing
is to be worked, but the Retrenchment Committee had to weigh the
position as it stood. In these circumstances, if they made a recommenda-
‘tion that 8% crores would be the proper contribution to general revenues
from the Railwayvs, it was hecause theyv felt the position to be extraordinarily
bad, snd thev could not then sav what the real worth of the Indian Rail-
ways was. However, it would have been verv well for them to have
taken note of the fact that between the vear 1918-14 and 1918-19 the
eontribution to the general revenues ranged from 7 crores to 19 crores. If
‘they had taken note of that thev would not be stopped with telling the
railwayv authoritien that 8% crores was the least they would expect to be
the contrihution from the Railwave to the ceneral revenues. T hrought
out this point at the beginning of this senaration auestion, and T insisted.
Sir, that 8 crores should be the least that we shonld get. Now I find
the Honourable Sir Charles Tnnes and 8ir Clement Hindlev claiming credit
Tor having bv a touch of the magic wand of theirs come to the position
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whe Inchcape Committee recommended the very next year after they
left the shores of India. They now claim credit for having spared 64
-grores in 1923-24 itself while the Inchcape Committee only plodded omn
for 4 crores. That argument has so much infused itself into the mind
-of the Department that they do not know where they are, and they
-are telling us that since it is shown to have resulted in large profits, we
‘need not go on economising. My friend Mr. Jamnadas Mehta suggested
- thousand and one reasons for those profits being got from Railways.
I am satisfied with that, though he was a party to the Resolution which
‘was passed by the Standing Finance Committee that my questions may
be shelved—and I did not agree with him at that time—he has agreed
with me now practically. There is much work to be done yet in con-
nection with this economy. I may at once say that I must apologise to
this Assembly and to the Members of the Railway Finance Committee
and to the Honourable Mr. Sim in particular that I was not able to be
present at the last sitting of the Railway Finance Committee on the
18th to 20th January when the whole of the revenue Budget was passed.
T was a party to almost every other expenditure under capital heads and
new construction, and I can assure the Honourable Members of this
Assembly that we have taken such care as was necessary in sanctioning
the items that were put forward. So far as the revenue Budget is
concerned, as I said, I owe an apology that I was not able to be present.
However, that does not detract from my duty in placing before this
House the real position. Before going into that I will take the two
positions taken by the Honourable Sir Charles Innes in his speech. He
-says that we must build up our reserves in order to place the Railways in
an impregnable financial position. That is one of the considerations that
should weigh with us in order to build up reserves further. I do not
understand what is the ‘‘impregnable financial position’’ that he talks
of. In !act, there is no weak financial position with the Indian Railways.
We have pul the capital at charge at 670 crores to-day only for con-
venience. They are worth at least two thousand crores, and we take only
1 per cent. of the capital at charge, 870 crores, with some profits. What
is the financial position he is going to build? I dare say that if he wil!
+think over it he will find that this is absolutelv a myth that he is talk'ng
about. T will also add, Sir, that this debit of the capital at charge, we
are not leaving unconsidered in the General Budget. We take a certain
amount of monev from this Budget to the General Budget, and in the
General Budget the Honourable the Finance Member has taken the
method of amortisation of debts within a certain number of profitable
investments and bv other rates for investments which do not yield, so
that we set aside about 4 crores for payment of debts and this 670 crores
is taken into consideration as a portion which is fo be wiped off after
80 years. In these circumstances, where is the need for my friend the
Honourable the Commerce Member to worry himself unnecessarily about
muking the financial position impregnable? There is no meaning in
that stalement.

The second statement that he makes is that if we do build up reserves
consideratly. we would be ahle to embark upon development lines as
opposed td paving lines. Beina a commereial concern. once we payv the
contribulion to the ceneral revenues. the idea of development must be
out of our mind. The Finance Memher will take charee of that. The
provinces, if thev want to develop, will certainly pav for thq loss. That
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is the proper- way to work it. If you mix up your duty or if _you confuse
yourself, you -will bé nowhere. Therefore I submit that it is absolutely.
unnecessary t6 build up more reserve than is necessary to meet one year's.
deficit tcwards the contribution to general . revenues. My  Honourable
friend Mr. Cocke asks me why we should not think of two bad years. Thab
is ‘absolutely  unneeessary after we have started this Depreciation Fund,
Whatever be the badness of the year, it is not likely ‘that you would logd,

you may not get ahy profit. But that has not been the hlstory of India
durmg the last 58 years. ,

Mr A M Hayman (Bailway Board: Nominafed Official): That was
the history of 1887 and 1888.

- Mr. K. Rama Aiyangar: In fact, my Honourable friend Mr. Hayman is
refarring to a period when we had not developed our Railways properly
and fhe famines in those years were of dimensions which are unknowr
now, and.I think it is unnecessary to count upon such a contingency. We
have now established a Depreciation Fund which has already got a balance
of Rs.” 9 crores in the course of three years. There is also the Reserve
Fund and you are not.going to allow the Reserve Fund to remain in the
state in which it is now and it must grow. Apparently my Honourable
friend Diwan Bahadur Rangacharlar thinks that the Reserve is going #o
diminish because he finds Rs. 270 lakhs as reserve to be taken next year
while this year it is three crores #nd odd and in the previous year it was
more than that. The total of reserves is Rs. 12 crores on the Budget,
but in 1926-27 you will have actually more than 4 crores. Apart from
that, there is no fear at all that we are gomg to decrease the reserve but
you ought not to unduly build it and theré is no reason to put one pie
more .intc if. I therefore submit, Sir, that both the positions taken by
the Honourable Sir Charles Innes will not stand scrutiny.

- Coming . to- the Budget itself, I find that neither the Department nor
Mr. S8im nor the Honourable Member in charge has -taken the trouble to
serutinise the revised Budget properly. That has been the sin of this
Assembly and 1-have been pressing it ever since I joined this House. The
revised Budget is not based on the actuals of the previous year. Bu$
they go on the original budget figures and then say that there is some:
reduction. They do not explain why the original Budget itself was much
more by many crores over the previous year’s actuals. That is the poin®
they miss and. I mentioned it also in connection with the Military Budget
that they do not think of the previous year’s actuals while budgetting for
the revised estimates of the next year. If they do they will not commit
the mistuke that they are so glaringly committing now. My examination
of the figures shows that in the revised estimates for the working expenses
they have at least—I used the expression ‘‘at least’’ advisedly because I
can withstand any attack on that position—they have at least put Re. 189
crores ahove the actual expenditure they will incur at the end of this:
year because they have committed the mistake of prodeeding upon the
budget estimate without taking into consideration the actuals of the
‘last year. During the last year the total income from Railways comes
to more than Rs. 102 crores. The actual budget expenditure inclusive of
the military lines is Rs. 62°90 but excluding the military lines it is
only Rs.- 60°92 crores. To Phat you must add for the commercial lines
the gain that-we have got of Rs. 1-41 crores from customs duty tha¥
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‘has been remitted to us. Therefore, the figure for the working expenses
-of commercial lines last year comes to only Rs. 62-38 crores. But what
do_you find? You put in here in the original Budget Rs. 65 crores. You
now put in Rs. 63'87 crores which is 1°13 crores less than the hudget
figure. You have first committed the mistake of basing yourself.not on
the actuals of 1923-24 but on the revised estimates of 1924:25 where  you
bave now gone down by Rs. 1'54-crores. That Rs. 154 crores is simply
tagged or to the revised Budget of 1925-26 and the figure for 1926-27 is
not- taken on the actuals of the previous year or the likely actuals but-on
the revised estimates of this year, that is, of 1925-26. You add anolher
1-32 crores, making it Rs. 6519 crores and it is absolutely impossible for
the Department to spend this amount. Next year they will again show
Rs. 2 crores less on the revised estimates, and with the actuals another
1 crore or Rs. 2 crores and odd are budgetted more or less wrongly and
added on to the figures only later on to show as profits made in the
actuals. They have not followed the actual expenditure during the first
11 months. TIf they had followed that they would not budget like that
I say this for this reason because if you examine each Budget as I have
-done you will find that they only take the previous budget figure and
reduce some amount for provision of automatic couplings and some
amount on open line works. Taking off the two items they put the rest
of it in one lump sum while thev know that the administration report
of 1924-25 says that they have actually saved by economic working in
~operation expenses about Rs. 1 crere.

My, President: The Honourable Member must now bring his remaks
to & close.

Mr. K. Rama Aiyangar: May I have only another two minutes?
Besides the reduction made in automatic couplings and the open line works
the rest of it all is put down in one lump sum and no notice is taken
-of actual reduction by ecconomic working. Again they should also take
note .of actual control of coal expenditure and .if they only take up the
previous vear's actuals that would enable them to come down by mare
than Rs 1} crores. I know that Mr. Sim is the only gentleman who
has been worrying himself to economise and I have no doubt that while
he is fighting with us here he has to fight inside with the Agents and the
-other Railway Board Members and I am sure that except where it is a
question of new lines or open line construction he is not at all very much
helped in. the methods of economy that he has been pursuing. That is
my belief. but whatever it may be, if only they can induce the various
Departments to start inquiries as to the economies that can be made in
each line we should be able to-have a good deal more saving. In adminis-
tration alone it appears we have to reduce and economise mainly on the
four Railways, the Bengal Nagpur Railway, the Bombay, Baroda and

- Central India Railway, the East Indian Railway and the Great Indian Penin-
sula Railway. In reply to a question that I put I have been told that the
Beagal Nagpur Railway and the Great Indian Peninsula Raway have
taken up that question and the other Railways have apparently not.
I beg to submit that there is much work that has yet:to be done. It -is
not_time to congratulate ourselves on the economies that have been made.
Tt has. not progressed very much though it has done so to a.certain extent
owing to the tremendous exertions of Mr. Sim. But mueh.more has to-
‘be done. ‘T therefore submit that we have to be wat—c'hfu'l and careful
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in protecting the interests of the country and that the third class pas-
sengers should at once be relieved to the fullest extent possible with
which I will deal later on.

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): Sir, the Honourable Sir Charles Innes presented this-
Budget and as there is no likelihood of his presenfing another Railway
Budget and as he has striven hard during the last 4 or 5 years to bring
about some order out of the chaotic railway administration I do not grudge
our Honourable friends from all quarters showering congratulations on him.
For my part I shall only deal with the disputed policy underlying the-
Indian railway administration. The question before us is whether we are
satisfied with the fundamental policy of our railway administration. As
suggested by my Honourable friend Mr. Willson, he wants that the Rail-
way should be run on a commercial basis. Practically that is how it is
being run for some yvears and the Honourable Sir Charles Innes also
advocates the same view. But that is not the Indian view at all. The:
Indian view is that there should an economic administration. Nobody
wants a pie more to be spent unnecessarily and what we want is economic
administration. What- thev want is that the Railways which are helped

e from the funds of the central revenues, which are extracted from-

" the general tax-payer, must serve the national needs. Therefore,
the question which we have to decide, if not to-day, some other day, is,
whether these Railways should be run purely on commercial lines to yield
profits or whether they should be worked for national service? Even the
Acworth Committee admitted that Indians have no voice in the manage-

. ment of their Railways. I ask if Indians have any voice in the manage-
ment of the railways even now. I do not think Sir Charles Innes would
claim that he is all-knowing, or that his right hand man, Sir Clement
Hindley, is infallible in all matters or that Mr. Sim is perfect in all his
financial problems. Is there any one in the higher circles to present the-
Indian view point? Mr. Sim rightly points out to Mr. Jamnadas Mehta:
and Mr. Rama Aiyangar who are the champions of the popular cause.
Even they, when they get up to-day, with bated breath criticise the admi-
nistration because opposition will be blunted by closer association with.
officials. It is stated that the Honourable Sir Charles Innes was sble to
save 40 crores during his administration of the last four or five years.
May I ask, Sir, whether it has rained from the heavens? Ts it not after-
giving allowance for extra traffic that you have raised by increasing
the freights and fares twice in 1920-21 and again in 1922-28, to the extent
of 120 crores that you have shown 40 crores for depreciation and for reserve
and for contribution to general revenues? Now, I ask, Sir, whether it is:
not all due to the extra charge that you have made on the general tax-
payer for transport purposes. You cannot escape it. You yourself have
admitted that you have increased the passenger fares by 52 per cent. and’
the goods ireight by about 32 per cent. Now, T ask. how long do you
propose to keep up these high rates? 1In all other industrial or commereial
concerns wherever there was high cost either in the purchase of materials.
or in the payment of es, they have tried to reduce the expenditure just
as they have done in the Bombay textile industry. Have you adopted’
that course? No. You say you cannot help increasing the wages of your-
highly paid officials, as recommended by the Lee Commission. and there-
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fore you have provided for 37 lakhs for them and you have to increase the
wages of all other persons. But I ask, is there no way of economising the-
administration? For the last 30 years up to the War we have been spend-
ing only 50 per cent. of working expenses out of the gross e

Since then our expenses have gone up to 60 per cent. and in the case of
certain railways they have gone up to 70 per cent. There are, of course,.
two or three railways which are still working under 50 per cent. Now, I
ask, is not the ideal to be aimed at in railway administration that the-
expendlture should be limited to 50 per cent. of gross earnings, if not to-
day, in time to come? Is there no possibility of reducing the freights and
fares? You say that beyond 300 or 100 miles there would be some relief
to third class passengers. My friends have already told you that you are-
practically giving them no relief at all, for on the average these passengers.
travel less than 50 miles.

Now, Sir, I may mention one or two other points in order to show how
much negligence there is and that people are not properly taken to task
on that account. On the Bengal Nagpur Railway alone it was shown that.
there was 50 per cent. of wastage of lubricating oil. May I know how
did this reduction happen all of a sudden? There must have been a leakage
somewhere, which means pilfering. Has anybody been taken to task for-
it? How was it that there was 50 per cent. wastage allowed before that
date which you have reported in the year 1924-25? There must be some-
negligence on the part of somebody. Similarly, with reference to coal
consumption in Madras. You have very well pointed out in the report
that there was a reduction because lea.kage was found. In these matters
you have to point out where the leakage was and you must punish the
persons who are responsible for it. It has also been pointed out that you
have shown some improvement in the reduction of claims for damages of
consigned goods, bringing down 120 crores to the reduced figure of 50 crores.
May I ask, who is responsible for these exorbitant damages paid in previous.
years? Who is responsible for this loss? You have shown improvement,*
for which we are thankful, but is it not theft committed with the connivance-
of some person or persons for which you allowed so much money to be
paid? It is true that you have been able to point out to-day, but is it
not due to negligence on the part of some persons who have hitherte been-
allowing it? You are satisfied with 50 lakhs to-day. This shows that there-
is more vigilance, which means you gre paying more attention. But who.
is responsible for not paying more attention hitherto? Everything is under
vour control. It cannot be said that the Railway Board either under the
ongmal conditions or under the present conditions is not in a position to-
check the evil. However, I do not propose to take up much time. I just
want to say one word. I suggest that the Honourable Sir Charles should
be placed on special duty when he retires in April to find out and put
down corruption everywhere, from one end to the other. You have got to-
go about with your eyes open without any prejudice whatever to put down
corruption and bring the delinquents to book. If you take the people into-
your confidence you will find that by working for six months you will be
able to save 10 crores more both in revenue and in expenditure. There is.
too much corruption which evervbody who is acquainted with it knows.
But everybody says: ‘‘How can you put an end to it?”’ I say, let Si
Charles take some Indian with him in order to understand the actual
working of the various systems in all directions and you will find that
there is wastage and leakage which is awful. Until vou do it vou cannol



1624 LEGISLATIVE 'ASSEMBLY. - [22~p FEs. 1926.

- [Mr. B. Venkatapatiraju ] _
«expect to enlist sympathy with your administration and have the satisfac:
tion that you are doing your level best.. You are putting down leskages
here and there. We are thankful for it, but you have not done it thoréugh-
ly. There is still more room and more scope to put down corruption.

~With regard to.purchases, ordinarily manufacturers pay 10 per cent.
~egmmission.. Whather it is paid into the Government account or not I do
2ot know, nor do I know whether the Railway Board have ever considered
that question as to whether manufacturers’ commission was ever entered
in:Government's account. You have to take all these things into serious
consideration if you mean business.

As for Indianization .
‘Mr. President: The Honourable Member has exceeded his time.

Mr. B. Venkatapatiraju: I think it is not all fair dealing all along.the
time. You must go into the very depth of it. You will find that there
i8 corruption rampant, andsif you are acquainted with the people who are
concerned with it they will tell you where the leakage is.  So'long as you
it aloof and do mot want to go into that question, you will never know.
Now I appeal to the Railway Board to lock very carefully into the matter of
preventing wastage of expenditure and conserving their several revenues.

Sir P. 8. Sivaswamy Aiyer (Madras: Nominated Non-Official): Sir, as
this is the last Railway Budget presented to this House by Sir Charles
Innes, I should like to add my voice to the chorus of congratulations offered
to him. My satisfaction is enhanced by the fact that he hails from my
province, and it is not diminished by the consciousness that after many
years of {fruitless appeal to the Government of India, Southern India has
come by her own and has at last succeeded in getting several of her railway
sprojects pushed through, for which she has been agitating for the last twenty

‘years and more.

My friend, Sir Charles Innes, is entitled to look back with pride upon
his achievements during the last five years. He has undoubtedly succeeded
in placing the management of Railways on .a satisfactory financial basis.
‘T am however sorry that he exaggerated the.credit to be given to the second
Assembly, though he himself recognised that it was only at the end tha-
‘this Assembly -agreed to the separation of the railway and general finances
If it was not brought about during the lifetime of the first Assembly, 1t was
no fault of that Assembly. If it had been so brought forward, we should not
have shied at- the proposal in the way that the second Assembly did and we
should have passed the measure much sooner.

The result of this separation of the railway from the general fmances
hss been entirely to the good; in fact so much so, that one wonders why
thig obvious course had not been resorted to long before. The result of
this policy has been to give new confidence to the various railway administra-
tions to enable them to go forward with projects for the extension and
improvement of transportation facilities. FExisting railways have been
rehabilitated, new lines are being pushed through and an era of vigorous
development has commenced. All this is matter for legitimate gratifica-
tion. When the question of the assumption of management of Railways
by the State was under consideration there were people who doubted whether
the management of Railways by the State would be beneficial to the
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country in general. Even now I am not sure whether there are not people
who still entertain a preference. for company management. They may
feel that State management will have a tendency to run the admimstration
on non-commercial lines. The usual democratic tendency is to press the
Government to run Railways as a charitable organisation. It will be con-
ceded by everyone that so far no such tendency has asserted itself in this
Assembly. On the other hand the management has been left to be con-

ducted on principles of enlightened business administration, those in charge
recognising that the best interests of a commercial concern like Raillways are
in the main identical with the true interests of the people at large and the
tax-payers.

I am glad to find that Sir Clement Hindley is a man of large vision.
He is not content with the small rate of progress we have been making
with regard to the construction of new lines. He pictures to himself a
time when we shall annually be comstructing something like a thousand
miles by way of additions to the existing mileage. I hope he will consistently
and strenuously strive towards that end. In the matter of railway policy,
there are fanatics of two sorts, those who wish to spend all the money they
ean spare on the improvement and maintenance of the existing lines, and
the other, the fanatics who are always pressing for the construction of new
lines and extensions. I belong to neither of these schools and I think that
the Railway Board have held the balance fairly between the demands of
extension and new construction, and the demands of efficient maintenance
of the existing lines.

I was very pleased to find that the Railway Board had given instruc-
tions to all the railway administrations to carry on the work of surveying
the areas within their spheres of operations and expioring the possibilities
of opening up new tracts of country. Compared with any other civilised
eountry in the world, I believe that the total mileage of railways that India
possesses will be found to be very poor with reference to her area and
populatlon and what is requ1red is a v1gorous policy of extension of railway
eommunication wherever it is needed and is likely to prove remunerative.
Among the various possible lines worthy of consideration, to which atten-
tion is drawn in Sir Clement Hindley’s speech in the other place, I do not
find a reference to certain tracts which I should like to mention here. -For
instance, in the Madras Presidency there is the big zemindary of Jevpore
with its rich mineral and agricultural resources. The zemlndarv is over
12,000 square miles in area. The Agencyv Tracts of our Vlzacrapatam and
Ganjam Districts and the Province of Orissa generally are in a verv un-
developed condition, and I hope that they will receive the attention of the
Railwav Board. I should like also to suggest the extension of the west
eoast line from Mangalore to Marmagoa Turning to other parts of the
map of India, I find that there is a railway proposed from Hindu Bagh to
Fort Bandeman. I shonld like it to be continued up to Dera Ismail Khan
instead of stopping short at Forf Sandeman. Tt is only another hundred
miles and a considerable traffic may be expected from “Persia and Quetta
to the Puniab. Bir, we have been told bv Sir Charles Innes and Sir
Clement Hindley that the powers of sanction possessed by the Government
of India have recently been increased. It would be mterestmg to us to
know by how mmch these nowers have been -increased. 1 hope that dm
his reply Sir Charles Tnnes will give us information on the point.



1626 LEGISLATIVE ASSEMBLY. [22x> Fms. 1926.

[Sir P. S. Sivaswamy Aiyer.]

(At this stage Mr. President vacated the Chair which was taken by the
Deputy President, Diwan Bahadur T. Rangachariar.)

I should like to suggest to Sir Clement Hindley that his ambition should
not be restricted merely to pushing on the extension of railways or improving

the efficiency of the existing system. There are other points to which he
should devote his attention.

I find from the present budget figures that the amount of capital allotted
for expenditure in England is 25'8 crores, converting the sterling into rupees,
not at 2 shillings to the rupee, as is done in the Memorandum, but at the
present rates of exchange, and the amount of capital allotted for expendi-
tuPe in India is 19 crores. I hope, Sir Clement Hindley will systematically
endeavour to reduce further and further the proportion of expenditure in
England and to increase the amount of expenditure in India. One import-
ant object which he should seek to achieve is the encouragement of the'
manufacture of locomotives and coaches in this country either by giving
facilities to private enterprize to establish itself here, or by undertaking it
departmentally or by some other method. It should be the ambition of

the Railway Board to make India as self-contained as may be practicable
in the near future

Mr. Deputy President: If the Honourable Member is proceeding to any
other point, I may inform him that his time is up.

Sir P. S. Sivaswamy Aiyer: There are only one or two other observations
that I have to make. With regard to the types of coaches various sug-
gestions were made by us during the last winter Session in Delhi. I hope
that the various suggestions which were made at the time will all be kept

in view and that, in ordering new coaches, the improvements suggested
will all be carried out.

There is one other matter, Sir, which gives me great gratification and
that is the paragraph about the arrangements for the health of the railway
staff. I hope that in every important railway centre which employs a large
number of hands it will be the object of the railway administration to form
a regular railway colony and to lay it out on approved principles of town
planning so that it may be a model to the neighbouring town. In Southern
India we have a model colony provided for and being carried out by the
South Indian Railway Company at Trichinopoly. I hope the railway admi-
nistrations, which are the largest employers of labour, will make it their

aim to house their staff in railway colonies planned and built on thoroughly
sanitary and up-to-date lines.

Mr. Deputy President: I think the Honourable Member must conclude
his remarks.

Mr. N. M. Joshi (Nominated : Labour Interests):. Sir, T do not wish to
add much to the volume of praise showered unon the Honourable the
‘Commerce Member, but as one who has criticized his policy, especially
as regards the treatment of railway emplovees. it is due to him that I
should say that as the bureaucratic head of the Indian Railways. he has
done his duty, if I may say so, very well indeed. 8ir, the Indian Railways
for the past two or three years have been prosperous, and I should like the
House to remember that this prosperity synchronises with the adoption
of the policy of the State management of Railways. For many years
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cour Railways, in which the Indian tax-payer has invested a very large
.amount of capital, were managed by private companies, with the result
that the whole country suffered a'great deal. Fortunately, that policy
has been given up and we now have decided to manage the Railways,
which are owned by the tax-payers of India, through our own agency.
But, Sir, although the bureaucratic management of the State Railways
has succeeded so far, let me assure the House that if we substitute demo-
‘iratic) management of the Railways the success will be much greater. (Hear.
Jhear.

I think, Sir, the Honourable Member for Commerce and Industry gave
great credit for the prosperity to the separation of railway finances from
general finances, and to the reorganisation of the department. I need not
deal with this subject as my Honourable friend from Bombay,
Mr. Jamnadas Mehta, has dealt with this subject very thoroughly. But
I feel that this prosperity is due, not to the separation, although, I am in
favour of separation, but to the increased rates of fares and freights, as
well as to the exploitation of the railway employees. Sir, if 1 have support-
-ed the policy of separation, I have done this because I felt that separation
would enable this House to have greater control over the finances of the
Indian Railways. To-day’s discussion, as well as the discussion that will
follow for the next four days, will show that our control, at least to some
-extent, over the Indian State Railways has increased, and I hope, Sir,
that the Government and this House will take steps to increase that
-control year by year,

Sir, I do not wish to go into the figures of this budget as my Honourable
friend Mr. Rama Alyangar has already dealt with that aspect of the subject.
Sir, I should like only to say this, that I would like the Honourable the

‘Commerce Member and the Railway Standing Finance Committee to
improve the form of the Budget much more, and also to include in this
Budget much more detailed information than is given at present. In this
Budget, which deals with 100 crores, only few details are given. Take the
-detalls as regards the officers employed on the State Railways. It is only
those appointments which carry a salary of a thousand rupees and more
that are shown in the Budget. I think, Sir, every appointment of an
officer should be shown in the Budget. It is not impossible. If the
Honourable the Commerce Member will study the Budget that will be
presented by the Honourable the Finance Member he will find that there
is a good example set to him in this respect Then, Sir, even as regards
the subordinate staff our information, the information given, is much more
meagre. You ~cannot find how many guards or how many drivers or how
many station masters are employed on the Railways. Their grodes of
salary are not shown. I do not know why it is impossible for the Depart-
ment to show all these details. The Department receives the Budget from
the Railways with all these details and it should not be difficult for the
Department to place these details before the House. I do not sav that
this House need go into all the details when they criticise the Bud-et or
discuss the Budget; but I am quite sure if the House is provided with the
necessary information it will be in a position to discuss the Budget much
better. Sir, I do not wish to point out all the details that are necessarv
to be. given, but I suzzest to the Railwav Board that thev should make
‘better statistics and better information available to the Members of this
House. For instance, I was interested to find out how much money was

B2
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provided by the Government of India for constructing more first, second
and third class carriages; but the figure is given in a lump sum. I do not
say the Railway Board has avoided showing these figures intentionally, but
it is true that these figures are not given separately anywhere in this Budget.

(At this stage the Deputy President vacated -the Chair which was:
resumed by Mr. President.)

Then, Sir, I may say that I wanted to look into the number of carriages,
passenger coaches, which our railway system possesses. I find the total
number but again I do not find the number given according to the class.
I know, Sir, that the number of seats according to each class is given im
the Report published for this year, but I wanted to find out the average
number of seats in each carriage of the first, second and third class. But,
unfortunately, I was unable to do so. I do not suggest here that the
Railway Board has adopted this new system of statistics purposely but
I suggest to them that it is necessary that we should know the number
of carriages of each class at present owned by the Railway Board.

Sir, I do not propose to go into the question of saloons, but I would
like to make one remark on the lines of the remarks which my Honourable
friend Sir Sivaswamy Aiyer made. We have developed a large system of
railways but our Government have failed totally to develop railway industries
in this country. It is unbelievable that when we have run a large system
of railways for a number of years we cannot produce sufficient locomotives
for our railways and sufficient wagons for our railways. I do not under-
stand, Sir, why Government should have neglected this aspect of the
question. If they had paid sufficient attention they could certainly have
produced all the locomotives and all the wagons necessary for our railways.
We are actually producing wagons and locomotives at Ajmer and if they
can produce: locomotives and carriages at Ajmer they can certainly produce
these articles in the other workshops of the Railways in India. But, Sir,
they hawve totally failed to do so.

I would like to say, Sir, only one word as regards the Indianisation of
these Railways. When the Lee Commission’s Report was discussed it was
stated that the proposals made in that Report were composite proposals
and that both sides of the proposals were accepted by the Govern-
ment together, that is, the salaries of the superior officers were to be
increased and along with that increase certain proposals for Indianisation
were to be carried out. But what do we find on the Railways of India?
We have begun to distribute the Lee loot from 1st April, 1924; but as
regards the Lee proposals for Indianisation the Railway Board states that
they will be given effect to us soon as practicable. (Mr. B. Das: ‘‘Shamel’’)
Sir, if the salaries of the superior officers were to be increased according
to the Lee Commission’s Report on the 1st April, 1924, why were not the
proposals of the Lee Commission brought into existence or given effect to
at once? Why do the Government of India say that these proposals will
be carried into effect as soon as practicable? Let Government at least
say what is the meaning of that phrase ‘‘as soon as practicable”. When
are you going to find it practicable to give 75 per cent. of the Lee appoint-
ments to Indians? I hope the Honourable the Member for Commerce will
yive a clear explanation on this subject,
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Sir, I do not wish to go any more into the details of this Budget,. but
I would like to say one word before I sit down and that is as to the
policy which the Railway Board and the Government of India should keep
in mind in conducting our Railways. Much has.been said about the
commercialisation of our Railways; but, Sir, if our Railways require any-
thing it is not commercialisation buf humanisation. Railways are means
«of progress and comfort for human beings; let them be used for that purpose.
I do not say that if you use your railways for commerce you will not
secure the comfort and happiness of the people, but the promotion of com-
merce is not the main object of your railways. Your main object and
your ultimate object in carrying on your railways is to secure human comfort
and human happiness. Sir, let the Railway Board examine their policy
according to this principle. At present we find that their policy is to
promote commerce at the expense of passengers and to promote the
interests of the higher class passengers at the cost of the lower class
passengers. I do not say you should carry all your passengers frée. (An
Honourable Member: ““Why not?") Somebody says ‘“Why not.” Well
I am not against carrying the poorest class of people free. Certainly it is
their right to travel free on State Railways, but, Sir, I do not insist
that all classes of people should be carried free. But Iet us remember,
let us keep in mind, what the ultimate object of the Indian Ra’lways is.
That object is to secure the comfort and the happiness of the poorest class
of people in this country.

Lala Duni Chand (Ambala Division: Non-Muhammadan): Sir, I wanted
to speak at an earlier stage of the debate but I could not get an oppor-
tunity. I feel bound to say that every Province should be given an oppor-
tunity at least on important occasions to express its views through its repre-
sentatives when there is a desire on their part to speak.

Mr. Pregident: What does the Honourable Member mean? Does he
mesan that the Chair does not allow the opportunity?

Lala Duni Chand: I do not say that. (Cries of ‘° Order, order.”’)

Mr. President: What then is the meaning of his remarks? The Honour-
able: Member must be very careful in the use of language.

Lala Duni Chand: I may at once make it clear to the Honourable the
President that I did not want even by impiication to say anything against
the Chair. I simply wanted to express a view so that if the Honourable
the President thinks proper it may be accepted in future. It is only with
that object in view that I have made these remarks. I thank the Hon-
ourable the President for having given me an opportunity to speak at this
late hour; but I do not want to exercise my right as I think I shall Have
an opportunity to speak in the course of the debate in. connection with the
several motions for reduction that I have tabled. I would like to waive
my right in favour of those Members of the Assembly who are more com-
petent to speak and in favour of the Honourable Sir Charles Innes who has
to reply tc so many Members.

Mr. B. Das: Sir, we will not find the Honourable Sir Charles Innes here
again to discuss the railway policy of the Government of India after this
‘Bession. Therefore if we survey his work in the Government during the
last ten years, 5 years as Secretary in the Commerce and Industry Depart-
ment and 5 years as Member for Railways and Commerce, he has done two

+
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good things, twq great landmarks in the policy of the Government of India.
in the Departments of Commerce and Industries for which his name will be
remembered in India. One is his adoption of the policy of protection of
Indian industries; and the second is that he established the principle that.
all Indian Railways should be State Railways. For these two things he
will be long remembered, and when he leaves India and retires to his.
Highland home he will remember with pleasure that Indians who come
after us here will always appreciate his true orientation of the policy of the
Government of India.

1 am very glad, Sir, that Mr. Joshi, in spite of looking after the in-
terests of labour, thought also of the policy of Indianisation and alluded to-
the policy of the Lee loot, to the very bad treatment which Government
have given us in the matter of railway administration in giving railway
officials the Lee Commission concessions in spite of the expressed views.
of the House, by getting the certification of the Governor General, thereby
going against the principle that the railway administration is responsible to:
this House. If you are honest, you will stick to the principle of the bar-
gain. What is the bargain? That you will Indianise 75 per cent. every
year. If you could not do that from 1924, what right have you to give
these Lee concessions to your railway officials? Why do you not stop re-
cruitment in England till 75 per cent. recruitment for the years 1924-25-
and 1925-26 is reached? You will not do that. It is always a one-sided
bargain. There is no justice; there is no honesty; it is always a one-
sided bargain. ' .

Sir, my friend Mr. Rangachariar and my friend Mr. Willson have-
alluded to the fact that the Railway Department is becoming the only
method of transport that the Government of India advocates. The Acworth
Committee specially recommended that there should be a Member for-
Communications, who would look into all the systems of communications,
not only Railways, but all other methods, inland navigation, coastal traffic,
ports, docks, harbours and also posts and telegraphs. But the wisdom of’
the Government of India divided the Posts and Telegraphs from Railways,
and they are now in the hands of two different Members; and the Mem-

ber for Railways does not look into the question of the development of”
inland navigation.

Here 1 may just draw the attention of the Honourable the Commerce
Member to a resolution passed by the Indian Industrial and Commercial:
Congress which was held at Delhi only the other day. In passing, I may
say that whenever any European Chamber of Commerce meets at Calcutta:
or elsewhere, Viceroys and Governors, Finance Members, Commerce Mem-
bers and Members for Industry all attend; but save the single presence of
the Honourable Mr. Chadwick, nobody of the Government of India took
any notice or had the time to attend this Industrial and Commercial Con-
gress. Probably it was due to the fact that it was a gathering of Indian:
merchants and not of European Merchants .

The Honourable Sir Charles Innes: Is the Honourable Member aware-
that the Assembly was sitting that affernoon and that is the reason why
I was unable to go and that my Secretary attended in my place?

Mr. B. Das: Yes, Sir; I said that. I recognised that Mr. Chadwijck
attended, but I think that the Member for Industry and the Finance Mem-
ber might have attended.
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Mr. Chaman Lall (West Punjab: Non-Muhammadan): May I ask the
Eou;able Member how this is relevant to the discussion we are holding
a8y

Mr. B. Das: It is relevant in this way that I am drawing the attention
of the Honourable Member to the neglected condition of one of the prin-
cipal means of communication and transport. I will read the resolution
now:

‘“ This Congress, reoo%nising as it does the importance of water transport and
the intrinsic limitations of railway transport in the industrial and commercial develop-
ment of this country, and having regard to the totally neglected state of the former
in India, strongly urges upon the Government of India the acceptance of an active
policy of encouraging water transport, and as steps towards such encouragement recom-
mends to the Government of India the early adoption of the following measures :

1. Provision of adequate specialised facilities for the working of coasting vessels
and the shipping and landing of traffic for the coast at the major and
the minor ports on the coast of India.

2. Grant of concessional port dues and landing and shipping charges in respect
of coasting vessels and traffic at such ports.

3. Institution of an inquiry for the development of inland water communica-
tions with special reference to the unfair railway competition affecting
them, unanimously recommended by the Acworth Railway Committee.’”

Well, if you want to develop the communications of India, do not develop
only railway transport. I want to tell Sir Clement Hindley who is & big
engineer: ‘‘ Do not repeat the mistakes which Sir George Buchanan and
Sir Lawless Hepper have made in the Bombay Development scheme in
which crores upon crores have been squandered.”” I warn him with all
the force at my command. You may think of developing thousands of
miles of railways every year; but can Indian finance stand this develop-
ment? What do the people of India want? Develop canals; develop
the waterways; develop the rivers, ports and link it with the railway traffic.
You do not do that. Do not go on building mechanical railways. Like
blind S8amson, your mechanical inventive genius may fail and you will
find your costly railways are ruinous monuments. If you go on at this
rate you will not find sufficient finance to tuild in the future. I hope
Sir Charles Innes, before he leaves the Department, will see to the
introduction of co-ordination of the work of transport. I ask him to
revise his memory and remember the recommendations of Sir Arthur Cotton
in the early seventies of last century, when he established the principle
that a proper system of inland navigation can be built alongside of the
railway policy of the Government of India. I want him to co-ordinate
these methods of communications.

Now, Sir, I come to the capital charges of this Railway Budget. The
Inchecape Committee recommended 5% per cent. interest charges; but we
find there is 680 crores of capital on which interest has been charged. I
take it that the whole amount of this capital on Railways are debts of the
Government of India. What about the annuities and the capitgl sunk
every year? Where is that portion of the capital? Why should not interest
on that portion of the capital be credited to the revenue of the Government
of India? And what about the new capital that is spent every yea.r? You
borrow capital at 8 per cent.; vou cannot charge 53 per cent. to railways,
specially mismanaged railways like the Bengal Nagpur and Assam Rengal
Railwavs; thev are not paying; do not give them any monev. F_or all
new capital you must charge the actual interest you pay and the railways
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‘must pay 6 per cent. or 7 per oent or ‘whatever rate at which the ‘Gov-
<erninent of India borrow this money. Do not hand over a certain sum of
money for nothing to these mismanaged railways.

1 come now to the question of the Rates Tribunal .and the Rates
Advisory Committee. I wish this Advisory Committee had not teen
appointed. Although there is only one Member of the Government. .of
India present here in Sir Charles Innes, I deprecate the policy of the
. Government of India in offering ex-Eecutive Members of the Government
of India posts under the Government of India. The Government of India
are living in the Garden of Fden and like Eve tempting our ex-Executive
Members, ex-Ministers, ex-Presidents with posts—apples of discord for
ever. Do not tempt our Ministers to be Executive Members nor tempt
our Presidents to be Executive Meémbers. You are creating very bad
precedents by offering posts to Executive Members, Ministers, Presidents
and others. I congratulate Sir Abdur Rahim and Sir Sankaran Nair, now
in the Council of State, who after retiring have come back to serve their
motherland : thev did not seek jobs and they do not want to serve under
Sir Clement Hindley and Mr. Sim in a subordinate capacity as President
of the Rates Tribunal. I think the Government of India, if they believe
in the spirit of the Reforms, should not encourage such policies by inducing
Presidents. Ministers and Executive Members to accept subordinate
positions. And this Advisorv Committee? Who wants your Rates Advisory
Committee? We want a Rates Tribunal. But you always set back the
clock. You want something which will always upset the whole policy of
_experts. I ask the Government not to trifle with but to carry out the
recommendations of the Acworth Committee in the matter of the Rates
Tribunal.

Allusion has already been made to the reduction of coal frelghts end
the Indian Industrial Congress has passed a resolution to that effect. I
Inow that the Honourable Sir Charles Innes will see to it, -and it is the
_unanimous recommendation that 25 per cent. of the coal freight should
"be reduced. In this connection I will just draw the attention of the House

to what the Honourable the Chief Commissioner said in his speech ‘in
the other House. He said:

4Tt is held in some quarters that these rates amount to a subsidy.”

“Well, railway freights and rates are fixed in India not in order to develop
the indigenous industries of the country, because the transport of Indian
‘raw produce at cheap rate is always forgotten and when the Honourable

Sir Clement Hindley says that the coal freight amounts to a subsidy, he
has touched the limit.

The Honouraktle Sir Charles Innes also observed in this House that
Government are forced to reduce the rates and freights by popular pressure.
Nothing of the sort. You increased your rates and freights. You found
the Indian public could not stand these high rates. Your Revenue fell.
You expected that that policy would increase the passenger traffic but you
have broken the camel’s back. The Indian passengers cannot pay those
high rates and freights, and naturally you are taking this step, not 4
relieve the Indian passengers, but to increase your revenue.

Now talking on the head of working expenses, you have to reduce your
fop heavy administration. You are appointing station masters and other
high officials on high salaries while you do not make adequate payment



oo . . GENERAL DISCUSBION OF THE RAILWAY BUDGET. 1633
to the lower paid subordinates. You are increaging the higher paid staff, I
mean Engineers, Assistant Traffic Superintendents, Traffic Superintend-
ents, Divisional Engineers, and so on; you are multiplying these high
offices. That is top heavy administration. How can you reduce your
working expenses under those circumstances? If you want to reduce your
working cost, you must abolish some of these highly paid offices, so that
you may ke able to give some relief to the suffering low paid staff who
have teen always overworked.

I agree with my Honourable friend Mr. Rama Aiyangar that the
commercialisation of the Railways has not been effected, because we do
not know what the exact capital of the Railways is. There is a fictitious
capital for which you pay a certain amount to the general revenues. You
should give us the exact capital, you must show us the true assets of the
Government of India and show us what the Railways are earning.

As regards my own sub-province, Orissa, I need not say much because
my. friend Sir Sivaswamy Aiyer has already alluded to it, and I hope that
the Honourable the Commerce Member will see that the internal develop-
ment of Orissa is facilitated and that trade and commerce are developed by
proper railway communication.

Mr. 0. S. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-Muham-
madan Rural): Sir, the empty benches which I see in front of me are
perhaps a testimony to the amount of interest taken by this House in the
Department which earns annually about 100 crores and disburses about
90 crores from revenue.

With this preliminary observation, Sir, I may proceed to add my quota to
the meandering stream of congratulations which started from this side of
the House and flowed on to the other side finally to empty itself where
the Honourable the Commerce Member sits. The Honourable Sir
Sivaswamy Aiyer claimed that Sir Charles Innes came from Madras
{(Honourable Members: ‘‘ From Malabar ”’.) (Mr. R. K. Shanmukham
Chetty: *‘ Yes ’’.) and the official Whip of the Swaraj Party with a certain
smount of gusto says ‘‘ Yes””. I am very glad, Sir, that an independent
leader, if not of the Independent group, and a Whip of the Swaraj Party
vie with each other in showering their congratulations on the Commerce
Member. (Louder please.) T came from a district where Sir Charles Innes
made his name. (Hear, hear.) If he looks back to those days, he will
remember that amongst the members of his Service and perhaps amongst
his old colleagues were men who did not have the opportunity of even
glimmering where he shone. It is a matter of great joy to him and a matter
of great gratitude that he rose so high, leaving many behind, though per-
haps my last year’s prophecy about him is not likelv to be fulfilled.
(Honourable Members: ‘“ What was that prophecy?’’) I hear voices from
all sides ‘“ What was that prophecy.”’. That prophecy, Sir, was, that he
might perhaps share the pleasing fate of a Home Member who left those
Benches to preside over the fate of one of the provinces of India.

Now, Sir, it is needless to say that this personal touch does not at all
interfere with what I have to say on the merits of the Budget. This per-
sonal touch of congratulation becomes necessary, because Sir Charles Innes
has borne ‘‘ the White Man’s Burden ’’ with all the enthusiasm and faith of
those white men who come to this country to share the burden of the
brown. And, Sir, during his term of office rates and fares were raised so
a8 to produce an additional revenue to the extent of 6 or 7 millions. Sir,
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he has served the Government as loyally as Wolsey had served his King.
And, Sir, during his term of office the revenue expenditure of Railways has.
increased by over 14 crores of rupees, and, if I may say so, during his term
of office, the grievances of the railway employees have also been accumul-
ated (Laughter)}—the unredressed grievances for which perhaps the
Honourable the Commerce Member can hardly be held responsible, but the
grievances are there. But, Sir, one achievement which is a matter for real
congratulation is the tremendous performance of Sir Charles Innes, for
which he congratulated this House though he was equally responsible for
laying low the ugly old superstition regarding the superiority of State
management over company management. He has proved that State
management can be as efficient as company management. That super-
stition has been laid low on the floor of this House once for all by a
Member who was once, I believe, troubled by his own doubts and questionings
as to the wisdom of embarking on uncharted seas. Sir, he has also, I
believe, according to himself and.friends over there, tried to rise equal to
the occasion not working ‘‘with his back to the wall”’, to use a phrase of the
Honourable the Finance Member, but placed in a more embarrassing posi-
tion because of the surplus. He had plenty of money to distribute, and
it is the manner of distribution that calls for criticism. Sir, as I said last
vear, I must repeat the statement this year, it is not the poor man’s.
Budget. Last year the poor men were ignored altogether,—I mean the
third class passengers. In this year’s Budget it is the miser’s dole that the
third class passenger has received. It reminds one of those rich men
looking down on the poor and distributing the crumbs. Such indeed is the
attitude of the railway administration towards the third class passengers!

Sir, I think it would have been more proper if the third class passengers had’
got more consideration.

Another thing for which I am sorry I am not able to congratulate the
Honourable the Cocmmerce Member is an unfulfilled promise. The pro-
5 pae, Dise was made by Mr. Sim the other day in answer to & question'
**  put in this House by my Honourable friend Mr. Ambika Prasad’
Sinha about racial discrimination in a particular railway. He said that the-
policy of racial discrimination was under consideration. S8ir, this is a tain$
which is not confined to one particular railway,—it extends to a number
of railways. I have before me a document bearing the signature of an ex-
official of the railway, the President of the Trade Union Congress, supplying'
us with plenty of powder and shot, which we will be able to use on another
day, proving conclusively that this racial discrimination is rampant in the-
Railways. Sir, what is sauce for the Anglo-Indian goose is cerbtainly not
sauce for the Indian gander! It is a terrible shame that there should be
so much racial discrimination in the Railways, and the Honourable the
Commerce Member has not raised his little finger, and if he has raised it

not successfully, to abolish this disgraceful hall-mark on Indian railway
mansgement.

Then there is the question of Indianisation. The Government’s pace
reminds me of the proverbial snail. They do not seem to move in the Rail-
way Department at a much greater velocity than in the Army Department.
You have got a Dehra Dun, with an exaggerated title of a Military College,
and you have got a Chandausi for training Indians. Can Chandausi solve,—
just as Dehra Dun has failed to solve,—the whole railway question? This
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is a very poor attempt on the part of Government to give greater oppor--
tunities for Indians.

Then there is the scale of pay already heavy in the Railway Department.
I think the Honourable the Commerce Member will not challenge my
statement if I say that the railway officers in India are the most well paid
officers in the Orient, perhaps in the whole world, but certainly in the
East. I find the Honourable Sir Clement Hindley smiling a gracious smile -
of belief and approval.

Sir Clement Hindley: No, not approval. Complete disbelief.

Mr. C. S. Ranga Iyer: I will itanmediately draw his attention to the
state of affairs in Japan. Japan is a country which is far richer, considering
the population dnd size of the country, comparatively than India. Does the
Honourable Member know how the high railway officials of Japan are paid?

Sir Clement Hindley: No.

Mr. C. 8. Ranga Iyer: The Honourable Member says ‘‘No’’. They are
paid not more than a thousand rupees a month. I shall presently tell him,
because he says ‘‘ No ’’, the proportion of the minimum salary of the rail-
way subordinate to the minimum salary of the highest railway official in
some of the civilised countries of the world. In Holland it is 1:7, in Italy
it is 1:6, in France 1:13, in Japan 1:22, in India 1:400. That, Sir, is.
how the railway salary works here and elsewhere. There is na parallel to
what is happening in this country. And, the high-paid officials are overfed
on the Lee Commission’s extra diet. The glutton’s appetite seems to grow
with overfeeding, at any rate so far as the railway officials are concerned.
In the revised estimate for the current year we shall lose in the net gain
Rs. 35 lakhs. There would not have been this reduction in gain if the-
estimate had not included Rs. 37 lakhs in respect of Lee concessions to -
big railway officers. I do not want to cast any reflection on them, but
I do say that this country cannot afford to pay so much.

Sir, the Honourable the Commerce Member in one of his remarks in
his peroration said ‘‘ We are animated by a single-minded, even jealous,
devotion to the interests of Indian Railways ’. They are certainly
animated by that jealous devotion, but I must say, Sir, they are animated
also by a jealous devotion to the interests of the country from which they
come (Laughter). Reading through these budget figures and facts, what
do we find? We find that about 10 crores will be spent in England on-
stores. I want to know, Sir, the true significance of the budget memo-
randum showing an expenditure of 19,35,00.000 from which there will be a
saving of 4,26,00,000, I want to know the true significance of these figures.
I want to know if these figures are an index of the Government of India’s
policy that the purchase of stores will be made more and more in England.
What does this figure represent? 10 crores will go to England. Unless,
Sir, Government are prepared to reduce their commitment in Eneland more
considerably,—at present we have 50 per cent. of commitments in Eng-
land,—T do not think Members on this side of the House will be very
enthusiastic about the Railway Budget. -.

.And then, Indian resentment has deepened because the scales were not
we!qhte.d as promised, in regard to the post of the Financial Commissioner.
This, Sir, is a question which will have to be taken up on another occasion.
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Before concluding, I wish to take the liberty of quoting, and making my
-own observation on the quotation, the last sentence of the Honourable the
Commerce Member’s speech. He said:

*“ The prosperity of India is in no small degree bound up with the prosperity
.of her Railways.”

Sir, I say, that it is the feeling on this side of the House, that the con-
verse proposition is even more true. The prosperity of the Railways is in
no small degree depéndent on the prosperity of the country, and there is
not only proof in his budget speech, but everybody who knows the working
of the administration is aware that Railways become more and more paying
-when there is internal prosperity, when the monsoon, when the harvests,
when the industries, when all these progress favourably towards the in-
creasing prosperity of India. Sir, if we are not satisfied with the prosperity
shown, it is because we are not so prosperous.

I do not agree with the observations that were made by certain Members
-of this House in regard to the ambitious plans of the Honourable Sir Clement
Hindley. 1 welcome them. It is good to build more railways. But I
would ask him also to rememberr that there must be more waterways too,
especially in the United Provinces. 1In the United Provinces, heaps of
people were thrown out of employment when railways took the place of
-waterways. I think the two should advance pari passu. That ought to Le
the aim. Incidentally, in his construction of railways, I will ask Sir Clement
40 remember the beautiful district in the United Provinces called Bijnor. In
that beautiful district are some of the most sacred places of India. It is
there that Vidhura, after leaving his bad kinsmen of Delhi, went and stayed.
It is there again that Shakunthala lost her famous ring. There again
-dwell the hallowed memories of ancient times. The Government seem to
have forgotten that a railway is wanted there. I believe there was some
survey taken for a branch line sometime in the district of Bijnor. Even
the district headquarters are not connected with a railway, and I do hope
that the Honourable Member’s ambition from the extension point of view
of railways will include Bijnor.

Sir Clement Hindley: Does anybody live there?

Mr. C. S. Ranga Iyer: The Honourable Member asks, ‘‘ Does anybody
live there?”’ It is one of the most fertile, and thickly populated districts
in the United Provinces, favoured by the Ganges. It is also a trade centre.
He will know, when he builds a railway, that he will add to its prosperity.
I am afraid he did not know that.

Sir. in conclusion, I will only refer to what Mr. Cocke said. He said that
Railways cannot run without Europeans. I suppose he meant by that
European domination. Thig is what was said by an Honourable Member
on the other side in the old Imperial Legislative Council in 1911. He
said much the same thing. I may have to dwell at length on this on
another occasion, but I may briefly refer to a family likeness between the
statement of the Member from Bombay and what 8ir T. R. Wynne said in
his speech in 1911. He said:

‘1 say deliberately that for the proper. and safe working of its railway system
at the present time you cannot with safety reduce the present percentage of European
-staff 1n the superior grades.’” :
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We have been protesting against this, and you are hugging the formule
framed before the floods. The formule will have to be modified sooner than-
later.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): I propose to make a very few remarks of a very general kind,
for I have no special interest. 1 deal neither in cotton, nor in coal, nor
am I interested in contract work; neither do I propose to dig under-
ground all the hidden wealth of statistics. These are the special realms of
my Honourable friends Mr. Rama Aiyangar and Mr. Mehta. Nor shall
I draw upon the thundering eloquence of my Honourable friend on the
right. 1 propose to speak on behalf of the man in the street. And the
man in the street in India, I may submit to the House, is a bit of a
philosopher; and naturally the philosopher looks upon all things in the:
world including railways as a very mixed blessing; and therefore I must,
if I represent the true Indian opinion, say that we do not look upon the
railways as an unmixed blessing as some Members on the opposite Benches-
would have us believe. However, having got them, having got the rail-
ways in India, the man in the street would like that the railways should
be as far as possible and as fully as possible Indian in every respect. There-
fore in a philosophical manner I would dream of the day when the Indian
Railway Budget will be presented by an Indian Member to this House.
Not that I have any quarrel with the present Railway Member. I have
very great regard for him, as 1 have for every Scot. Still I hope I am
saying nothing detracting from his praise, if 1 say that we should like it
better if the Railway Budget were presented to this House by an Indian
Member of the Government. We want also that the Indian Railways must
be Indian in men, Indian in material and in money and Indian in every-
thing that makes them a really commercial concern. And referring to
this I would very much like that more details were furnished to us, for
instance, as to wherefrom the materials were drawn with which these rail- .
ways are built. Sometimes the man in the street is very much interested to
know how much of the very many materials required for these raiiways is
being drawn from other countries. I suppose we have just made a begin--
ning to find our rails in India itself. I hope some attempt is being made
to get all. the timber that we want for our wagons, for our carriages and
things of that kind in India itself. May I appeal to the gentlemen opposite-
to give us, if possible, some small statistics hereafter as to how much of
the materials required for railway construction, such as, iron materials,
wood, timber and other kinds of things, are being found in India, and how
much every year are being imported from other countries, and the
countries from which we get them. I do not know if the statistics are
already given here, but I should like the information to be given in this’
form, namelv, how much of these materials are found in India itself, and
how much are being imported from other countries. Lastly, I would like,
for instance, that Indian Railways are managed in a manner which will be
in every wav fullv adequate to Indian interests. I would like that the
Honoursbhle Member in charge of Railways should in his yearly speeches
tell us, for instance, how much attention has been paid during the year
previous to make the Department responsive to the wishes of this House.
I fear I do not find much in the Commerce Member’s speech to show im
what respects he was able to carry out any of the many proposals made
in this House towards Indianisation, towards economy, towards retrench-
ment and other things. Here and there a sentence only is given, and
even in the Railway -Administration Report for the last year I find two or
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three paragraphs which are very vague and not at all satisfactory. There-
fore, I would like, when they are talking of the great value which this
general discussion and the debates in the succeeding days are going to
have,—I would very much like to know from the Honourable Members
opposite in what details they have been able to give effect to the recom-
-mendations and wishes of this House. Of course, if I may quote, Sir,
what you yourself said when you were here along with us last year, it was to
this effect: if we should have the Member representing Railways responsi-
ble to this House, much of our present trouble will be minimised, and a
great deal of the remarks which we make will not at all be required. Now
that he is not responsible to us and not as responsive to us either as we
-would like, we are forced very often to repeat what we have said time
and again; we are forced to repeat it until our wishes are satisfied. Last
year reference was made to it, and the question was raised as to what the
position of the Agents hereafter will be; whether the way in which we in
this House are trying to meddle in railway matters will minimise the im-
portance of the Agents and reduce their powers. And I believe the Cam-
merce Member last year gave us the assurance that so far as the Rail-
way Member was concerned, so far as the Railway Board was concerned,
nothing would be done by them which would in- any way reduce the powers
of the Agents; although I think he added that there was this House to
reckon with. Weil, Sir, I do repeat that we would like to know in what
respects the wishes of the House have been communicated to the many
Agents of the Railways, and what they have done, and what they propose
‘to do from vear to year. That will be a very interesting information that

we should like to have. '
Just to sum up the few points to which I have referred, we want much
‘more careful budgetting. We want more economy without at the same
.time loss of efficiency. We want more Indianisation; above all else we
want verv much more adequate return for the masses. I am aware that
we shall have to refer to them in detail later on. But it is well that we
should on this very first day call attention to the fact that the Honourable
Member has not given in his speech, that he has not given in the statistics
foll-wing the Railwav Budget, as much information on all these various
‘heads as we in this House would like to have. Lastly, I would like to
add one word to what my Honourable friend Mr. Raju said about the
great corruntion that is to be found in the railways and the great desirabi-
litv there is of putting down the corruption that exists in the railways.
I should in a general wav support the view that he has advanced. But it
is ore thing to point out an evil and quite a different thing to find out a
prover remedv f-r the evil, and considering the complex conditions in which
the railwav men are placed, I am not quite sure that any investigation,
however deen, wonld he able to give much relief. The corruption to which
mv Honovrable friend referred. T believe, is very widespread; and unless
there ig a verv radical nverhauline in everv hranch of the Service including
the tenmost branches. T dn not helieve that the poor subordinate emplovees
alone ean nnssiblv chanee into the verv pure and clean handed men which
we wonld like them to he, for the simple reason is that thev have alwavs
gnt their masters to nlease in more wavs than probably thev would be
willine to admit in the ~pen dav. That is whv I say that the corruption
Thas tn he nut down in the hiocher aquarters hefore we make anv attemvt to
™it it down among the lower clerks. Corruntion pervades in fnanv places,
it iz an old evil on earth; it has existed from time immemorial; and it is
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po wonder that the railwaymen are corrupt. For a long time during the
past 60 years the railwaymen have not been respomsible to the people of
India, not even to public opinion. Even now we find that the Railway
Member is not at all responsive to us in as large a measure as we would
like him to be. If this is all the responsiveness of the Railway Member
and of the Railway Board, how can we possibly expect the lower railway-
men and officers to care more for what we say or do? I hope, however,
that the time will come when what we say in this House will have some
<ffect on every officer in the Railway Administration. I hope the time will
come when what is said in this House will tend to make Railway Adminis-
tration as efficient and economical as possible, when it will tend to make
them feel for the poor as much as possible. And then the man in the
gtreet will not be forced to complain. Now, it is all a rich man’s business.
The poor man only pays. Everywhere in India it is the poor men who pay
and the rich men get the greater portion of the profits and luxuries. To
sum up, I hope the day will come when the Indian Railway Budget will be
presented by an Indian, when there will be a large number of Indian
Members on the Railway Board, and when the great majority of the
Indian people will be able to get the larger share of the benefits of Indian
railway administration. :

_ The Honourable Sir Charles Innes: Sir, I must first thank Honourable
Members of this House for the many kindly references they have made to
myself during the course of the debate. Even my Honourable friend Mr.
Ranga Iyer who says the most outrageous things with a charming smile
upon his face paid me and the Railway Board an implied compliment.
Like Mr. Das, Mr. Ranga Iyer suggested that the Railway Board, having
‘made a success of their railways, should now take over inland waterways.
Well, Sir, I am quite prepared to admit that it is a very sound view to take
that when in a difficulty or in a doubt, come to the Railway Board. But
there are constitutional difficulties in the way of the Honourable Member's
suggestion. He seems to forget that inland waterways are an entirely pro-
vincial subject and that it is open either to the Government of India or the
Railway Board to disregard the Devolution Rules and to assume charge
of inland waterways. My trouble in replying to this debate is that I have
such a large number of notes that I do not know where to begin and if I
were to deal with all the points that have been raised then I should keep
you all here for a much longer time than I am sure you wish to be kept.

I will deal first with my friend Mr. Rangachariar’s remarks. He sug-
gested that I might have made a reference to the first Assembly in my
speech. Sir, I should be sorry if Mr. Rangachariar or Sir Sivaswamy
Aiyer thought that I had any desire to leave out the first Assembly. In
that speech of mine which I made when I introduced the Budget I had
to leave out many things on which I would have liked to speak. One has
to keep one’s speech within reasonable limits. I freely admit that we
owe a lot in the Railway Department to the first Assembly. It was the
first Assembly that first enabled us to go in for a proper capital programme.
And if we could not bring forward our separation proposals in the first
Assembly it was merely because the time had not yet come. The reason
why in 1924 we were able to bring up separation proposals with some
chance of success was that the railway position had generally greatly im-
proved. In 1921-22 and 1922-23 when we were not paving even our in-
terest charges, it was quite useless to talk of separation. Mr. Ranea-
'chgriar then complained of the increase in administration charges. He
pointed out that from 1922-23 to 1926-27 they had increased from 8 crores
to 18 crores. I do not wish to go into any detail in regard to that point
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now, but I merely wish to point out to Mr. Rangachariar and to the House
that in that Demand for Grant there are a great many items which have
now been included and which were not included in 1922-23. Such items,.
for instance, as charges on account of the Telegraph Department, charges
on account of Police, charges on account of contributions to provident fund,.
gratuities and other simiiar expenses. When Mr. Rangachariar compared
the Budget Demand under that head in 1922-23 with the Budget Demand
in the year 1926-27, I can only say that he was not comparing like with
like. The last point to which 1 wish to refer in Mr. Rangachariar’s speech
was his complaint about the allocation of expenses to capital and revenue.

He suggested that we were unduly relieving revenue at the expense of
capital. He wanted to know who had approved these rules. Well, Sir,
I think I might in the words of the Bible reply to the Honourable Member:

““Thou Art the man,’’ because these allocation rules were placed before
the Central Advisory Cpuncil in 1923. My friend Mr. Rangachariar was
a member of the Central Advisory Council then and the Central Advisory
Council- directed that the draft rules should be discussed by Mr. Sim:
with the two commercial members of the Central Advisory

Council, namely, Sir Robert Watson-Smythe and Sir Purshotamdas
Thakurdas. After that had been done, Mr. Sim sent a revised copy ef
the rules to Mr. Rangachariar and said that this was the final copy and
asked for any remarks that Mr. Rangachariar had to make and he had
none. But I entirely agree with what the Honourable Member said
about the absolute necessity of our keeping our railways in a proper state
of repairs, and I do claim that with our Depreciation Fund we are in a far
better position to-day than we have ever been in the past. The Honour- -
able Member need have no fear. 1t is a point which is always before our
mind.

Mr. Jamnadas M. Mehta: The fear is otherwise.

The Honourable Sir Charles Innes: Mr. Harchandrai Vishindas com- .
plained about the reduction of rates and fares. He suggested that we
have done too much for the first and second class passengers and not °
enough for the third class passengers. But I am afraid I can only make
that excuse which some Honourable Members do not seem inclined to
accept, namely, that we look upon this matter purely as a business matter.
We found that on our present rates and fares we were losing first and
second class passengers. Not only that, we were losing earnings. We:
were not making money because our rates were higher than the traffic
could bear. That is the only reason why we have reduced first and second
class fares. It is purely a matter of business that we have reduced the
first and second class fares. As regards third class passengers, as I said
in my speech, purely on the economic and commercial ground there is not
so much reason for the reduction of the third class fares. But of the
124 lakhs that we are spending on the reduction of passenger fares, nearly
a crore will be spent on the reduction of third class fares.

Now, I come to Mr Cocke.

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): What-
about the Karachi-Cawnpore Railway of which Mr. Harchandrai Vishin-
das spoke?

The Honourable Sir Charles Innes: Mr. Harchandrai Vishindas also-
said that the Budget was a bad budget because we had not made any pro--
vision for the line between Karachi and Cawnpore. Mr. Vishindas knows
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perfectly well that when I went down to Karachi last October I discussed
that very question not only with the European Chamber of Commerce
there but also with two Indian Chambers of Commerce with which the
Honourable Member is connected. I explained very fully the reasons
why, greatly to our regret in the Railway Board, we were unable at pre-
sent to take up that project. We have had part of it surveved quite re-
cently—a large part—and we found that the project was not likely to bring
us in more than about 1 per cent. upon the capital charge, and it is quite
impossible for us at the present time to take up a new line which is only
likely to bring in about 1 per cent. on the capital charge. If the Honour-
able' Member wishes us to take up lines of that kind, he must agree with
our policy that we must go on building up reserves. When we are in &
better financial position with larger reserves, we may be able to take the
rigsk of building unremunerative lines. - But I cannot hold out to the Hon-
ourable Member any hope that in the near future, at any rate, we will be
able to construct the Karachi-Cawnpore railway simply because we cannot
see that it is likely to pay us.

Mr. Harchandrai Vishindas: That is a miscalculation.

The Honourable Sir Charles Innes: Let me pass on to my Honourable
friend Mr. Cocke. He suggested that as a means of expediting the execution
of our capital programme, we should go in more for the employment of
private contractors.

As I said in my speech, we are experimenting in that way. The South-
ern India Railway is experimenting with private contractors in regard to
bridge work. We hope to experiment to some extent in the same way
with regard te the Bally Bridye, and Honourable Members may perhaps
have seen that quite recently Mr. McLean has been advertising for private
contractors to take up work in regard to the Bhoreghat reversing station.
There are many difficulties in connection with that system, but we are
giving it a real trial.

Mr. Cocke also asked what about company railways who before the
expiry of their contract are asked to take up new construction. He point-
ed out that they have to pay interest on capital vut of revenue but they
had no hope of getting any return on that capital expenditure if on the
expiry of the contract the line is taken over by Government. He asked
whether any special arrangement was made with reference to that point.
The answer to the Honourable Member is that in most of our contracts
with these private companies there is a clause which governs that parti-
cular matter, and it says that that matter should be a matter of special
arrangement in each case. Finally, Mr. Cocke complained that we had given
no information about compensation claims. The Honourable Member will
find the irformation he wants in Demand No. 5 and he will find in Demand
No. 5 that we have reduced our payments on account of compensation to
40 lakhs and we hope to reduce it further in the coming year. It is only
a few years ago that our compensation claims amounted to ovej 120 lakhs,

and now we have got them down to 40 lakhs which is a great improve-
ment.

On that particular point may I say that several speeches of Honour-
!zble Members have shown me that they have not displayed that sedulous
industry to which I referred in my opening speech. Mr. Joshi complained
that he had no information about the number of carriages and wagons
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we had on each railway. - The information is there for all to see in Volume
II of the Administration Report, page 68, I think it is. Then Mr. Acharya
complained that he did not know where we had given information when the
different classes of stores required on the railways for different items of
work were procured. The information is all contained on pages 164 and
165 of the second volume of the Administration Report. (An Honourable
Member: ‘* Are these reports supplied to Members?’’) They are in the
Library. Then Mr. Chetty complained that he had no information about
average wagon loads. That information is contained in Volume II of the
Administration Report. I think the fact that in that Administration Report
‘'we have already the very information which three Honourable Members
applied for shows that we are getting our statistics better and we are
beginning more to understand the exact sort of information that Hon-
oursble Members want.

I should like to express my appreciation of a great deal of what Mr.
Chetty said. Mr. Chetty criticised the convention, he criticised it on the
ground that general revenues should not take so much out of the Railways.
He went on to say that he hoped that the time would come when general
revenues would be able to dispense with any contribution from the Rail-
ways. I do not know whether my Honourable friend on the right would
accept that suggestion, either now or in the future. It depends entirely
on your general financial situation and what is best in the interests of the
country. At any rate there is a great deal to be said, as Mr. Chetty put
it, for merely requiring Railways to balance their Budget, to pay their
interest charges, to build up reserves and to devote whatever else they can
make to reduction of fares and improvement in the services.

Mr. Rangaswami Iyengar asked me to confess on the floor of the House
that I was wrong in what I said in 1923 about State management. Mr.
. Willson has already made the point that I was going to make. What I
said in 1923 about State management was not said with the intention of
afttributing to the Indian Legislature a double dose of original sin. I was
merely laying down propositions which have been proved by experience
in most countries which have State management that where you have
democratic assemblies and State management of railways your railways
are apt to go to ruin unless you separate off your railway from your gen-
eral finance, and unless you hand over your railways more or less to a
* commission and merely lay certain obligations upon them. Here we have
made one advance towards complete separation. We have separated the
railway revenues from general revenues and I should like to say that so
far I think the result of. that policy has been very successful.

. A great many remarks have been made about the Rates Tribunal. I
will not go into 'the functions of the Tribunal here because there are
motions for reduétion which will refer to that very point. But I wish to
associate myself with what Mr. K. Ahmed said @ on Mr. Kasturbhai
Lalbhai’s suggesfion that the President of the Rates Tribunal should be a
business man and a Bombay business man at that. The Rates Tribunal, I
would dike to make perfectly clear, is not designed to secure reductions of
~rates in.the interests of business men. Certainly it would be if s business
mean was appointed as President.. On the railwav side among the many
advantaces that we hope to get from that Rates Tribunal are that we hope
4o be able to shatter many illusions about our ratés. A great many
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people feel and think that our rates are designed for the benefit of our
foreign trade. It is thought that we give better rates for imports from
.abroad than for local produce. We are perfectiy prepared to have our
rates investigated by a perfectly independent body of that kind in order
that people in India may see that there is not one iota of truth in a charge
-of that kind. But there are many reasons why we want this Tribunal,
Mr. Willson need not be afraid. Our intention is to have exactly the
kind of composition suggested by the Aeworth Committee, namely, a law-
ver of standing as President, a commercial man and a railway man.

Now with regard to the speech made by Mr. Jamnadas Mehta, he com-
plained of excessive control by the Secretary of State. In this connection
I am reminded that Sir Sivaswamy Aiyer asked me to what extent our
powers had recently been increased by the Secretary of State. I have
not got the whole information here, but I can give him some information
on that point. In regard to nqw:lines the Secretary of State in Council
has incroased our powers from %2; lakhs to. 1} crores, and from 20 lakhs
to 1} crores in regard to open lines. The House will agree that that is a
liberal measure of decentralisation to us and I hope it will lead to more
-expedition in the carrying out of our capital programme.

Mr. Jamnadas Mehta then complained that the White Paper was too
small. 1 shall certainly take note of that point and I hope to rectify it
next year. I shall also make it my business to communicate to Agents of
railway administrations the suggestion that members of the Railway Finance
“Committee should be appointed ez-officio members of Local Advisory Com-
mittees for the particular railway with which they are concerned.

Mr. Jumnadas Mehta made a complaint that we had omitted to give
the figures for stores. That is not quite correct because he will find those
figures in the pink books.

‘Mr. Jamnadas M. Mehta: But separately?

The Honourable Sir Charles Innes: There are so many points that the
Honourakle Member made that it would take too long if I went into
them all, but I would like to take up one or two of these points. He
made great play of the waste in the lay-out of station yards. Surely the
Honourable Member must know that that is all ancient history. I am
quite prepared to agfee that these station yards, such as the Delhi station
yard, grew up more or less haphazard; they grew up haphazard because
the Agents never knew how much money they could get. Whatever money
they got they spent on making a small improvement here and a small
improvement there instead of planning out their station yards years ahead.
‘One of the benefits we shall get from the separation will enable us to correct
errors of that kind. He also said that additional revenue ought to be
-earned much more cheaply than it is now. Just let me read one paragraph
from  last year's Administration Report:

“ The net result of the year's working, therefore, was better than that of the
‘previous year by Rs. 5,356 lakhs which is chiefly due to the w‘arg large increase
of Rs. 6,67 lakhs in gross earnings of the railways as compared with an increase of
-only Rs. 76 lakhs in working expenses.” :

I think the Honourable Member will see that sometimes we earn our
additional revenue very cheaply indeed.

It has also been suggested by several Honourable Members that the
prosperity of our railways in the last few years was not due to separation,
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was not due to the Acworth Committee’s report, or due to the Inchcape
Committee’s Report, but merely due to the Commerce Member having
put on an entirely excessive increase in rates and fares. Well, Sir, the
Commerce Member, in putting on this very excessive increase of rates and
fares, at any rate was acting on fairlv good authority. Let me read to-
the House an extract from the Acworth Committee’s Report:

‘* Indian railway rates and fares have always been among the lowest, if not the
lowest in the world.”

—1I think they are the lowest—

‘ They have only been advanced in the last few years very slightly as compared
with the rest of the world. A general and substantial increase is overdue. Witnesses
from all parts of India have agreed in reckgnising that rates and fares should be
increased, and saying that they will be ready to’'pay the increases, provided a reasonably
efficient service i8 given in return.’’

Mr. Jamnadas M. Mehta: That is also ancient history.

The Honourable Sir Charles Innes: That was what the Acworth Com-
mittee’s Report said. It has also been said that we are working on a
wrong policy. It is not a right thing to try and manage our railways on
business lines, we should work them on what I might call & humanistic
basis. I think Sir Sivaswamy Aiver gave the right answer to that
particular suggestion. What we feel is that, if we can work our
railways on commercial lines, we shall keep in view what are after all
the two main things to keep in view, namely, efficiency and economy, and
that if we can keep efficiency and economy in the forefront of our aims,
that is the way in which we shall do our best for the Indian consumer,.

" that is, the railway passenger; that is the way in which we shall be able
to offer him better services and to reduce rates.

~ Now, Sir, the hour is late and I will not attempt to answer any of the-
other points raised. Mr. Rangaswami Iyengar challenged me just now
%o repeat what I said about the debt we owe to the second Assembly in:
regard to the separation of railway from general finance. I have no hesita-
tion in doing so. Indeed I have been now in this Assembly for a number
of years; this is my sixth budget Session. It seems strange, though I
should say so, that T am the only Member on these Government Benches
that has sat on these Benches since the day this Assembly was first opened’
by the Duke of Connaught in February 1921 (Applause), and I can say
quite honestly and sincerelv that in all the work of a commercial and’
economic and railway kind which I have had to put before the Assembly,
whether the first Assemblv or the second Assemblv, T have alwavi. .et
with the greatest co-operation. I have had manv Bills of a difficult kind
to put before them. I can remember the Workmen’s Compensation Bill,
the Mines Bill, the Boiler Bill, the Cotton Transport Bill, the Steel Bill,
and manv others, and I do wish to sav that T do feel that I have always:
received from the Assembly the greatest assistance and co-operation.
(Applause.)

The Assembly then adjourned till Eleven of the Clock on Tuesday, the-
23rd of February, 1926,
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